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LJl1GISLATlVE ASSEMBLY. 
SaI .. rda,y, 3rd October, 1.931. 

The Assembly met in the ~embly Chamber at Eleven of tho 
Clock, Mr. President in the Chair. 

QUESTIONS ~"ID ANSWWRS. ' 

RETBENCHIIEN-r IN' THE HolO: DEPARTIOlNT. 

1148. *Bhagat Ohandi Mal Gola: (a) Will Government be pleased to 
lay on the table a statement showing the number and names 'of persona 
tmployed in tne Home Department Rnd its attached and subordinate 
offiees who are on the verge of retirement, having put in _nearly 29 or 30 
years' service , 

(b) In view of the impending retrenchment, are the Government of 
India prepared to instruct the HOIDE' Department, as the administrative 
department, t~ eomlidt"r the advisability of taking the initiative in 
retiring the above mentioned pel'8Ons and' employing Dien on lower scales 
of pay as their successors' If not, why not f 

The Bono1U"&ble Sir James Orerar: (a) I regret I am unable to 
supply the information. 

(b) The question raises a matter of general policy affeeting aJl 
De.partments of the Government (If India and not merely the Home De-
partment. It 'will doubtlesl:I be conliidel'ed 011 its merits along with other 
methods of retrenchment. 

Sardar Sant Singh : Will thE: lIono'llrable Member please translate 
it for the benefit of the person who put this question' (Laughter.) 

Mr. Gay& Pruad Singh : You know Persian-you can translate it , 
(Addressing the Honourable the Home Member.) 

Kumar Gupteahwar Prasad Singh: I think the Honourable Memb~r 
ha~ passed the departmental exaU1inllt;ion in the vernacular or in Hindi 1 

Mr. President: Order, order. 

RETRENCHMENT IN ACCOUNTS AND AUDIT OFFICES IN BENGAL. 

1149. *Mr. 8. O. lIIitra: (a) Is it not a fact that the Auditor General 
in. h,;.s letter No. 1474·E.I441.A.-25, dated 26th March, 1926, to the Account-
a:at General, Beng&l, ordered that the temporary assistants in the Experi-
mental Accounts and Audit Offices should be borne on the cadre of th&-
AC(lOtllltant General, Bengal? If so, what action, if any, was taken on 
the letter Y If not, why not f 

(b) Is it not a fact that the same or.de1'8 were re-iterated in para. (8) 
cf the Auditor General's letter No., 736.N.G.E.\344-30,d&ted 21st April, 
"l~3.i.,·inwhich ~e laid down that these men should be considered for COIl-
nrmation in the office of the Accountant General, Bengal, in e.xaetly the 

( 1465 ) 
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same way 8S the temporary m~n working in the said office' Was &D1 
actio11 takru on this letter 1 If not, why not ? 

(c) Are Goverame"t aware ibat,~e ltel the fact that the circular 
letter No. 1474-E.I441-A.-23, dated' '26th 'Mar~h, 1926, of the Auditor 
General was not given 60t 'to .".. tht!l ..AooolDtalt General, Bengal, clerks 
of much lo~-er services in the Experimp.ntal Oftiees are still styled as quasi-
permanent or temporary, while much junior men in 'the Accouutant 
General~ Office have been malle pennanmt' ' , . 

\d) Is it 8 fact that at the time of some retrenchment in the Omce of 
the Accountant General, Bengal, a junior man of the Experimental Ac-
cuunts Offices was c:tischllrged to Provide for a senior man from the 
A~countant General, Bengal's Office Y If so, do Government consider 
the clerks in both tile Aceountant General, Bengal's Office and in the 
Experimental Accounts and Audit Offices, in the same cadre! 

(e) Will Govermnent ,lease state whether.at the time of preaent re-
treac1unent, the clerks ef both the Accountant General, Bengal's Oftloe and 
tbf' .Experimental Accounts and Audit Offices in Calcutta will be treMed 
on the same level. and length of ser"ice will 1><' tl'rateu8~ the criterion 
for diseharge, irrf'spective of their being prrmanf'nt, I)uasi-pf'rmanent, or 
temporary f 

De IIoDAra81e Air Georp 8elwIter : Enquiry is being made and II 
reply will be sent to the Bonour.ahle Member in due courle. 

SHORT NOTICE QUES'fIONS AND ANSWERS. 
hrvEsTJlENT OF PROVIDENT FUNOS IN SINGLE PAYlIIENT STEaLING INSUJ&-

ANCE POLICIES. 

1Ir. 8, O. JIitra : (a) Is it a fact that Government oftieials are wIth-
drawing large amountt~ fl'om th{~ Provident Fund and utilising these 
amounts for purchl:lsing single payment life insurance policies , 

Cb) If reply to part (a) be ill tile aflinriative, will Gove'l"nment please 
state how they are treating these transa~ions for the: purpose of sale of 
sterliDg and whether such transactioD" are being treated u· those for 
genuine trade or domestic purposeH r 

(c) Il1io it a fact tbat when the exeld.nge situation offered similar scope 
in the past this very method of buying sterling was adopted by officials T 

The Honourable lir George Schuster: (a) This part of· the Honour-
able Member's question apparently refers only to the present or I pre-
sume to the short period which haa elapsed since the promulgation last 
Thursday of Ordinance No. VII. So far as this period is concerned, I 
can teU the Honourltble Member t'hst, a<lcording to my information, 
there has not hteeh 871y oecftllnm tm which the facilities which Goove~­
ment; 8S CUl'1"eDeY authority 1lOW otfet'8 for the s81e of atet'ling have been 
applied 'for to 'Govent~t on behalf of officials for the purpose refei"l'ed 
to mthe -qnestitYJI, 

(b) The question contained in part (1) has not therefore, so far as 
Govel'DJ~eDt are aware, yet arisen. 

(~.) 'I do nat. qu!U Ufldetstllnd thi9 part of .th.e. ques~iOD. !h~r'e las 
DOt ~D.ay f1eriM 1n the 'hast wen the condition. ~lcable to It ~N • ftJh!e.. t", . -l'}'& . 



;, ,,1IIr~ ,8. DII·:){ay I iuquireif SueA withdra.\'fa}s lUI are'referred tOiJl 
part (a) of the question come to a very· heary amOllutper an-nulll" 

'!'he Honourablelfr Chorge 80lruIter :r have already, in ,answer to 
the question, stated that since the 2h1t September, there have been no 
a pplica tions of this kind dealt with by Gove,mment., ,.'. ,.' ;, 

JIr. B. Da. : May I inquire of the Honourable Memoor 8B 'to what is 
tht'! normal annual sum of withdrawal pre,'ioul-; to the 21st of this month 
by Government officials fOJ' the purpO&e of purchasing such Ringle-pay-
ment life policies Y 

"fhe Honourable Sir George Schuster: I am ailrair} I have no statil-
tics on t.hat question. 

EXPORT OF GOLD FROM INDIA. 

Mr. R. K. Shanmukham Ohetty : Sir, with your permission, I would 
like to ask a short notice question. 
. Will Government be pleased to &tate : 

(a) the total valt1e of gold bullion exported by means of private 
€'xport from India !linct'! 21st September, 1931 ; 

(b) whether Government propose' to prohibit the private export of 
~old from this country ; and 

(c) whether Gover.anent 1111 curr~ncy aut.hority propose to buy gold 
at /I nlte which will be approximately in parity with the 
sterling-dollar exchange. 

The Bonovable Sir George Ichuater: Sir, according to my in-
formation, the value of gold exports up to Tuesday last was about 150 
lakhs. I have not yet got returns from thp. Controller of Currency since 
Tuesday last, and any subsequent information which I have on the sub-
ject is contained in Pre88 notices. 

As regards parts (b) and ((:) of the ques1 ion, Government have the 
matter under tMir consideration ; and. that I think is all-th .. t I can say at 
the mome-nt. . 

JII'. B. J[.8Iulnmukbam. Ohetty : Sir, in view of the fact that evi-
dently people who are exporting gold want currency, does not the 
Honourable Member think that this will be a good opport.unity for the 
Government as currency authority to purchase gold more in accordance 
with the prevailing market rate and thereby take this opportunity of 
increasing their gold reNcn-cs Y 

fte HoIlo1ll'&ble Sir George IIchuster: My Honourable friend is 
asking me a rather difficult qnefoltion. Government naturally are reluct-
ant to interfere with the ordinary operations of private trade. On the 
other hand, if Goyernmellt purchaRed gold in present conditions, that 
would raile a very difficult question. Government are at present under 
an obligation to buy gold at a price which of course is entirely out of 
parity with the present prire. I would like to know whether my Honour-
able friend conaiders that it is against the public interest that gold 
should be exported by private individuals at present. 

tIr .•. It. "_Irbua 'GhItI&Y : When the monetary gold avafla.,le 
in the country goes out, I consider, Sil', that it would be wlee em tM 
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part.o1 GoVIl'IlJIleut, especially wilen their gold reserves .... ftry.~, 
to take that opportunity to purchase COld and inerease' their &Old lie· 
,.erves. l~cide~tally, this will ~eault.in the ~p.iQD. ,Qf!l~npy very 
much indeed for trade purposes. 

111'. Anhur .oon : Kay I ask ....... 
Mr. PnIideD': Let Mr. Chetty's question be s.nswered first, Mr. 

:Moore. 
'!'lIe Honourable Sir (horge Schulter: I think my Honourable 

friend hardly asked a quest.ion ; but in &Dswer to his rem8~s, all I 
can say is that I shall give the fullest consideration to the arrument he 
bas put forward. 

Mr. Bo. X. Sbanmukham Ohetty : I did not put it in the form of r. 
question, but I was merely replying to a question which the Honourable 
Member himself put to me. 

Mr. Arthur Moore: May I ask, Sir, whether the Hunourable the 
Finance Member is considering the possibility of an embargo upon the 
export of gold, in order to prevent this heavy export of gold by private 
persons' 

The Honourable Sir George Schuster: I think I have dealt with 
that 'as far as I was able to deal with it at the presellt moment, in 
answering the original. question. I said that the Govrrnment have the 
whole matter under their consideration, but that it raises very ditBcult 
issues. 

Sir Bari Singh Gour : Did not Government have this matter under 
their consideration before the issue M Ordinance No. VII , 

The HQD01U'&ble Sir George SchUlter: It was one of the points 
which we naturally did consider. 

Sir Hari Singh Oour : With what results, Sir' Have they been as 
expected , 

The HoD.01D'8.ble Sir George 8ch.uter: With the result, that we 
decided that we had better wait and see I 

Mr. B. Daa : Hns not the Honourable Member received repre&enta-
tions from the various Merchants' Chambers urging him to take this 
opportunity of expanding his ~rrency in order to stop the export of 
gold t 

The Honourable Sir George Schuster: I have received certain re-
presentations from vllrioul' Indian Merchants' Chambers; and as a very 
prominent member of the ~'ederution of Indian Chambers of CoD1merc~ 
has, according to the Press report,;. been himself the largest exporter of 
gold, I am prepured to suggest t(J them that they might p~rhllps them-
selves take some action in t.he matter. (Hea.l', hear.) 

Mr. B. Das : Is it not a fact that that prominent member of the Fede-
ration is also a bUFliness man and from a business point of view he haR to 
handle any business that brings ill pl'ofit ! 

The Honourable Sir George Schuster: I. quit.e agree with my 
Honourable fri~nd that 'in the life of a business man his motives as a 
busiJJ.~ man alld, as an Indian' patriot lnay often come .into _fiict . 
. (Laughter.) 
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1Ir. B. Du : Is it not a fact that England hupa8aed.an embargo C)Jl 
th-e export of gold and should we not follow the samt practice in ·Iildia , 

The Honourable Sir George Schuner: As 'lar .as I am aware 
England has passed no embargo on the export of gold. 

Mr. B. It. 8hanmukham Chetty : As my Honourable friend suggestio 
that there is such a big difference between the prlce of gold at which the 
currency authority will purcha!ie it and the market rate, and also a 
difference between the price of golA in India and the price of gold in 
other countries, will the efforts on the part of an unofficial body like the 
Federation haw such effects as cOlltrol by Gover,nment in placing an 
embargo on gold T 

The BonourableSir Geor~ SchUlter: I am not suggesting ~t 
any individual action can have the same effect as an embargo by the Gov-
ernment on the export of gold. But an embargo by the Government on 
the export of gold is a "e1'Y d1'al>tic measure and requires very careful 
consideration before Government can adopt it. 

THE INDIAN PRES~ (EM1i:n.GENCY POWERS) BILL-contd. 
The Honourable Sir Junes Orerar (Home Member) : Sir, I move 

tbat the Pre !IS Dill, as amended, he passed. 
Sir Bari 8iDgh Gaur (Central Provinces, Hindi Divisions: Non-

Muhammadan) : Sir, I know that what I am going to say will not have 
the slighest effect upon Government, who have carried clause after elause 
yesterday and the day before by their ruthless majority, in spite of the 
criticisms of the Members of the Oppo&ition. Sir, this is one of the Bills 
upon which the public at large have expressed their views in no uncer-
tain terms and it is one of those Bills in which five Members of the 
Opposition serving on the Select Committee had recorded their respect-
ful but empllatic proteNt again!>t certain clauses which they tbollght reo 
quired amendment. The other day I pointed out to the House that those 
clauses were of the very essence of the Bill, and amendments were neces-
sary for the purpose of safeguarding the Press and public rights. In 
spite of our appeal to the Honourable the Home Member and to those 
who sit behind him, we were not able to force to a successful division 
any of the clauses. The fact remains that the B,ill as it emerged from 
the Select Committee, in spite of its numerous defects, is about to be-
come law and we sitting on this side of the House, though few in num-
bers and on the eve of a dissolution of the Assembly, shall be failing in 
the discharge of our duty as the spokesmen and representatives of the 
public if we allow this motion to pass without a protest. I know, Sir, it 
is nO", too late to ask the Honourable the Home Member to reconsider his 
decision, and even if we were not too late, I know his mentality and it 
would be futile to aHk him to once mOl'e exercise his reason in the in-
terests of the public, in the interests of the Press, and indeed in the in-
terests of the established Government itself. For what has been the 
result of this Bill and what would be the result of this Bill' The dis-
sentient Memben pointed out that the most operative clause, clause 4, 
was extremely defective in its wording and Honourable Members point-
ed out that s\lbwclause· (b) of clause 4 was so largely worded that it 
would neutralise ,in many oases the e1!ect of the dominant clause (a). 
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''[Sir Hari Singh .(}ow'.] . .,C iT .'1:.. 

Honourable Memberrf-will1'ememhel' that that clause ptmiahMa persOll' 
who: " .•.. ; ":~ 
.. direetly or indirectly eqlreel. aPP;fOval ...... of an,per~n who he. OOIDmit.t~ or it 
aUegt'rl or repreeented to have eomDlltted any 8ucbotrcnee. ,.' _'. . 

Sir, I can visualise to myself the case of a soldier of the Crown who 
by his gallantry on the battle-field hR~ let us say, eamed the well~ 
coveted decoration of the Victoria Cross. In a moment of misguided 
frenzy he commitK a mnrder The Press says that thi!! man ~8 com-
mitted a murder and is, therefore, likely to suffer the penalty ef flae law, 
but Ilt the same time it 1,l.UHt be rl·membp.red that he was a mall wh'l 
had served his country and the Crown by hi!' serviccs on the battle-
field. That statement unconneet.ed with the murder. recounting a mere 
statement of fact would be exp0l!1ed to the penalty of sub-clause (b) of 
clause 4 (I), I am quit~ aware of the explanation that has been added 
to clause 4, but as Honourable :MemLers ha,'e pointed out, that explana-
tion is shorn of its eifec:t by the IllHt words. which lay down that even a 
work of literary or historical importance may be exposed to the penalty 
of the section if it has the tennency described in clause (a). Sir, the 
Hononrable the Home Member remembers that in the well known works of 
the greatest poet in the English language, we have plays like Julius 
Caesar and Macbeth and we IUive the statement of Brutus who justifies 
the murder of Julius Caesllr on th(' ground of public necessity. That 
statement, Sir, and the whole pIR~· of Julius Caesar would be expoaod tc 
tbe penalty of this S('!rfion.. . .... 

The Hon(1urable Sir "&meI Orerar : Including Mark Antony'a apooch , 
Sir Bari BiDgh 00111' : Sir, it will be left to the tender merciefl of 

the Hom£' ~f.eInber to exempt the passage of Mark Antony if he wi",hcs. 
but the whole play would come under the provisions of elause 4 and the 
explanation because it has a distinct tendency to counsel the murder (If 

tyrannical rnlers. Take the case of Macbeth and the statement of J.Jady 
Macheth. That play itself would come l1nd~l' the provisions of this clal\se 
under thi!> (·xplanation. I am quite sore that in his multifariom; prCOf!Cll-
pations the Hononrable the Home Membpr mUllt bl:' occasionally cast.ing a 
glance at that clflssical work by Thomas Carlyle on the F'rench Revolution. 
I recall to him thl:' statE-ment contained in that work ()n thf' storming of 
the Bastille and what a vivid passage oceur!! there : 

" Oh lions nnd friends of Fran!'e, 10\'1'!"!! of liberty, you by yOUT blOO<1 nu,] by your 
steel prc>part' tbe daWJI for the liberation of your COIl1ltry ! " . 
ThHt, Sir, would be Olle of the most obnoxious classical works ha"ing a 
tendency t.o telJ the people of France, and throogh the peotlle of France 
the pf:ople of the world at large, that if you wish to end; tyt"anny it ·can 
only bp. by IIppl;villg the doctrine of blood and iron. That is what Thoiuu 
Carlyle in his History of the French Revolution RO vividly depicts .. Sir, 
all these work(l;, t,he greatest clusies in the English langrutge, would, come 
under the provisions of this clauae which is,' I submit, so largely worded 
that it is I'ntirely left to the executiv.e to say all to what shall be printed 
and what shall not be printed. Sir, I am snre that if the Honol1.rablp. the 
HoMe lltllnbol' luwi left the decision of this question to tihe free vote (Jf 
the fIqase, if he hM add that this is a highly eontrovemal Bill brought 
atMlm'Ot!t ~elose of tire Stisioll and thet it will affect· a 'Very uu~e bod,. 
dl t1m Jll1hrro. namely the PNIIIt and through t1iem·tbe· ~4c at lfttole, . I 
a1JI quit ... ore 1luitthe "*nlt wOlild he:Ve been VffrI 'dHrereilt.' ,Bee_! ,1-



see before me Honourable Members who are pledged to I1Jppon die . .(Joy-
ermnent.. l}ut ~ ~e.l' ¥'0M' ~ to ,vote acC9,fdiug,~,their ~lICi~p.; 
tile&' :wO:\lld bavclwalt~t.ed in <loiJ;lg,/iio aad! am .jure lIlY a:onQul;;&Ql~ 
frieud, S:4' ;lJal1celotGrah4lnt, would have been It~e most yoool in exc~im­
ing, following the eXfl.P1Ple of hii half uam.esake, Launcelot Gabbo, ", ('fl'-. 
tainly my c:oJl!;cienee will serve me to run away from this clauso, my 
Blaster". (Laughter.) But, Sir, disciplined as they are under the crack 
o~ the whip, it' is not for them to r,eason why but to march'blind-fold to 
the lobby that the' Honourable MemlJer may point to them, and theref(~, 
I SIlJ; that t.he Honourable the Hoine Member cannot congratulate h.im<relf. 
upo~ his l.thievement in placing this reactionary IneaSl,lre upou the Statut~­
b(>ok. Whatever may be the view of the Honourable the Home Member, we 
6S representatives of the people have no duty but to assist the Govern-
ment S(l far e.s t.he Government were right and to oppose them when it is 
fO\llld tJUlt they were wrong. Because we feel that the necessity for a 
me81:111r.e of thiR kind had been made out, we immediately and willin::ly 
served on the Select Committee and there we gave our unfettered opinion 
88 to whftt we considered to be necessary for the purposeimmediaf.ely i~ 
~and. We were defeated in the' Select Committee and 'we- bve beeu ~. 
feated in the open House. But we have one satisfacti1m., that whtLtcver 
~ay' 'be the result of this Bill, Honourable MemberS on this side are unani. 
mous in supporting the dissentient view of their representatives an,d of the 
cOWltry. f,ir, if it were the oJ;Jly clause, it would be a serious blot UpOD 
the Bill. Rilt there are' other clauses equally obnoxious to the pillin 
pro\'isions of the Statute law both in England ,nd in this country; , r do 
n,o.t:wish at this late hour to tire the House' by referring in greater de-
~il to t~ose clause~, but I 'cannot help feeling that the amount of security 
ttlst i~ demanded from the keepers and publishers of these. p,etty ,presse.:;, 
lfb.o firc'the main offenders, if not the sole oifenders, accordihg to the\'iew 
of the GoYeJ"nment. is 'not only' exceS!i.ive but even prohibitive. Presaes 
worth Hs, 100 or 200 or ~OO may be called upon to deposit a security to t'he 
tune of H..'j. ]0,000. Sir, it WQuld have been ,kindneas illdeed if.tll<> Hon-
ourable the Borne Member llad retained the clause regarding forfeitul'e. 
Forfeiture in that caSt' would have implied forfeiture of small presses, 
perhaps a small lithographic press, which a man is able to put in ~ gmmy 
baR' and (-(ll"l')" upon his shoulders. But that has nOt been theeltse: '~The 
substitution of fine or R<'Curity has beE'n out of all proportion to the valut' 
of the press. ' 

Sir) dealing with Ute powers of the High Cou,rt, I pointed out at verY 
great length that the power that is given to the High Court in the Bill in 
many ea~H would be illusory. The High Courts in India constituoo. as 
they ure, tlre the custodians of the people's rights and liberties, and with 
aU their df':fects, the people still look up to them as the palladium of the 
people since they stll\ld at are expected to stand betw.een the Goyernment 
and the peotile when the Q9v~nlll,ent go wrong ~nd the ,People have a l'igbt 
tf) IIIpfeguard. But the power that has been gIven to the High Court of 
merely d~c..idjng 8S .to )Vhether the security was rii~tly de~~ded is a 
pow.er whlCh, I suhnnt, ,..oul~ not be conl;iuClve to t.he ends of JustIce. For, 
the Uigh, C'Ollrts ~.a! 1i~p t~t .while '~he~ecurjty waS r~ghtly dema~d.ed, 
the aJllount of Beeu~ty 18 elfeeSS1'\~~. . I,n ~~at c~, tl?,e ,ll~ Cl)urt W1,~ be. 
po",verless to 8Ct. SIr, I am not desponiient, because after Whatt have a:fd 
iJl 4lhi, House, I em quite sure .tilat this, clanse of the IlldiaDUgidature 
ia likalr 10 be ClIlal"-r- in • court of ., becauae it 00IltI'8veaes ate> 
tion 107 of the Government of India Act and of 'tile ,Letters &teut :ta' 



[Sir Bari SiDgh Gour.] 
whieh I lDade teferenee the other day. Whatever you maY do, if your 
power is ,,"ra f)tru, whatever you may do if you have not upress11 
8JBeIlded the Letters Patent, the powers of the Chartered High Cuurt 
would remain unimpaired. That is my small consolation in referring to 
this clause. 

There j8 ant' more point and it will be the last, illustrative of what 
I have got to say on the subject. The clause which condemns the press 
to forfeiture, takes no note of the fact that that press may be su~ect to 
botea lith encumbrances. Case after case occurs in this country in ,vhich 
a poor milD either purchases a press on what is known as the hire pur-
ehas~ system or he mortgages the press in anticipation of starting it. 'In 
all these cases, the mprtgagee or the encumbrancer knows nothing at all 
about the purpose to which that press might be put. Ther.e are C&SeR uow 
when yon find that illustrated articles appear in the papers. The illustra-
tions are taken from one press that specialises in producing illustrations. 
In such cases the language of the clause is so widely worded that both 
the presses are liable to come within the penalties of the Bill. I, therefore, 
submit that this is Qne of those clauses upon which the Government '!honld 
have givell way. In the Select. Committee as I pointed out to this llous.e. 
the question of bona [uk encumbrancers was supported by the majority of 
the members, but the Honourable the Home Member would not accept the 
view of the majority. Whatever may be the case, we pressed upon the 
Government the desirability of doing this small justice to bona /ide inno-
cent encumhrancers and charge-holders. Even that appeal fell fiat upon 
the Treasury Benches and why' If this Bill had been introduced in 
this House in the earlier part of the Session, instead of my going o,·er 
to the HOlLIe Member and cajoling him to accept these clauses, you would 
haYe seen the spectacle of the Home Member coming over to me and 
cajoling me to accept some reasonable compromise. That ...... . 

'!'be Honourable Sir Sames Crerar : May I point out that the original 
Bill (>onthining this provision was introduced on the very first day of the 
Session T 

Sir Bart 8iDail 001lr : The Honourable the Home Member reminds me 
of that UDIIaVOUry chapter in which he has taken so conspicuous a part. A 
Bill was introduced on the first day ; a few days after, that Bill was gone 
and another Bill was introduced. What is the good of referring to the 
introdnction of a Bill earlier in the Session' This House was never given 
all opportunity of criticising the Bill after it emerged from the Select 
('..ommittee und by the time it came before this House from thc S",lect 
Committee the Session was practically at an end. That, I submit, is the 
grievance of the Members of the Opposition. The majority of them find-
ing that the work of the Simla Session was over and that highly contra-
'Venlial mea.'1ures would bi! held over for the Delhi Session, left the place: 
otllel'8 who had other engagements had to leave Simla, with the result that 
we see the few Membe1"8 left to cOIl!ltitute the OpPO$ition. 'fh&t is our 
gri~ance. All I say is that the Honourable the Home Member h$8 taken 
a.m~ advantage of the absence of·a majority of Members of the Oppo-
IitioJl. : hi should ha~e held Q'Yer this Bill ..... . 

1Ir; Aitlrar Moore (Bengal: Eu~pean) : On a point of order, Sir, 
is the nODfnn~ble Membel' in order in saying that die Bome Menlber,hu 
taken a 'tireall' ad'Vantage " , ' , " . ; , : I 



iii' IIari IiDP Gour.: I think the 8fote.mafl uses atroDier langi14gO .. 
even than that. ' .. 

Mr. Prllid.nt : Stronger language may be used outside in the Pre8s.~ 
but that is no jUEltification for using it in the .AueIIlbly. The ptft'a88 
., mean advantage" is a very offensive expression and I will not allow it.: 

Sir Bart 8iDgh Ooar: I do not think the .Honourablfl the Home 
Member himself objects : he thinks it ill very common. If he objects I 
withdraw it. 

The Honourable Sir James Crerar : It is not' a common exprt'ssion 
011 thili side of the House. . 

:Mr. President : The Chair objt'cts to that expression. 
Sir JIari Singh Oour : All right, Sir. The Honourahle the Home 

Member has taken undue advantage of the thinness of' the Opposition. 
1Ir. President : The Honourable Member must withdraw the word 

•• mean ". 
Sir Barf Singh Gour : I have withdrawn it, Sir. I say he has taken 

undue advantage of the thinness of this House, and the result is that he 
had a wnlk-(wer upon all clauses which we considered to be the most offend-
ing feablrt>R of this Bill. It is useless to cry over spilt milk. The Rill ~ 
now goin~ through, and within a few moments it will become law. But 
let not the occupants of the Treasury Benches go away with the impression: 
that they have passed thm measure with the concurrence of the electecl 
represen~ltives of this House. Let them go away with the IIOlatium that 
if this Bill had come before this House earlier in the &s!rion when ('on .. 
tested and controversial questions were being agitated, this House would 
have fought these clauses inch by inch and prevented their entry into the 
Statute-hook. That is the assurance we wish to give to the Honourable 
the Home Member. He may enact this measure; he may impose it. but he 
will never find any support either from the Membef8 of the Opposition or 
from the pll blic outside who are watching the work of the Legislative 
Assembly. The other day the Honourable the Home Member was pleased to 
characterise this Assemhly 8S having deteriorated into a' debating socicly. 
I do not wish to retaliate ..... . 

The Honourable Sir James Cre!'9.r : On a personal explanation, Sir. 
If the Honourable gentleman will refer to what I said on the occa~.ion. 
he will find that his interpretation of what I said is entirely incorrect. All 
I said on that occasion was that the speeches of some Honourable Members 
opposite Hi/!.ht indicate that they were taking part in a debating societ1 
instead of in a Legislative .Assembly. 

Sir Ba.ri Singh Gour : I leave the Members of the House to tlraw 
their own conclusioDs as to the ettect of the language used by the Honour-
able the Home Member. But. judging from the pressure that has been 
brought to bear upon me from all l'"id(>(o; of thl' f'Jectf'd portion of this House, 
jnt1gin~ from the indignation which was felt by the Members on this Ride of 
the House when the. Honourable the Home Member used the expreSlriOD 
which be said he did-he also e'haracterised the arguments of SOMe Members 
on this side of the House as absurd 'and ridicll'lo~that .J submit is tJae 
~tion into which 'tbis H~UIe has been brought arid had to' submit be-
eau«e this :Bm wmftake1t ltbwM'dsl the fag end~f the eeiuibn. • If theile ex .. 
p~ionli had' ~ useld ,.hen the' HOMe 'wall' in'·fuH',r()rM~·:thisHmll.' 



·d.sjl' ;aarj.l~p.Qol.p"·L ....... " ·.:!1 -.' : • , . ·w'.7'i': rl .. :;;8 ;1 ... H ;'~: 
would lllwe known bow to vindicate its rights and its prhriteg8ll.· 'lli'rat 
tiJg.e,h~ ~oqe. \','.'"., ,.' (. "., .. ;. . .... 1(;'" .' .... ":1 

.... .Amar .. JIMh Du" (BUfdf/all' Divi.,t~n: N®-M.uhJlIQnadan 
Bnral) : Do:if du.ring the Fioa.uae BiU .. 

Sir Bari ttiDrJa Goar: My friend tells :JM,'.'i Do it,duriag; the 
B'inance Bill If. That would 'oot be the·oocaaion to do it. ·This is .tl1e 
~ccasion, when the Press Bill is under discussion ; and as Soo11 1iSth~ 
PJ:e88 Bill is passed we forget andforiJive. the l\1elJ,lberli ofthaTt'~nry 
BenchE'8 for 'what they have done and for what they . have accomplib'4ed. 
(Applause.) 

Mr. Amar Bath Dott : We can forgive but canuot forget. 
fir Abdv BaIrlm (Calcutta and Suburb". : Muhallln~ada.n Urban); 

'Sir, T wish to register my protest against the passing of this double-fneed 
J8ea~ul'f' irl f,,9few worda as poesible. I call it a double-faced measure be-
.cause it pl'ofesses to be one thing while its provisions are something. WIry 
4iIel't'nt. It proresse.. in the title and preambls to be a' Bill .to OOlltrol 
,mtjngs wJueh inci1e to c.rimes of violence and murder ; while if yon 
eJBJDine tile Pl'OvisiOB8 of the Bill. as we have· examined it on this side oI 
t.\Ie lfoOuse, ~ou will find that it is perfectly clear that what the Govern-
wnt ainl nt &ad what they have aecu.red is ,COlltrol of the entire Press of 
tbe ooan",y .. Clause 3 gives them tllat control and the wide powers wsted 
'- the exeou1jive Government emphasise that .control. But that is not the 
1Plc sad prumble . of the. Bill It is a deceptive mea.sure and gn that 
frIPOUnd alG~ we are entitled to enter our .emphatic protest against it. We .u know that the Press in this country is divjded into two sectioIUI. One 
lfJJich is oondu($ed by the Anglo-Indian community mainly to support 
(ioyet'llJJlflllt, .. and the other I claim represents true Indian publio opinion. 
When you "est the control of the Press in the Government so that it. i!> to 
bd whether· eertain seotiollS of the Press have or have not offended agvinst 
$a pMV~imu; of clause 4 of this Bill, it really means that the GovernnJen,t 
will· exerell;(' that control, as we know from past experience, .against the 
Press whicb:criticises its· measures and it will. not apply those pro~;isions 
to that ~ection of the Press which carries on proP!lganda in favour of 
Government." ..... 

Mr, Arthur 1IIoore : When you were in the Bengal Government, you 
eultrolled the Preli8 T 

Sir AlMlur Bahim : I had nothing to do with the Press. Certain 
ftoiendR on this side have pOinted out that there is a pliper which enlls 
itself a.'1 the friend of India, but which repeatedly acts againrn India's 
.west. ,.' 

lit. Ckya' Prasad Imgh (Muzaifal'pnr tum, C~amT>aran: NOD-
Muhammadfln) : Save us frOID. such friends. . , ," 

.8ir AWur·BMim : That paper. I underqtand. is. r~pl'eseJJted by PlY 
JiIQDoul'able friend, tM Leader of the E1lfOP68n Group he~. . Sir, I take 
.., N;eotion to that.· I. think if lIly·uiellds 'QD this side of the House k118W 
., I8ent.8~.ity of what is called the EUJiGpean Group, ~ey would ,r.ealile ~t 
OIlee tAa~ there waQjet~iOBbetwf,ten beillg • friend .t Jadia ·and l:M!iD& 
• lriad{~ the I.dian,people, iir, that. PNltrP"1l&aQI,toN,tke ~ 
qI; 1u4li .. I!'Mt dote llQt QlHJl .~ iit.,it .frieDli.Df ~,:IaQian .~~ 



India, we l:now, is the property and possession of BritaiJl; ¥4i m i~that 
~tl\1.~.a,n.A~l?~~ndian ,pa.l.?er .~~~ ah!a'y~s~!, ". W,e, are pef~'iendi~ ~>ur 
own possesslOll '., but tliat IS a very tii1fer~nt prOposItIon from befriendmg 
the people (If India. As regards this' European :Gro11p; 1 should lUke to 
challenge the very Il8Dle. of ·this ~ou'P.· Do tlMY reprildliIt!:heN Flilncf!, 
Germany, Poland, I~\lssill or do they repI'esent ~ere. Britain? Why,~hen 
thiiJ false name 1. Why' do they claim to repreSent Eqropeans T If thtlY 
said that they repr-esented Britain, if they said that they represented En,-
land, Wales and Scotland or Irela:qd I)r South Afric~. , , , 

Mr. John bit (Burma: Enropean) : On a point of order, Sir, Has 
what the I 10Jloursbic gentleman says about the European Group got any-
thin!!' tll do with the Press Bill ? 

Sir Abdur Jlahim : It only requires very little judgment to find out 
the connection. I do not know for whose benefit this mi&uomer has "een 
adopted. Is it for the benefit of Europeans or for the benefit of Indiims , 
Surely the. Europeans generally are not decl'ived ; they know they have 
no iuterest in I ndia. Then why this aSRUlllption of a fa1M.ti~ ob\thlt part 
of my friends who sit on the other side T -

Sir, II great deal has bt>en sail} about the way the.Go~JJ.1Ilfl1t:8IIJCure 
tbeir majority. TMY lmow that very well, They have t.heir own. bloek, 
the solid official block. the silent block, which ia carried along with. t~1Il 
wherl'ver they go. They have then a certain number of mell, ge~t.leJ~ 
who are ~xtl"eUlely anxious, much too anxiolls to UIIume the r~poll8ibility 
of office. 'rhey see visions every day of the mantle of Borne oftioe falling on 
their. bhoulders. Is it then very difficult for the Government to earry such 
peopl~ with tJll'ID Y Most certainly not. 

Then, Sir, as 'regards the manner in which the Honourable the Home 
Member hilS conductl'd the Bill through this HoilS'{>. I mnst sliy once again 
that it has l('ft a Yf~ry hitter taste in 001' mouth. He has not improved 
either his own position or that of his Government. Sir, the Bill will be 
passed in a few momt'nts. bnt I can assure the' Honourable the HOHlt' Mem-
ber t1mt tlll' Bill 8R it has emerged now, will never be aceeptabli! to the 
country. 'l'h('re will he a <jfiOMlS of protests throughout the land, be-
cause the Hill goes far beyond its object lmd ReOpl'. The Government had 
no hllsitH'I!Il' to ',~idRn its scope in the t"ffectivl' provisions of the' Bill, and 
that is I'xaetl~' what has been done. They have also tried t.o Btifle absolu-
tely cl'rtain branches of the bU8in~ss of printin~. We have asked them 
repentt*dly, 1'\'1<1 none of them could justify that provision. wh~' those print-
ing preHS(,S which have not offended against clause 4 of the Bill should be 
called upon to furnish security, why there sho1.l1d be forfeiture witllout a 
proper inquiry. Here iiJ a Bill which cannot bejm;titiedfroJD any point 
of -view. I could jWltify. under certain circumstaneesexecutive meal:lures 
pure and simple for pur{>os~'~ like these, but not a measure of this mix(ld 
character, You know, S11', there i~ II dish known in India .called kit('hri. 
That is eXIlCtly the sort o~ Bill which has been introduced and which L'! 
s:oing to he passed in ibis lIouse, 

Itr. Arthur Moon : Sir, the Honourable Member who jUllt sat doWn 
~hllneng(·d the tit}e'of this' group, I do not propoaetc follow his example, 
MCMlsp.fthink-ithat thl!dIOilourable the Loader of the tutlependant Party 
1wJ -cb08f'll the title of hia .. p81'ty:very well. He ia'4'*"moular ill extremely 
"ul~t. He ii' iltdeptndentof 'aU the trauuulH Anli l'estl'ainb that 
wublddmttfll' raollt· meii:wbo hed held the. pMiti_ ·'in..;w1tUc life that he 
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'[VI'. A'l'thur Moore.] 
h~ beld. ,The Honourable Member haS ~na Judge of ,tbe High ,Court ; 
he na5 been a Member of the Bengal Govel'llDlent ..... 

iii' A.Mv Babim: But not a slave. (Applause.) 
Mr. Arthur Moore: He was a member of the Bengal Government. 

I have never accused any Member of the Bengal Government of being 8 
slave, and my Honourable friend was a Member of the Dengal Government 
when they introduced 8 far more sweeping Ordinance than any that, exists 
at present, one extremely rigorous in character. Then my frit:nd "Used 
very different language. He attac]u; what he calls the .Anglo. Indian Preas, 
and what is the head and front of the offending of the Anglo-Indian 
Pl"{'f,s f It has not cha,nged its attitude towards Indian aspirations. lIe 
did not complain of its support when he was a Member (.f the Government. 
But llOW the whole head and front of its offence is that it atUteks violence, 
for otherwise that Press stands exactly where it stood. 

Sir A.bdv Ba.him: No doubt about it. (Laughter from the 
Katiollalist Benches.) 

Mr. Arthur J[oore : It is now taking a definite stand against the 
outbre~l;: of terrorism in this country and in the Honourabl~ Member's 
O'WD. province, and he comes to this House and uses language of that 
character. Sir, I think that opposition to the Bill, which is based upon 
Bneh specious pleas, should not be treated very seriously. As regards the 
remarks that were let fall by the Leader of the Nationalist Party, I cannot 
help saying that I have never seen a more elaborate and nrtificial attempt 
to manufacture a grievance. What are the facts, which are perfectly 
'\\'ell known to the Honourable Member opposite' The Bill was illtrodueed 
at the very beginning of this Session. . . . . • (Sir Han Singh GOlJ,r : " This 
Bill ''') That is my Honourable friend's point. He wishes to take 
advantage of the mistake of the Assembly Department t.o manufacture a 
grievauce. He knows perfectly well that the Bill was introduced at the 
h€>ginning of this Session,-this Bill before it was revised by the 8elect 
Committee. The Bill was revised by the Select Committp.\, at the earliest 
opportuuity after full debate, and the Bill as revised by the Select Com-
mitt('l~ was before this HOWIe for over a week before it cllme np for dis-
cw;sion. I may have been wrong, but I understand that he agreed with 
the procedure that was finally adopted in order to obviate that mistake ; 
and I do not think that my Honourable friend is justified at this stage in 
mcllciug that a grievance or in pretending that this Bill has not had the 
very full('st discussion in this House. 

Mr. O. S. R&np lyer (Rohilkund and Kumaon Divisions: NOD' 
Muhammadan Rural) : The Honourable the Home Member the other 
day c,ompared some of the speakers on this side to amateurish debaters 
and he was reminded almost of an amateur debating society on this side 
of the House. It is mainly the fanlt of the Montagu-Chelmsford con.~i­
tution that this side of the House has no more power than tl) d!!bate, 
and it is because it is deprived of the power to carry OIl the admiaistra-
tion of the country even if it happens to be in a JD8jority that this side 
of the HOWIe is not adequately represented to-day in this debate. Wise 
men on this side thought that silenee would be golden, and therefore, the1 
did not want to indulge in silvery words of opplMtition.Sir, I 1teJieve'u 
do not take our atand OIl the faet· that the oppolition on, ,ihis side ,hal 



not represented ita strength on the floor of the House &8 it sbqu1d'-~'V'e 
Q.oneon this, Bill end in ,this debate, I am willinlf .~ concede thftt ,the 
Government introduced this measure at the very beglDnlDg of the Se9S1OJl. 
I nm willing to go further and say that they introduced the mel\Sura' at 
the Delhi Session. I agree with the Honourable the Leader of the EUl'Opelin 
Group that we are not here to take advantage of an unfortunate mistake, 
which is not the mistake of the Assembly Department alone (llear. ht'8r). 
My Honourable friend, Mr. Amar Nath Dutt, remarks that it is a mistake 
of the ::;elect Committee ...... (AIr Af1l6r Natk Dutt : " Of the Chairman 
of th~ Select Committee ") .... and he !i8ys of the Chairman of the Select 
Committee, Mr. Arthur Moore. I Hay it is a mistake of every one of 111; 
pre'!ent in this House (Mr. Gaya. PrMad Bingh:" No, no"). My 
Honourable friend, Mr. Gaya Prasad Singh says, "No, no". I 88y, 
" Y.'S ", because the Gazette is supplied ·to us and w~ are sup~sed to 
have read the Gazette and we are supposed to have Been the thlllg and 
brought it to the notice of the Govemment then and there fOr the issue 
of aeorrection in the matter. Therefore,every one of tis is to blame 
(Mr. B. Das ~ " Including the 'Government ")i-iJJclnding~the Government 
of r.ourse, because the Assembly Department is part or ... the GoveJ'ulllen1 .. 
. , .. (Jlr. B. Dds : " Why did not the Honourable the HOme :Memher relld, 

.' and why did not Sif' Lancelot Graham read, the Gazette 1") YeS, ~ir, 
Sir Lancelot Graham is as guilty as myself in this matter, and the 
Honourable the Home Member is as guilty ·as my lIqPQUraNe J,rielll:i, Mr. 
B. Dlls. (Laughter.) All of us are guilty in this resp,ect, and the less 

. the fault of the Assembly Dep8rtmpnt is iIl~ntioned· in this ,Honse the 
better. I see because Of t.his mistake the Statesman of Calcutta thl'oll~h 
it.8 special representative has already had a fling at the Assembly Depart-
ment, which was unworthy of the Btates'man, especially as the Editor of 
the Statesman happens to be the Leader of the Enropean Group and the 
rerresentative of the Btatesman happens t.o enjoy in the Press gallery the 
hospitality conceded to him by the head of the Assembly Department ..... 

Mr. Arthur lIGon : On a point of order, Sir. Is the Honourable 
Member justified in making allegations of this kind which cannot he 
refuted on the floor of the House , 

Mr. O. 8. :aaup Iyer : I am going to prove it presentlv. Mv 
jURtification is this. The Statesman of Calcutta-Delhi three days ag~ 
published a statement that, because of the sepaution of the Assemblv De· 
pertment owing to Mr. Patel, therefore this mistake was coml~ihed 
(Cries of " Shame ") j otherwise it would not have been r..ommitted. 
(Cries of .. Shame ".) And Mr. Arthur Moore does not read his own 
nt:w!lpaper. It is time he read his own paper 'and prevented it frorr. 
ind~lging' in such mischief. I did not want to rub it in. I wa~ very 
pol1te. but the Honourable gentleman had the aucbtcity to rise on a point 
of order. forgetting the mischief that his own paper had perpetrated. 

Rir, J would follow the examplE' of my Honourable friend, Sir Lanrdot 
GrRhmn, who on that occasion when the mattl'r was brougbt to the notice 
of the House, and said with, a sincerity and sportsmanship for whieh 
I ~Ilve kno:wn him ever, since I entrred this Assembly, and very rightly 
S&1d. that as Secretary of the Legislative Department he sympathil'letl With 
th~ Secretary of the. Assembly Department. I wish that that point of 
Jll.lstnHt', had not been. made in th~ course of tM debate, and I for my 
owp put ",~uld treat this Bill·as one that was intl'OduBed ~tthe beginning 
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of this ~,oh, ~a~ 88 I have alreadY '~aid, it ',was only It' very'~­
!oHllnlltt~' error whreb could not be helped. " " 

Sir, the HODPurable the ,Lea.dfr"or'the ,European. Group, ~hile 
leyeUing hW .. ~ against OUf eE!teemed friend, the Leader of the Indspell-
dent Group, said that his criticism of ~he, attitude of the Anglo-Indian 
Pl'e'JS was not justified. It is justified by the fact ,that, long before this 
Bill was introduced. the Anglo-Utdian Press carried ou a raging, t,~ring 
campaign asking for the introduction of a ,Bill of this kind, flUd, but 
for the support that the Government had receIved from the Anglo-Indian 
17('.88, they might have not been perhaps in the same hurry to introdll~e 
the Bill which they introduced in this Houae, and, but i\Jr the work that 
we did in the Select Committee. the Bill would not have been so radically 
altered. as it has been. If the AnglO-Indian Pr6i18 and their representatives 
had their own way in the matter, judging from their writings in the newiI-
papel'1! and their speeches on the ft.oor of this House when the Bill was 
first introduced-if they had had their own way in the matter, this Bill 
would not have been altered as it has been altered. Sir, the Honourable 
the Leader of the European Group said, and very rightly said, that the 
Anglo-Indian Prell! stands to-day where it stood, say 150 years Or 100 
Yda" ago ..... .. 

Mr. Arth1ll' lloore : I said nothing of the kind. 
Mr. O. 8. ItaDp. I:yer : The Honourable gentleman was trying tc) 

intcrnlPt me in the middle of the sentence, and· therefore, I must. repeat 
what he said. He said that the Anglo-Indian Press stands where it Htood, 
I Nay 100 years ago, opposed to t.errorism. So, are we opposed to terrorilRD.. 
He said the Anglo-Indian Press do not want terrorism, and if by that he 
insinuated-I hope he did not insinuate that we were in fBTour of terrorism, 
he is only misrepresenting us as the Anglo-Indian Pre88 h8.8 been ende8vonr-
ing to misrepresent the Oppo.<;ition on this side of the House. We are 
opposed to terrorism and if we do not support this tneaSUl"e, it is because 
we are convinced that it will not be wholly directed merely to newspapers 
which encourage terrorism or adore the terrorist for t.here are grievous 
defects, very serious defects in this Bill. It was n(lt adequately ,dealt with 
in this House. The clallBe relating to violence was quite unneceSSBr' for 
tbe purpose of this Bi1l, for we are only conce~Ded with terrorillu{ and 
the terrorist and if I had been convinced that ,tbis :am as ,it 8tand~ to-day 
would not be abllBed" I would at any rate have 'thought it my duty to 
support this Bill. if I could at the same tjme be· convinced that the 
PWISi11g of this Bill would stamp out terrorism.' I am perfectly convinced 
thllt this Bill will ieave the terrorist untouched. The very fact that ,1\11 
over the country responsible newspapers have been su.spending publication 
of the paper for one day as a mark of protest at the passing of this Dleasure 
ou~ht to convince the Honourable the Home Member and the EuropE'on 
Gronp that the passing of this Bill is resented by responsible organs of 
constitutional agitation. 

Air. I must DOW tum my atteation to the HODourable the Home 
Member. Througbout tAisdebate, Il'egret that the HOIlOurabie the Home 
Kember ~ DOt accept e'YIIl one Gr two of our impo'f'tant Ilmendment~ 
be(l&9lIe he ,eon&idered taat they were 10 vital f)o the Bnt, amendments meb 
as the askiag 01 e rdo1lllle IIeCtIrity f!W1 C'he "riDter tUJ6 ithe :pul)lishcr~ 
wlaeB tM prinUreadf!he _~"~Md ttJ be .me mc! the .... &, 



amendments such as putting the old press and11l'ti.n ...... '~SA on'tle' lame-
f~ot~ng, a~t¥ldD1,el\ts in r~pe~~.Qfdf~.lI:ding .~ .. Ildy,..~. ~clll'ity from 
·the tJcw 'p~~o.; ij~ottltl t~eM~IiltJ.'ate·t·bln~ t"8~ ~u~'ba IJec~y tihou,1ctpe 
dt'D1RlIded. It In the;;e ~wo .n;tatters h~ li~~ a$reect, we m1g~t not b.,e: 
pres..C!ed so In~ch th~ Judlcialismg ~f th~ p~~e, 1. kn~~ ~t. was 1,101"6 
difficult for hIm to at~ceJlt the mohon relatmg to the JU(h~ah:;!Jl~ of the 
proc(>durc. If the' Honourable the Ho~e Member had only ~'DlI' iIwlgina-
tion if he had only thought what,.a tremendous weapon the Prc8~ wouid 
be ~n his side if he had judicialised the procedure, I am sure he would 
llU~ hay£, taken up an attitude whicll he ill his responsihilit." to his 
executive in this country, thought proper to take up; 

Sir, the other day the Honourable the Law Member in lIis yery powerful 
advoeacy of the Government call1le saiCl that h~ would be a better supporto!r 
of tho PrOl8 than myself on ihis side of t-be House and ~ thought thot the 
Pr<'.88 (~:'(ercised much greater urfinenoe in the country than I thought it 
dic.l. Sir, I diifer from the Honourable the Law Member, anrl at th1s 
tiDal stallre of tJais Bill, I repeat my difference with bis jndrml'nt in ~8 
DJatterand with the proDOuuoement that he made en the '6oor ot this 
HOUlIl'. WRen the. Law MeDlber 81ld I differ what are we to dor We 
C!an oolyappeaito olle.-f 1m predecCHHOr6 in ofltee, a distinguished pti-
del.'eK8Ol'l .ntariy as orDlirmt and almOBt as eOIBpetent. I refer to 'Sir 
T~ JQ.hadlU' Sapru who presided over the Press Laws COittmittee.8ir 
~j Bahadur Sapru and ,his Committee made the folJowihg obcJervatio. 
whieh I hayesiDoe dHcovered and I think they are .in agreement \\·ith·me 
,more than 'the Law M.ember. They 8I.y : 

"We titllieve thlit the more direet and violent 10l'lll8 of aedition are DOW dll· 
1eDl'llAted more froID tilt' piktfatm and through the agezacy of itinerary prOlll\pn:liata 
than by the p~_ and DO prel8 Jaw CaD' be etreetive for the repl'el8iou of . sueh 
act~vitie8. In. our opiDion tbeJ'tlfon it 1II11st be admitted that tbe Aet has not heeD 

. wholly ('a£'l~tjn, in 8'!CUJ ing tile object wbich it was enacted to acllkvf. We obIIflI'fe 
that (\Ile witIJe8s before us went 80 fur us to lilly t~t it baa been bo~h futile IUId 
irritatin,. ~, . . 

And what, Sir, was tbe purpose of that Act? If only the Honournble 
thl~ Law Ml'mber .reads the speech of a distingnishiedpredeeesfllor of his, a 
great man whom the whole country beld in 'adoratiQnfn' his day, I refer' 
to Lord Sinha who was an honour to .the . profession t0which the Honour· 
abl!' the Law Member has the honour to belolli, he would .E.lld that the-
principal purpost' of that Act was nothing shoTt of thifl-to stop terrorism 
1n the country. IJord Sinha then said in his speech in the old Imperial 
Legisblti\re Council that the principal purpose of the Press Bill was to 
cut off the fuel that fpd terrorism. It is in the same strain that the 
Honourable the Law Member and t.he Honourable the Home Member have 
spoken throughout this debate. Their purpose is 'to stop the newspaper 
Pres8, should it be inclined to support terrorism and to adore the terrorist. 
'\"\l'en this Bill is passed, they willtind that terl'Ori8m will nOt he a«ected 
by it at a!l and if the Magistrates are so inclined, they will follow a policy of 
using thIS measure to suppress the legitimate and bealthy activities of 
tile civil disobedience Press. 

il hope tbat the Honourable the Home Member, now that be is in 
sight of victory, will not abURe the fraits of his victory and thflt tile· 
Goverllment ()f India will _ne inetrl1etions to Local Governments tEl see 
to it tliat tail Bill ie. Jl9t in 8DY way applied to any of tbe new!ij)apeI'S" 
whica 08I'l',y ob • pobt!y ef i>01tIt .. 1fde civil disobedience or constitutional 
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_gitation. That lnatruction must be deftnitelyiaaued to Local Gove~. 
ments in view of the misuse and abuse. of the old Press Act. It was aaid 
of Hannibal that he knew how to gain a victory, but not how to use it. 
Let it not be said of the Honourable the Home Member, now that be is 
in sil!'ht of victory, that after achieving victory, he did not know bow to 
use It. and that instead of getting the constitutionalists on his side, he 
forced them to go to the other side of the fence. I hope the Home :Member 
will be inclined to take this advice 'of mine. 

Lastly, Napoleon once said " four hostile newspapers arc more to be 
feared than a thousand bayonets". It is the Napoleonic vicw that the 

,.Honourable the Law Member took the other day, but I would' while 
· admitting that the Press was the Archimedean Lever which moved the 
world, while it had great strength, it was occasionally iDClined to abuse 
its !otrength. Still there is greater strength. on the part of the Govern-
ment, now that this Bill vesta authority in the Government and it becomes 
the duty of the Government to see to it tb8t while the Press Act gives tkem 

· the strength of a giant, they do not abWie it like a giant. With tht'fle 
'words I once again appeal to the HCiIDourable theHom~M.lltber to ~ee 
to it that thiB Bill does not create mischief waich the ~mttlent ~l 

· h,.ave 'to deplore. I may alsc .say incideatally that 'we on thiBside' of the 
aou~e propose to ~ every step ill future to see that this Bill is' repealed 
or at any rate su~eiently., medifted. andl do hope that~onouMb!e 
Members on thja si4e of the IIoullC wiUtake tbe earliestopportuuity of 
introducing a repealing measure in ihe Legialativ~ A.IIIIembly When it 
meets at Dplhi (Applftos(') . Sir, lastly, I ~ reminded, thoulh· in a 
contTary sense, of an old saying of a fellow-co\lntryman.of the Honourable 

. the Home Member. "The 8c(,1a wear short paiience and long daggers." 
011 the other hand,the lIonourable the Home Member bas shown himgelf 
to have a long patience, beginning from the Delhi Session, aDa a !;hort 
dagger-the one dagger that went home to this side of the House and 
which drew forth many a long dagger from this side. Sir, I would like 
to compare this .Aasembl,Y to something like a tennis court, in which it is 
the duty of the Opposition to hit the Government as hard 88 it 08n, and 

,it is the duty of the Government to return the ball with the sam!: vigour. 
Incidentally, we develop the sporting habit. (Applause.) 

air IIvbammad Yalmb (Rohilkund and Kumaon Divisions : Muham-
DUIUIH! Rural) : Sir, I need congratulate myself tllfit ufter AU I have 
8uceeetled in catching the eye of the Chair towards t.he end (If this 
SC98ion ..... .. 

Mr. Prelident: I should like to ask the Honourable Member whether 
he wilShes to insinuate that the Chair deliberately did uot see him earlier 
in the Session , 

lir lIubamDad Takab : Nothing of the. sort, Sir, but the Dext 
~elltC1JUt! which I wanted to utter would have cleared tI!e situation . I was 
jUH going to say that I need not however make it a cause of co~plaint 
when I find that I have got my seat at the farthest end of this big hall . 
. Sir, after t~e ~ill has ,been 4iEK;UlSed for. SO many days and after all the 
arguments m favour of and against the Bill have ,been exhauAted it would 
be Yery difficult f~rJne- to contr,w¥1e fre,m argulll1entson the !!ubj~ct. Sir, 
I Rtn pr,cpared to concede that the aiU under disonSBionill bound to 'place 
some (,oJl~ol on th~freedotu of the Pl'e&8., ' B\lt, 'Sir, all the14w8 in' this 



world. whether religious or secular, are meant'lN ·eolltPttl .the .utioDB of 
bUXll@bell]MS •. M;~. r~ligio;qs la,!s r~trict ~he liberty of my actio~. '!'he 
~jbJe rte!!!tncts .the liberty of action O1.,·~hnstians .. The 'Ve&H comrol the 
'liberty of action of the Hindus, and' other religious books Of those .... bo 
folll>w them. In the same way the secular laws controi .Jthe! aetiMt8 'am! 
Jilscrt.y of the .people. 

Itr. J[. :A!Imed. (RajBlh«hi Divisjen :M'fibammaaan BuM) : What 
about tlle quotatiop from the Bha"Il'V1t4..oita already ei1leil , 

Sir ... ,.,., :y..,: Y.f.S; ·tbe Bbaga'ftd-Qita .eWe. ,restrim; die 
libP.f'ty of thOSlt whobeliev~ m it, but not of .unhe¥ev,er.s Jike my frieD-I, 
Mr. K. Aluned, wao d088 pet believe in AIIlyi;JU.ug,relig.ioUoi.Qr ~r, .... 
w~ ~ no .decOIrlUft or ~. 

,Mr. !to ,AluQ.~ : Tbat is rather irrelel'&nt. 
Mr. __ Kath Dtltt: Sir, I .... bmit that eo !leaher uouJd indnl«t 

in lAileb personal remarks against an HODOUl'8ble :Member who has ·bcea • 
this House as long as he has been, and wbo is a member of tile Ca.Ieaata 
'Bar! 

J4'. K.. .bmed : Yes, I am Dluch older than be in the Asliembly, 
ip exr.~n.ce and he doe" not kn9w that ; ;&Dr has he the experience and 
lQlawIeqge of ParliAmentary ctiquetre, though he was Presidp.nt for onl, 
a~ek 1 

. tIr. PrelideBt : Order, order. 

. • .qhaJnlpa4 YaJmb : Sir, it would be better if I ignored my 
~QAfAbl#;l ,t.rie~d 's l'EQlarb altoz,etbe:r. and treated the~ with tbe con-
t~pt tbe:r dea>ervtl,. (Ilear, hear.) I will now proceed with lPY &~ 
I was saying, Sir, that aU the laws in this ",odd lUe JUeaI1t to eontrol .the 
liberiy of action of human beings, and it 'is quite clear that unrestricted 
liberty 'is noi eondueive to the ·lrell-being of mankind, nDd no fonn of 
gCTel11ment in any eountry 8'ftd 110· ei'rilttation"oan MldtWe and PI'GSpM 
u£til80me· restrictions· are plaoedon' the nle~tim&re Uberty· of the people. 
I aJll fully satisfied, Sir, that the writings m, lIome ,of the irrespoidiiWe 
j01'1 rnah, kne -to a ·great eXtent . contributed . to the '6BconrageDlea~ ,of 
RsyassinntioM and mUTderous :J.8Ilault8 which have aBIIUDled "'el'Y alanuiD« 
dimensIO'Il8 durIng the last 12 months. Not ;only themateriol ",IUcltMt 
been supplied to us by t1le Government, in which enlly v~ exbeme ~ 
have 'been mentione<i, l)1:it a peru8alof other papers, both Te1'!la.en1a~ and 
Rllglilfh', will go to prove that these mnrdereua 811B8ults have ~ed 
eert-aj,nly Ii gt'eat deal of tIDcouragem.ent' frdtn th&llepap...... ,Sir, do .e 
not·~ ·every day thBt murder&rs are deacribed as marlyraand lavioors ·ef 
thE!ir Muntry V (A'll Honourable Member: " Some are ".) Do we DOt 
see t~t their photos are put in pape1'8 like the photos of heroe~ and 1B.Ma 
of people' Do '''e not know that lur.rlals are preached and ~d on tho 
dayH of their execution and prooefIRions 8~e':rried in tfte b&Z8lU'il' Wen, 
all ddt; 'propaganda', is cftrried on through the Prell, L'6rtainly it eIloour-

• Ilge8 3lln$itive youths and creates It desire in their mind. 1.6 becorue fIjlvionn 
of their country in this way. If this is so, then ~iug ought to 1M 
dona 00 atop this sort of propaganda. I am prepanid to admit that the 
me8~HJJIe onder diflcu!;sion will not aucCMd in eradicating the evil of com-
munism £Nlm this country. But there are eertain other laws, lind pro. 
bably we will have to adopt more drastic measures, in: order to eradicate the 

L211LAD • 
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8TH. However, the present enactlltent Wi1J. certainly control the encourag-
,m1J impetus which is given by certain irresponsible pap~rs to the com-
mission of these crimes. 

Sir, I say that the Bill in the form in which it· appt~aT8 befo~ the 
Hollie now, is greatly.improved. All those features and provisions which 
were oalculated to bring extra ha.rdship upon moderate papers have been 
remo\'ed. (An Honourable Member: "Not all ".) The prel,Dlble of the 
Bill has been chnnged. The' indefinite provisions of claue 4''ihave been 
rem-it'ted. The duration of the Bill has also been curtailed ; and with all 
these improvements, I do not think this Bill, when placed on the St.atute-
book. will bring extra hardship on the moderate journals and presses in 
the country. Sir, I am as keen on the preservation of the lib~y .of the 
Press a~ any other Honourable Member on the opposite side (Laughter 
fr(lDl 60me Non-Oftlcial Benches). aDd I think that the liberty . of the 
P·rp~ is very useful for the ereation of a healthy Opinioll in the eountry 
(H<.&l·, hear) ; hut when liberty is misused, whether by th .. Press or by 
the people, it becomes a menace to mankind and a source of destruction of 
:society : and therefore, it is necel'lSary that some restriction Flbould be placed 
on it when it is fully proved that liberty is being misnsetl in certain direc-
tions. Sir, we are now on the threshold of responsible government, and 
it is therelore wrry desirable that the future executive of the country shonld 
be armed with all the weapons that would be necessary for the proteetion 
of the country's constitution. History tella US that after each chatlgc in 
the go'\'ernment of a country irresponsible people, irresponsible journalists, 
und il'l'csponsible papers grow up and try to create chaos in the colintry, 
anel the!'efore, it is just the proper time, as I said, when the future con-
stltatioD of the country JdIOUJd be armed with weapons ttl stop these 
nrarl~ of irresponsible people. 
, Sir, I have ftnished what I bad to aay, bnt before I conclude, I should 
like to make two points more. ODe is that it hu been lrequ_tly remarked 
bT mavy Honourable Members that Government are t8kiDg advantage of 
the tbinDe81 of the House and that this Bill is being rwdled through at the 
fag ed of the 8888ion. On this qnestion I should like W submit that the 
P~Dt &e8llion of the Assembly commenced on the 7th September and the 
Bill which, in a modi1led form, is now before the HOUBe was introduced on 
the '\'ery same day that this present aesaion commenced. In faClt, if I am 
not guilty of divulging any /:ieCrets, I may aay that the Government took 
eare to take the respon.eillie Leaders of the House into their con1idence 
even before this _ion of the Allsembly commenced, and therefore, it is 
not right for the Honourable Members to I&y that this important measure 
was taken without giving them due notice. Then, on the same day that 
the BIll was introduced in this House, the Leader of the House indicated 
that on Friday, the 11th September, the motion to refer the Bill to Select 
Committee would be made. Then, on the 11th, two full days were spent in 
diseus8ing the Bill before it was !lent to Select Committee. After realising 
the importance of thiJ measure, after knowing that thi'J Bill would bring 
hAl'dshlp to the Preas in this country, there was no excw;e for the Honour-
able Members who have left tD leave the House and not to realise their 
sense of responsibility. They cannot afterwards aay that the Bill has been 
brought at the fag end of the le88ion or that sufficient notice was not given 
to the Members of the Honse that this important meuut't? WitS CfJmiug 
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before the House. The meetings of the Assembly are convened bnly'twice 
a yenr and if important measmes are not brought up during the course of 
certain sessions, I do not think it would ever be possible for this &serobly 
to tr~llEiact any important business.;, .' 

The second point to which I should like to refer is that reference was 
made by Mr. Misra and some other Honourable Members about the execu-
tive in this country and it was said that the powers vested by this Bill 
wonla oc e~ereised by the Magistr&+el in a reckless manl1e~. Sir, we are 
all aware that the majority of file executive in this country ('onsist of 
IndiaDs, and if educated Indian Magistrates are liable ~o abuse their power 
in this way, as my friend, Mr. Misra and other HonoUl"able Members think 
they do, then our claim for responsible government and self-government 
for this country falls to the ground. 

Mr. o..ya Prasad SiDgh : They were condemning the system. under 
whi"h these Indian officers work, and not the ~ers t8e~8. 

Sir Itnbammad Yalmb: NOl they did not condenu!' the system; 
they ouly said that this law will be abused. I would n~t. have rniseq. any 
obj!C1ion if they had said that the law is defective. They (Iid'uot e&ndemn 
thfl system, but they said that th.e people who admini'ilter the law' \Vill 
abw;e it. That is to say, they attack the educated Indian yOung men in 
whom the future hopes of the country lie, and I would litre to lodge a 
strong protest againat this wanton abWJe of the educated people of the 
eountry who will in future govem this country to the credit of the Indians 
ond everybody coDderned. With these remarks .&!ld [01' th~se reasons I 
suppert the motion that the Bill be passed. ' 

Mr. Prelident : Mr. Mitra. 
111'. 1[. Abmed : Sir, reference has been ma!le to 1;he MaJyLbharata, 

whi(oh was alluded to by the last speaker and my Honourable frien~ Mr. 
Amar Sath Dutt ..... 

8tr lIulwnmad Yakub : I never alluded to the Mahabharata or to 
anybody. . . 

Mr. 1[. Ahmed : Mr. Amar Nath Dutt when he was speaking yester-
day ..... 

Mr. Pr8lident : The Honourable Member is now making a lIpeech. 
Mr. 1[. Ahmed. : I am not doing anything of the kind 'which is not 

allowed. 
Mr. Prelideat: The Honourable Member will get his turn, jf he 

wishes to speak. I have called Mr. Mitra now. 
Mr.· K. Abmed : Before he speaks, I have a right to make an expla-

nation. 
Mr. Prelident : The Honourable Member cannot offer an explana-

tion of Il speech delivered some time ago. Mr. Amar Nath Dutt has not 
spol~en yet. 

Mr. K. Ahmed : The last speaker has spoken and I am entitlod if 
sou will allow me ..... 

Mr. President: The Honourable Member can only rise to a point 
'Of order. What is the point of order' 

B2 
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lfr- ,~, .. ~: Thep9int of order is this. It is tbe pr¥.ctice in 
~arlumlent ~rnd in ,ih.is Asse.nbly al$O that :when the last ~eakerha~ :m4\cle 
arefel'~ce ..... . 

1Ir. President: Order, order. The Honourable Member .eaJ1110t 
take up the time of the HOlls(> \Ulless he raises a point of o~~r. 'l'he way 
jnw~i~~ he ~~ staJit~d ,does not indieatethat he hJLS aIV IPo\~t of ~~r. 
W,hat :\S Ute po\nt of otV.~r , 

o¥r. S. "_ltd: The last speaker has made a refeJ:elDee., to certain 
,..IlllMicma .made ,in the speech, Ito ·him, when it was mentimuw, . .tnJDm ,what 
~t t'8J'tain t!l¥traets which were quo~ last time ,by Mr .. ,Amar Natb 
,;Q\l~ that lte will go to heaven if :be .kills. 8 man ; and the last 8pt'8ker was 
not ,wtelligen.t enough or probably bet d.id .not follow th~ iattttj~tion in 
spite of answering the question that it .,isnot .irre1igiousor '*hat religion 
did noi~ow to &8Y so, it ,~,.s not right fOl'~. ~.., .~~ Plt.tt .• ','" 

Mr .. P.nIIIi4P* : 1 c&IlI1ot see that there is any point of order in the 
sbl~f'ment whi~. t\le HOJlo~rable M~mber, qas lJtllile /jO ~a., ;1. L~at.allow 
~e ti.!!le of the ~0u,8e to be occu'pied in this ·way. Mr. ~~n. . .. ' 

.,lk .•. to ... (Chittqong and Rajsbahi Divisions: Non-!M1lha,m-
~ad¥ R\u;.al) :.8ior.,1 oppose the ~l, *hoQlh I must say that, had it been 
·Oleobjegt,~ ,tQe ;B~U ~ .• llppre88 inci*ement to IDunier, I would have sup-
;p<~r4 the Nin~e of the Bill. Before I make my own ,BI'gUIIleDu,I 
,l5;ould ~e.to m.eet iWo point, ,that .my Honourable friend, Sir iM.1o\h8DUllad 
Y.f1~~b, h~s ,~~ lle S1"id ,that thelle W88 jlufticient notiee. ,II .tl:Quk my 
if ()~4Wle mend foqot ,that the ~Q(.ice from the Legll;~ti~.Asaerably 
bepartDlent said that the Session was,to last till the9jllh ,of Sep~r. 
Now, to-day we al"e on the 3rd of October. So I think be I¥QlJclfl nqt.make 
mach on that point. ,. 

, " ,., .'1' " .... 

, "-1' .,,~~ ~b.: ,It was nev;er: ~aid sd:" ~t\:W'~soJiIY a 
rcntat Te programme. .' 

~~~~.J~. !Ji~.: It ~aybe for YOll' W:lt.e~: \lle p:q.,~c~.~'tIP~r£rom 
the Assembly 1>epllrtment we can see only Iwliat"is contame:l lD It. ; ~ ~D 
ex-President you may have other information. . , '. , . 

~ • \ It. 

Tnm the ()ther point was with regard: to the I\Iagi~rat~s. lii~ soft 
lJeart was ~ery ?D~ch aching .for the ~~agistrates. My p.oi~tj~ thB:.~~ we 
say MlDethqo, jt']S'DM: agtilDst the persons. : -If' we sIlY'sOmetbin( here 
81J1liuE.t the,,Govmullent, we donotJDea1t that it isSirJ_e&~lWar or 
Sir O(>orge Rainy. It is the bad system under which the bureauerucy is 
w(irking, that ;we,blame. It ~ ,t'WUnst ,Vle, Win~iple ,tha~ ,\Ij' •. ,tiM· ':it may 
be a good and intehigent ~n~n likeS~r )Iuh.Jld Y &kill> \qatway be the 
l\Iagib1:rate, But ~e has t,o work under. the exi~til1g ~iY::It~~ IWd t4at is 
what we aPe ftghtJDg agalnst. The 'Indlan National 'dbngh.i~' has been 
fighting for the separation of judicial and executive fUllctions and it bas 
been 8LCepted . even , by Gover:nment tJll~t ~t is '" goqd p~iple. B¢ yet 
Goverrunent equId 1'10t'see their w~y to give. effect to that J:lrinc~ple. W (-
say !"hai the executive orders should never take the place o~ judicial pro-
ceedmgs. If my Honourable friend has not realised it, nfter so many 
yeRri· of pJ.'&ctjce in the courts, I eannot help him. : . . . 

'l'hen, as regards the point raised by the Leader' of' tim European 
Gruup, I very muc~ agree"wjtl;t my ~Ionourabl.e ,frie~C\;)If.~ ;Renp Iye~, 
that every Member IS ali much to blame. But,u ther~ ~ anybody who 18 
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mOl'e to be blamed, I think it is our Honourable friend, Mr. ArthUr Moore 
hjm~elf, becall!lC he wus'the Pl't'sidertt' of UieSelect Comtnittee Md'it WIlS 
hi"! bounden duty, as the Presid~nt of the Select Cotilmittee to see wh~ther 
proper publication was made in the Gazette. 

Mr. Arthur Moore : On a point of personal explanation, may I say 
tlll!t I did not use the word imputed to me by Mr. Ranga Iyer. I did not 
SIIY anything about the fault of the Assembly Department. I merely used 
tl.e \\'ord which you used, that it was a mistake. W e l~ll recognise that It 
was merely a slip. 

:Mr. S. O. Mitra: I do not specially find fault ,,,,ith my Honourable 
friend. If anytH>dy is to bf+ blamed more, it i4;! the Chainnan of the Sdp.(,1: 
Committee whose business it WllS to see that the proper publication h88 been 
Illude. 

Then, I come to the points which I wish to raise. I admit that there 
is a frequency of these political assassinations, which it is the duty of the 
(1ovcrllment, whethel' it is an alien Government or a nationa.l Government, 
to 8tOp. But you must make a proper diagnosis of the situatjon and apply 
th~ proper remedy. It is no use I\pplying quack remedies when you cannot 
rE'lllJy destroy the root cause. You know that discoritellf h8.S been lite-
,iailing' in th~ country now for a long tiine. I admit that' irtitritin,gs' m 
the Pru,!. there may be passages where you can see a lurking sympathy 
with these political assassinations. It is no use saying t.hat these are mis-
guided youths. I do not agree with Sir Muhammad Yakub in saying t.hut 
they are all misguided youths. 

Sir Mnlwm-"YIIJnA) :' I- M~er used the, worli "misguided ". 1 
said'scWlitive. 

Mr. S.O. Mitra : My point is this. SQme of these ,youn~ merl are 
graduates and r~any intelligent people. Th,ey are t&Jcirig' recour&c to 
assassinations. It is a very serious thing to be serioualy and clllmly eon· 
sidl-Ted. It is not so mueh due to the ephemeral writing in the Prf.1Ss that 
theqe political 8S8lt8sinations are taking plaee. That was tht' main argu-
mfflt all along, that by pBS8tng this mea!IUre, Govemm!'Jft will Pltt an end 
to these things. But I do not think so. That was the reason ,,'by I said 
you c:rc applying a false remedy by which you will nOe succeed in your' 
obje~t, while you will kill and suppres.'1-8s my Leader said-:-the liberty 
of the Pr~s, the freedom of fair criticism and put an end to all enterprise 
in the printing business. It really requires a higher statesmanship to 
realise where the true defect in the body politic lies. India is no longer 
an illorganic State, people being unconscious of their political status. I 
lllay tell the Government that they cannot stop these things by thp..Be quack 
n'medies. They are to look for a remedy for the real evil. [know thlit 
now Sir Samuel Hoare is at the helm. of affairs, a Conservative Minister,' 
and the Viceroy has declared himself to be a con&titutionfll V'ieet'Oy. But 
1 very mueh appr..,.eiate the positiou of a' constitutiotlal' Videroy "\dlen there 
ill a resp~WlibleMiDistry. But where the Mi~try is 'u!l.l'ttaponsible; as my 
friend, Mr. Banga Iyer, . styled' it, ,I think the Viceroy Idso "Will have to see 
through these thinglli and not rely. entirely on the absolute tYT'llnti that 
lllight be sitting on the Treasury. Benches. 

Then, 88'~gardM the prtnciple, it liM been satdtliat'ldlling itSelfi9not 
always bad. If it h«a bfJeYl' balt; tben why should there '})eso mti~1f pra;se 
of ",'ar' and, sdldiers' Why sMuld pE'idflie ret!'lWif soMfe~ F Th'cy' tir~' 



1(86 LEGISLATIVE .ASSEMBLY. [SRD OoroBER 1931, 

[Mr. S. C. Mitra.] 
not brought under· ibis law for inciting to murder. The beat fighter will 
perhaps get a :Victoria Cross for. killing the enemy. So killing .by itse~f 
is not necessarily bad. The motive must be found out. I agree that 1D 
any Government these political assassinations cannot be allowed. But we 
have to find out the real remedies against all these evils. EnActing re-
preS..'live measures one after another is no remedy, and I think, Sir 1tI llbam-
mad YakllD suggested more coercive measures still. By suppressing the 
feeling you will -not kill the disease. As I was going through this typical 
collection made by Government, I see what Government are n~.w aiming 
at. I shall actually read two or three passages if time permits. ' No body 
can say that there was nothing for admiration in the moth'l! of these 
political 888888ins. If I remember right, in the old days in Bengal the 
public Press used to co!ldemn these dastardly crimes. It was the Pioneer 
from Allahabad that first said that there was the other side of the shield 
also, namely the high motives that actuated these people. 'fbat is alsll 
a matter for corisideration. I find even in the judgment of one of these 
eases, Justice Buckland refers to the motive of the crime and recoDlmends 
GOVt'l'nment to (:onsi~r about the sentence. The remedy is 110t by 
repressive legislation, but by helping the IndiaIlB to attain full. and 
complew Swaraj, and if you do that you really remove the caases that lead 
to tlicse, political a888SSinations. 

Before I finish I would like to say a word about my friend, the 
Leader of the European 'Group. I am just quoting from the writing of 
another Eu:ropean gentleman, Mr. B. G. Horniman, who W'titing ill the 
Daily HR.,.oJ,d ~out the European Gl'9UP and it..Leader. "'.1, ,.: .. ~ . 

•• Mr. Moore made the furtber demand that the Frontier Crimea Beplatioa ahGIIJd 
be appJied to BeDgal. . 

We should welcome thi8 meaaure if we thoDght that the GcIve~~~t :,,"ov1d have 
the 8eD8e aDd tile eourage to apply it exeluaively to dangerous allena of the ~vpe of th1a 
utterly un·Englilb reprwentative of the European commuDity in tlie lAIrlllatjn 
Aalembly •. 

Men of the type of Kr. Arthur Moore aN idJaitely more da:.ageroua to aoaety, we 
_.pact, tJr8.ll most of the eo·caned • dlUlgerOWI revolutioaariea ' Jocked up ill jleteatiOD 
campa. They exereile an unbealthy ia1luenee over a Governmeat that it over reapoDlive 
to the ('ries or panie.mongers. 

More thAn that they do more than a hundred lIO-ealJed indtementa to C'l~U\e in the 
vemaeu]:n pre.... to Btir up feelings of revolt and revenge in the minds. of yo~g men 
agaiMt ~O'DditiO'D1I and B system which make sit polISible for a forelgDer lille' Arthur 
Moore to iuult IDdian, in the prea and in the Legislature." . 

Sir, I op,ose the Bill. 
8&rdar SaDt IiDgh (West Punjab: Sikh) : Sir, I stand to oppose 

the third reltdin.g of this Bill. I will not take a long time in Dlllking 
my speech, but I Wlll emphasise certain points which I tried to ulake 
clear when I was presaing my amendments for thc acceptance of the 
Honourable the Home Member. It it claimed that the 20th century is an 
age of reason and rationalinn finds a better place than brute might with 
which ,,"e are familiar in the 16th and 17th centuries. I wirth mit:\'ht 
had not been the right, but that reason had taken the place of might. But 
to my utter surprise I have found that in the discU8Rions thRt have been 
going on on my amendments, reason was utterly thrown aside, and tbat 
might WAS. uc;ed to crush and defeat all my amendments. I mar make 
it quite clear I am entirely at one with the declared ob;P3ct of the Bill. 
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that ~t aims at crush!ng the anarchical mov~ment in the country. I 
certau).ly want to a~rnst the Treasury Benches III the attainmEnt of that 
object ; but at the same time I will insist that in'eradicating~ne ,evil, 
you should not be perpetuating another evil. One sinful act C8Jlllot be 
eradicated by another sinful act. You are welcome to eradicate the evil 
of assassination, but you are certainly not to be supported when YoU 
yourself take up the role of assassinating the juristic principies 
that are prevailjn~ in thin country. The whole aim of my amendments 
was that the principles laid down in th'e criminal jurisprudence of ,the 
country snould be &llowt'd freepu.y, and even an assassin Who killg' an 
individual simply hecause he happens tobelo~ to '1 different school of 
politics than llimtk'lf, should not be treated on the same principles which 
were followed by the assassin himself, What I mean is that even a 
murderer, a rnviaher, a dacoit and a robber has a right to be heard. If 
you want to muzi:le the Press in this way by punishing the keeper of 
the press, printe.r or publisher, without giving him an opportunity to 
be heard, why not go ahead and say that every assassin who is guilty 
of political murder should he hanged straight away f That would be 
much better. I would c~rtainly prefer that course to tbid of punishing 
an innocent person "'ithout giving him a chance of clearing himself. 
My submission is that throughout my amendments I tried to take away 
the power from the executive and place it in the' handll of the judiciary. 
My object "'8S that the rule of executive mould cease and the rule of 
la.w should find a place in this country. I tried to explain it arid to 
emphbme it when moving my principal amendments ; but I entirely 
failed to carry convicmon to the 'oth'er side. The Honourable tne Law 
Mem~l', who has disappointed me a good deal, has put forward the justi-
ficntion that this particular Bill was an. emergency measure and it 
called for a speedy remedy. My submission is that if you had looked 
at the amendment to clause 3 which I proposed, I did not overlook this 
fact. .As a matter of fact when a person was to be called upop to 
deposit security, I mnde it a provision that durmg the time the trial 
lasts or during th/3 Hme he is called upon to show cause, the Magisttatt 
should have the authori1y to call upon him to deposit security or to 
be bound down that he would not do anything of the sort which is 
sought to be prevented by the introducton of this clause. But cven 
that point has not been considered. Therefore, my submission is that 
the battJe in which I was engaged to fight the other' side rageft round this 
one crucial point, that is, whether there should be. a rule of law in the 
land or whether there should be a rule of executive in the land. As 
the Treasury Benches h&ve succeded and probably in a few minutes 
will come out triumphant and the rule of executive will have crushe.d 
the rule of law in this land, so I want to record my protest on thIS 
point. 

Lastly, I wish to say a few words upon .the speech of my Honour-
able friend, ~ir Muhammad Yakub. He said that even the religious 
books of the Hindus, of the Christians and all other religions do cou-
trol the liberty of action of individuals. Probably my friend forgets 
that the word "liberty" has a distinct connotation from the 
word "license ". If he had kept the distinction . before him, 
he w()uld not have used the language which he used. Liberty is defined 
like this : you are free to act provided you do not transgress the 
similar frepdom of another citizen of the land. Control is placed upon 
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tSarda" ~tJ Singh.] 
.. because the liberty of every individual is sacred, not the individual 
Imerty of one person only ; and' that is the distinction between libetty 
and license. The second point he toot was also objectionable. He 
wd that We are not fit for Home Rule because we are not willing to 
tro.st the Indian Magistrates. Of course in one of my argumentil r did 
say that Indian Magistrates more often than not, with rare and noble 
a"eptions, act according to the hints they receive from the I)iRtrict 
lI'agiatrate : not only do they act like that but at the time of' prOll'ounC-
ing judgments they declare' it before the accused as well as t1i~ counsel, 
.. We are helpless; you know we are helpless." And certainly we 
bow that they are helpless. Not that they are not able to adm\nister 
jPstioe or that they do not underStand the law, but because they are 
part of a system which system is had in itself. Therefore, my sobmiH-
sion is that tbe present system which combines in one both the ei"ecutive 
and judicial functions is such that it takes away the liberty of the su}l~ 
iHt. Therefor-e, Sir, if this Bill is passed in its present form, it will 
curtail the liberty of tHe Press, if not entirely ruin the freedom of ex-
pression and freedom of comment in this land. With these remarks 
I oppose the tliird reading. 

11ft .nlteam. ~-ul-.uu. (Chittagong Division:, Mubam-
Ihdmr Rural) : Sir, 1 am obliRlf'(i. to y01l' for fPving me an opportunity 
to· sajI a few W'OI'ds on the third reading' of the Bill. ThOle of my 
ftil'lDdsf who followed me. 00- the! lMt ooeasioD must hav4il known the lOlfie 
witIli 'WIhich· J 6~ed m!9f stollY. As one coming £loom, the farthe8t cor-
nel" of Indi~ and aa oae who mOlle 011 1688- diroeotly or indi1lectly hu' 
JIUI8ed: throqU' great vieill8itudes of PtelJ8 tYl'&WlY, I think. it will be 
~! OBI mY' pas if I do not' 88,' a few wordB, on the third readiQlf. of 
tMti iJDpoJ'tMlt DIe8Btlre:. 

ram realli' 81U'prl8e<L Mr. President; that a genthnan of the cali611! 
of, my frien~ Mr. S: C: Mitra, ~hould l18y hel'e on the fioot' of thC' Als~ 
.. mblY things under the cloak of section: 67' of the Government of'India 
Att, which really go to support the guilty. I hope I have' not misunder~ 
stood hilt arguments, but what I feel is this, that perhapa on occasionS' 
more than one, some of us seem to take advantage on the fioor of the 
House of section 67 of the Government of India Act, which allows the 
J4embera of this House Bome sort of freedom of Speech. As I said once 
before, I think the encouragement which the Press and tlie public gcet 
h'om the speeches made by some of us in the House go a 10nJr way to 
fnrther add to the excitement. I do not propose to read any homily 
to: my friends on the right, but when they profess to condemn l~wlesB­
ness and disorder, on the face of that and on the face of their condemna-
tion I)f criminal acts of terrorists, how do they logically aD 11 consistently 
ay that tHey by their wonts on the fioor of the Hnu8e &I'fl' not encoul'8!!-
itrg things which Govet'Dment are at~mpting to' put down' We have 
heard hom aIr side,; of the House that most diabolical! mmes have been 
eommitted againllt Euro"ean oftleiatfl of the Go.ernment, I do I10t 
mean tb hold ant brief' for'the officiftls' nor for the non-official European 
Oommunity. I have many European frip.nds in this country, bnt wb:y 
b1Attle the oi!lCiais and' non4()m~ial Europe8111 for &liking the Government 
to bring-itt' a measure of this kind" None ()f my friends on the rjldrt 
care to fB<!e' fIlcts. It ha" beeD' repeatedly 'stated belore ·the HoUle' ai, 
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to how Government came to introduce this measure, and it has been 
repeatedly pointed out that chaos and anarchy is reigning in certain 
parts of India. The laW'-~biding citizens, people who have a stake in 
the country, approached' Goverpment from all parts, and Government 
realising that they had a duty to perform to the law abiding citizens and 
to allay the fears of such law-abiding citizens, have brought forward 
this piece of legislation. If my friends on the right want to be logical, 
I venture to say that the explanation given by Government to justify 
the introduction of this Bill should satisfy them. Sometimes our 
lawyer friends on my right ask how is it that such a responsible Govern-
ment 8!i the Government of India do not care for too rule of law T Of 
(!Onfl'e, there is only one answer to that q1llestion, arld that is, if my friend 
Sardar Sant Singh and his supporters have read legal literature, they 
mllst have noticed that the rule of law is and has been prevailing in all 
civilised countries and it prevailR in this country also. But I am really 
surprised that they do not care to come to that part of the story whel'e 
the rule of law is a predominant factor all the time, but it i~ to a 
certain extent compromised on account of an emergency.· My friends 
must have noticed that there was during the time of war -in ~I1g'land a 
measure called the Defence of the Realm Act, or what in popular IJar-
lallce is known as the D. O. R. A., and would my friends argne tliat,be-
~8use D. O. R. A. was enacted a8 an act of emergency, Engla'ild abso-
)ut~ly demolished' or did away with the system of' ~e rule df l~w of 
which we hear so much. 

TheDI Sir, l' join i88ue in, connection with the attacks on. my friend 
OB\ my right, Sir Muhammad Yakub, who has been 80 much heckled 
from the right wing of the Honse. My humble request to my heckler 
friends if! this; they must have patience, tliey must respect the view-
points of others ; if they do not like the viewpoints oj! others,even 
though they are plain tl'Utba, my friends ,must . bear them. patiently. 
'1Jher.! i. nU altel'ltati\Te. InconsiBtenoy in, conduct does not look, well. 

Bastly, r wish to'S8Y only' one' 'WOrd: with regard' to what fell fl'om 
111Y friend; Mr; Mit'ra; with r'egard to hill praise about sharp shootingS.' 
'Yes, even Mr. Mitra will p'raise slrill in sharp shooting andt archery, at 
a' theory e'Xpressing, courage and valour, but if anybody praises these' 
sh'ary shootiltgs aft!lihst o1!tcials on the floor of the House, my impression 
is that such C'Ommendationsgo' It long way to cnate further mischief 
outside. No one for a single second discourages valour and chivalry, 
but where they are likely to be distorted, it is better that they 
should nut be uttered. The tillite< is very criticat The fate of India 
is hanging on tIle balance-I hope and trust that my friends on the 
opposition, will not add any more fuel to the already over heated at-
mospherll in the' c()nntry. THis measure is a temporary one, and the 
kl;emb)~' will always' haVe 8. say in its modification. With these few 
mltds, I support the third' reading of the BilL 

T"De Honourable Sir James Crerar: ~rr.. President, at thi!; ad-
vanced stage of the Session and after 80 many days' debate of this Bill, 
I, do not think that the HouS'e expects from me any very long speech now. 
r. think everything that was worth suying with regard to this Bill has 
been said. Perhaps a good deal has been said wh'ich need not have 
been said; much has been repeated which W8snot wortby of repetition, 
and I .do .not wish to incur any of those censures myself; 
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I do, however, desire very briefly ii)deed to reply to one reproach 

which has been made against me and theGQvernment and against 
which I must protest as not being a justifiable reproach. As regards 
the Assembly having been rushed over this measure, a full reply has 
already been given by other Member~ who spoke on this debate. The 
point on which I wish to make a few remarks is the suggestion that 
Governmtnt have been entirely impervious to reason and to reas(}nahle 
criticism of this Bill, that because they accepted very few· aqlendments 
on the long list of amendments placed hefore the House, thel'~fore that 
is a reasonable proof of their rigid impermeability to any reasop. Sir, 
I think those Honourable Members who are prepared to regard this 
question with candour will agree with me that between the form. of the 
Bill as it was introduced and the form in which' it is now before the 
House there are very serious changes. The Honourable Mr. Ranga 
Iyer, who was a member of the Select COll4Dittee, has' had the candour 
and the justice-which here I do desire to acknowledge, though on 
some of the issues we nece~rilydiffered-I do desire to acknowledge 
the geQeral candour and justice with which the llonourable "Member has 
ltddressed h,imself to the question, and be .will .. I run kutel agree that 
during the· course of those discussions, the Government did gh'c very 
earefol, very sympathetic consideration to all the suggestions. If on 
certain broad i88ues we had yielded, the vital structure of the Bill 
would have been destroyed, and it was solely on that ground that we 
dissented and were compelled to stand 'our ground. Therefore, when 
the HonoUrable and learned gentleman ()ppOlrite implited to me an entire 
failure to respond to reason, I on my side blust point out that the main 
points which he mentioned were points which w~re entirely incon-
sistent with the structure, the principle and the putpOlle of the Bill,-
the structure, the principle and the pt1rpol!Ie of whiek haTe twice been 
approved by the votes of the whole 'Hou&e. I should like to illustrate it 
by one partioular point ; longer than that I will not. delay the House. 
The Honourable and learned gentleman oppoBite insta~ed .as a parti-
cular case of D.Dre&lonable attitude on the part of the Government the 
fact that we were unable to aceept the parti~ular amendment relating 
to so-ealled bona fid,t encumbrances. Now, Sir, while that pnrticular 
amendment waa under discusswn, I ob&erved that my Honourable friend 
was not lumself present in the House. I will not pursue in tlctaU the 
merits or the issues of that amendment, because the House has re-
corded its decisi()n. But the point I do desire to make is this that even 
if t.he Honourable Member who moved that amendment had good 
reason of thinking that some appropriate provision should he llluJe 
regarding legitimate and innocent interests in con11scated property, no 
attempt. was made to explain to us what was a bona. fide interel!1t in the 
forfeited property. Someone might have been accommouating enough 
to lend money to the keeper of. the press: lIe might be sympathetic 
towards methods by which the press or the newspaper was conducted. 
If the money were returned to him under this amendment, he 
would presumably be accommodating enough to give it back to the 
keeper. We were not given any solution of that, nor indced Qf any of 
the other difficulties. The amendment, in its present form, is simply 
thrown 'at our heads and no remedy is provided for the obvimis dim-
culties that would arise, because it is quite clear if the 'Ilmendment 
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stood in that form without any qualifications and reservatioDs,-<lf practi-
cability of which I remain unconvinced,-the whole purport of that 
clause would have completely disappeared, and in consequence a greater 
part of the structure of the machinery of the Act would become ineffec-
tive. Now, I do not think that it is a reasonable reproach to levy against 
Government when amendments are put forward in that crude, ill· 
considered fashion, in a form which in other respects also 'Would d~stroy 
the machinery of the measure,,-I submit it is not a fair imputation 
upon Government to say that they' have been indiscriminate, rigid and 
unyielding in their cODsideration of the amendments. That is practi-
cally the last word I have to say. We on our side of the House, how-
ever, much we may durer in our views with regard to the main issues 
on this subject,-and I thought in the earlier discussions in the House 
the main issues had been accepted by Honourable gentlemen opposite 
and I built upon the assurance that many of them gave that they held 
to those main issues-we on our part do not desire to return any of 
those reproaches, but I do venture to say when Honourable Uembers 
(,ODbider the long progress of this Bill, when they consider the great 
changes with the Government have consented to malie, those charges 
and those reproaches al'e not justi1led. (Applause.) 

ltIr. PreaideJl~: The question is : 
" That the Bill to provide against the publication of matter inciting to or eI1e01U'&~ 

ing murder or vi(llence, 811 amended, be pUled." 

The Assembly divided : 

Abdul Qaiyum, Nawab Sir Babibzada. 
Ahmed, Mr. K. 
Allah BUlh lDaD ,T1wana, KhaD. 

Bnhadur Malik. 
Anftr·ul·Azim, Mr. Muhammad. ' 
Azizuddin Ahmad Bilgrami, Qa&l. 
Bajpai, Mr. R. S. 
Bnnerji, Mr. Rajnarayan. 
Crerar, The Honourable Sir Jame.. 
Dalal, Dr. R. D. 
Dyer, Mr. J. F. 
Fazal Hnq Piracha, Shaikh. 
Fox, Mr; H. B. 
French, Mr. J. O. 
Graham, Sir LanceJot. 
Heathcote, Mr. L. V. 
Hezlett, Mr .• T. 
Howell, Mr. E. B. 
Ibrahim Ali Khan, l.t. Nawab Muham· 

mad. : 
Ishwarsingji, Nawab Naharsingji. 
Ismail Ali Khan, kunwnr Ifajee. 
Ismail Khan, Haji Chaudhury MUIlam· 

mad. "' 
Knight, ¥r. H. F. 
Lalcba:nd, -Captain Rao Babac1lir., 
toall, Mr. S. 

Leach, Mr. F. B. 
Montgomery, Mr. H. 
lforran, Mr. G. 
Mujumqnr, S~rdar G. N. .. 
M~, Bai 'BlihadurS. i-U. 
Pandit, Rao Bahadur S. B. 

, Pal'!lOIis, Mr. A. A. L. 
Rafluddin AluIlad, Khan Bllhadur Malllri. 
Rainy, The Honourable Sir. George.' 
Rajah, Rao Bahadur M. C. 
Ram Chandra. Mr. 
Rama Rao, Bai Bahadur U. 
Bow, Mr. K. Sanjiva. 
Boy, Mr. S. N. , 
Sahi, Mr. Ram Praaad Narayan. 
8ams, Sir Hubert. 
Schuster, The Honourable Sir Georle. 
Scott, Mr. J. Ramtlay. 
Shah Nnwnz, Misn Muhammad. 
Sher Muhammad Khan Gnkh8.r, Captain. 
8hiDidyr Mr. J. A. 
Studd, Mr. B, 
Suhrawardy, Sir Abd,ullah., 
Sykes, Mr. E. F. ' 
Tait, Mr. John., , 
l'alib Mehdi ~ Nawab Major Malik. 



~. Kr. A.. Il. A.. 
~, Sir MQb........t 
Yaw. KJutn.. Mr. KuJuasmacL 

Aahar Ali, Mr. Muhammad. 
ClliaDdi Mal Goia~ Bhapt. 
DaB, :&l r. B. 
Dilt"t. Mr. AmAr Nath. 
<}our, SIr Hari SiDe4-
«amana Singb Brar, Sh'dar. 
30g, Mr. S. G. 
Lahirl Cbaudhun·, Kr.·D. It. 

1 • 

lIisra. Mr. B. N. 
:Mitra.; Mr. S. C . 

. *'wtam B'aliiH nahalIllr. Mr. !lYuham· 
1&41: 

'&uiga Ijet, Mr. 0. B. 
The motion was adopted: 
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Reddi, Mr. P. G. 
Saut Singh, Bardin. 
Sinda, Rai Sahib HarbilaL 
Sen. Mr. 8. e. 
Sen; Paudit. Bllt,yendra Nlith. 
SiJtgh, Kumar Gupteshwar Praroad. 
Singh, Mr. Gaya Prasad. 
Bitaramlua:ju, Mr~ B. 
Bohan'· Sitigh, Birdar. 
ThltDipan, Mr. K. P. 

. Uppl Baheb Bahadur, Mr. 
Ziabddin A1nhad, Dr. 

The Assembly then adjourned for Lliiic"E' till HaltPasf T~o 6f the 
ensclt. . 

The Assembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. President in the Chair. 

DEMAND FOR .SUPPLEMENTABY GRANTS. 

The JIoaourabJe Iir George Schuster (Finance Member) : Sir, I 
beg t(1 move : 

" Thatc:.:YrlemeDt&ry IIID1 not aeeediDg RI. 2,63,000 be granted to the Goveraor 
~eral in to debar &he char,.. wldeh will come in COlIne of payaumt durlllg 
tlie year mdlDa the 31st dAy of March, 1932, in relptlet of ' Expenditure ia EngJand 
under the CODtrol of the Beeretary of State for ladia '." 

Itr. ~t : I ghould like to draw the attention of the Honour-
able Member, Mr. MiSi-Il, to the. fact that he has included in his 
grievances two items, one relating to the Orissa Boundary Commission 
and the other to the Round Table Conference. There is no provision 
in this demand for any expenditure on the Boundary Commission for 
Orissa. Therefore, that grievance cannot be ventilated on the pre8ent 
occ llsi on. I, ,therefore, call ~pon_ the Honourable Member to move his 
amendment only hi regard to the non.representation of Oriyas on the 
Round Table Conference . 

•. B. ])ae, (Orina Division: Non-Muhammadan): Sir, t am 
afraid thiE' motion was alreatiy moved in MnnMtion with the previous 
grant, and 80 it cannot be m~ved. 

The Honourable Sir Oeorp Blain,. (Leader of the House): The 
point is this, Mr. Prelddent.~ecjsely this grievance was ventilated 
on tbe vote for expenditure. in tQ,dia. This is rlow a vote for expelldi. 
ttire iIi England. I cannot' 8ay that the motion is 8ubstantili11Y the 
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same ; but, if this w&'e in the form. of a Resolution, it would be precise-
ly the ~ame. ., 

,¥r. ~~ : I had a~ea my, oftlee to'go.~v,er all the amenciments 
of which .notice ~d been gn':eJl, and I have dlsa1Jo.:wed Nos. 1 to 7 on 
that grQWld. This is reaBy No. 8, ~hich I ~ told. has not.beeu pr.e-
viou~y ~ussed. Th~t ~ a q,uestIon of fact whu~h J:eqmres to M. 
looked into. 

The Honourable 8tr a."r .. e Ba.iDY: I thiuf, Sir, my 1l0Jlow.ab~ 
friends, Mr. B. DItS and ~r.Misra w:i1l both fp.collC!!ct tha.t we ~ 
diKCU~S tbe non-representation of Or,i~~a, an~ I cerf.ll.in,ly made a spee~h 
on the ,mbject . 

•. B. lIT .... (Or'iesa iDW¥ioo : Non~Muhammadan:) : I hlUf 
discuased only one part, bu;t the other part I thiak was ruled out. 

Mr. Pxesldent: The Honour~bl.e Member's mo,tion Bee~ to be 
out of order oll both grounds. Mr. Das moved itelll No. 4: on ~ 
first suppl~ment~y ~ema,nd, and v,entilated the grievance of the D~n­
repreBentahon of Orissa at the Round Table Conference. I do ~ see 
any difference between the ;non-representa.tion of Orissa, ,and the Jl9P-
representation of Oriyas (Laughter). 

¥r. B. ,lIT. JIia'a : Sir; we hav.e a grie.vance. 

Mr. President: Ve.ry weJ,l, I :want to b,ear the HonolH'able Mem-
ber· 

.•••.•. .IIiIra: ,Sir, as regards the ,Or_ Boundary CoIrlDlission .. ~ 
".Presides: I have already rul,ed t1;1",t p?',~t ~. out of GJ.'der. 

, '~ .•. .If. ~: As r.ep,r4s,vur no,n-represeaistion:aIt the ~ 
Tabl~ Gonfe1\8pce.. . ". ,. ' . 

Mr. President:' That has already been discussed . 
. ",-.:~. ~ ... : I subwt, SiT"tha.t:_Ais sum.is.anOtted'for ~penffiture 

in .~la~d. ! Ther~ is jIilO rOri.ya Member of· tlle Ro~lf Table' Confere.n~ 
at ~P4on,-tlO he will not be. able to .sh81'9 :woW ~*'Penditure 'is ineuiT~ 
in~n<;l. , ", ",. . 
. . Mr. Jftsic:leDt: That hi' a purely teehnicaIpoint. The. s~b~ 
~atta of, ~he'.grievalice· has been. fullY ·ventil\lt~(l,tJie.,' tbllt the Pro. 
vmceof ~Iua has not been represe,ntedatr ~h~ :Sound 'fab1flCon.fMl'6Il08. 
Whether It Oasbeen done under 'one, head or under another is im. 
material. If no motion had been made under the first head I would 
hn ve ccrtai,nly allowed ,it o~ this JIl,9tiOD.. ' .:)!'"..J . 

Non-rep"esentation of Nationalist Muslims tn t14f. ~n.4 (fools Oon.jet.ence. 

Mr .. ,~ N. ,MiM'a: Sir, I beg to move: . 
. " Ttkat ,th! 'de~ for ~ supplementary grant of a sum' not exceeding Btl. 2,63,009 
ID feflpoct of ljlx~lture 1D. England--88C1'etary ot State tor India' De red,u,cod i1v 
Rs. 100." :-

. Sir, probably you ~ill be wondering as to}vhy~ of alt people, I 
ihould come forward wIth a :motion on 1;le~alf of, :Qap0.na1iat lIuslima. 
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[Mr. B. N. Misra.] .. 
First of all, let me be not misunderstood that I have pui this motion 
8t the iBstanee of my party or anybo~. I have brought this'dlotion 
forward because the. nationalist· Muslims gG unrepresented in this 
House. Sir,' it is not foreign to Hindu culture that 'we should eon-
sider it our dutY to espouse an unrepresented eause. (Hear, hear.) 
You know, Sir, from the Mahabharata that Vishma was a great hero, 
b,nt he was a bachelor, he ·was isiuel.e8S,j,.&nd. therefore, Wfl,liindus, 
Particularly I am now speaking of .my Brahmin communi~y, -always 
Otter'sradl for him ; it is incumbent~ according to our Hindu Ideas, that 
!'JOltS runst offer pindas to their rather .. Of course if a IIindlL hlll:l Dot a 
son, certainly the belief is that he must be given a son by somebody else ; 
and therefore, th~ ;Brahmins undertake it ,aatheir firat.dut; to o1fer~their 
pinda to Viahma, who Will a great· hero hut a bachelor and iemeless. 
Thel"efore, I move this motion on. account f)f the nOlL-repr~S4¥ltaiion of 
nationalist Muslims at the Round Table CoIiference. Sir, whatever may 
be said by others; probably you have. be,en J::eading in th.e. ~perE, and 
particularly we 'get ir;lessages from Lnndon, that the Round Table Con-
ference cannot proceed further on acco~t of the absence of Dr. 
Ansari, so well-known to this House ",nd 1. think to y.ou also, Sir. Elir, 
on account of the absence of the nationalist Muslims, that Qonference 
cannot go on. Of course, when I say this I' do not thel't'by out any 
reflee~ion .on any others, but I say ~at th~ Government .are ~ell.~ware 
of thlS VJeW ,--and so the work 18 - bemg delayed lD London. I, 
therefore, request the Honourable Members on the TreaSl!ry B!lpcbes 
that they should not .make it a party question' or a (io\Jel'l'llMBl"ques-
tion,arid I would request my Honourable Muasa1m&llfriezads ·Of this 
Ho~ also not to oppose my motion ; and I would l'eqqest the. Tn._BUrY 
BeneJles to INoTe thia question to the free 'Vote of this HOUle, ~tlLout 
themselves taking any part in it ; and then I think the House will 
agree to this motjon. 

8ir .uMmma4 . YIkub (Bohillmnd 81ld Kumaon' DivisioJl8: 
lIuhilmmad~ RUral) :. 8ir~ my Honourable friend, Mr. Misra,has not 
done justice .10 the MUSlUm8BS when he! ·88YS that nationalist ftIusJimil 
are not represented on the Round Table Conference or that the 
nationalist Muslims are not represented in this Honae. . Bir, I·' elaim 
for myself and for mr other Muslim fri'ellds in this House that we 'are 
as much nationalist as any .other nationaliat in India. Sir, we 'are not 
an inch' behind any person in thja eo~trJ" in elaiming the freedom 6f 
our (}ountry. 

Mr. B. K. IIiIra : Then my Honourable friend cannot object to my 
motion at all. 

Air M1Ibammad ¥akab: We in this House, as well as the Muslims 
outside this House, have always fought shoulder to shoulder with the 
other communities in this country for obtaining the freedom of our 
motherland. In the same way my friend is not right when he says 
that nationalist Muslims are not represented on the Round Table Con-
feren.ce. Can anyone say that there can be a greater nationalist 
Mushm than Mr. Muhammad Ali Jinnah himself ,. He is the man. who 
unfurled the Hag of national,i.,m in this House the man who taught 
nantionalism to many nationalists in this co~ntry, the man who has 
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discarded all ideas of communalism and has fought against his. own com-
munity for nationalism. When Mr. Jinnah is in the Round Table Con-
ference can Anybody 6ay that nationalist Muslims are not represented Y 
Then, Sir, we have got another great nationalist Muslim in Sir Ali Imam, 
the man who presided over the Nationalist Muslim Conference at 
Lucknow, and is the accredited representative of the Nationalist Mm'llim 
Party. When Sir Ali Imam is there, can anybody say that the nationalist 
Muslims are not represented at, the . Round Table Conference Y Then 
there is Sir Sultan Ahmed. lie It&S always heen in the front rank of 
nationalists in this country ; and "'hen all these gen~lemen are represent-
ed there, to make it a grievance that the nationalist Muslims are not 
there is absurd. And to say that the work of the Round Table Con-
ference is being hindered for want of one individual is an argument with 
which no re8lmnable man can agree. Probably it is an excuse for not 
coming to any proper ~ttlement with the Muslims. H" A " is 
hlVited, next day it will be said that " B " is not there/ and therefore, 
the wOl·k cannot go on; "C" is not there and therefore, the' ,vork 
cannot proceed. Sir, the question of· representation at the Round Table 
ennurence has been made a sort of lame exeuse in the country ; 
becaus(' I am not invited therefore the Mussalmans of the Uriited 
Proyinces are not represented; becawie my friend, Mr.' Arnar Nath 
Dutt, is 11(1t there, therefore the Bengalis are not represented; because 
my other friends are not there therefore their case has not been. repre-
sented. There are hundreds and thousands of sects and communities 
and in~~r-sects in, India, and if a claim is made for the representation 
of every commtmity and sub-community and every caste in the Round 
Table Conference, I do not know what will be the -dimensions of the 
Round ITable CoJafereuee, when they will finish their work, and how 
Dluch, DlOlley . will be spent UPOD. these people who enjoy tae hospitality 
of th. BritilJh Government in England. So I say that it is a 8uper-
Auous grievance to SIJ that the nationalist Mus1i1DS are not represent~ 
ed, and for these .reasons I.am obliged to oppose· the motion· of my 
friend, Mr. Misra. 

•. B~ 5. JQIra: Sir, I was trying for the unity of India and 
if my Honourable friend says that there is no difference ....... . 

1Ir. ~nt: The Honourable Member cannot speak again unless 
he is withdrawing the motion. 

•. B .•. lIIisra : Yes, Sir, I am withdrawing it after clearing the 
positiOll. II think any One reading the papers will find that on account 
of the' absence of Dr. Ansari........ . 

XUwar' Bajee &ma.il Ali.lDwl (Meerut Division: Muhammadan 
Rural) : Sir, on a point of order, when the Honourable Member has 
agreed to withdraw bis motion what is the use of making a speech Y 

Mr .. Preeident : He is not in order in making a speech, but he can 
'Very bnefty explain why he is withdrawing it. 

~. ~. N. ~ : Yes, Sir, I am not making a speech. I was 
speakIng m~JIe mterest of the unity of India and of .Muslims. It is 
no . secret that th~re a~e comm~li8ts and nationalists. If my friend 
clll;lIDS to be a natlonahst Muslim, why should he object to another man 
gomg there' After all so many people have been included ....... . 
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JIJ'. PnaideDt : The Honourable Member is again making a apeeeJa. 
.... II N. ~ : No, Sir, I ~ill not mak.e a speech but I be" leave 

o! the House to wIthdraw the motlon. . 
The motion was, by leave of the Assembly withdrawn. 
Mr. ~: The Question is: 

•• That " anpplementary 11lDI DOt ueeediDi .. 2,68.ooe be jp'&Dted to the .QovetDOr 
General in. ~1 to rlefray the ~gee that w1D eome iD eoune ot p.,..eDt dM!iac 
t~ year ~:llcUng thE' 315t day of Ham, 1932, m respect of • Expt¥lditu::o '~ .. ,l4IcJaJuJ 
UDder the control of the Secretary of State for India '." 

The motion was adopted. 

RESOLUTION BE EXPENDITURE ON BOADS . 

.... J. 4. ShiJUd, (Secretary, Industries and LaboUl' DepartJJJ.ent) : 
Sir, I beg to move t,he foUowiDg Resolution: 

" That t.bia Aalembl7 reeo.uDCda to the Govamor Geaeral iD CoaDeil·tbatj" l'iew 
of ~ Pl'8IIQI.t 1JD&p~ Itriqelley, and notwit.UtaDding anythiDg CQaw.ed.. ia ,..... 
Baolutioa ,QJ1. roa.de which wu adopted }), tIJis A.IIemblyOJl the 4~h 'eb"",-ry, 19aQ, 
the Ilpportlo,nment made amODg Governora proviDetlI and minor AdminiltrlltlOllJl iJI tl. 
roe.<1 development 8eeOUJlt, may, in Ip8eial eireUIDItaDeee, ana upon the adviee of tlla 
NaJpdtn,OIJUdttee on Boada of the OeDtnl Legialature, be made .... ilable, .. " 
_~ .. ~ tor upenditure Oll u.. or~ JllillUatenance at raacb. ICtn ~ ..... 
clliioD~t ~e Loeal G9v~llt or A~.tratipn UJlde~e8, when eODdit~'8 reDder 
t.bia ' ],e, to prcmde t&D1 IUIDI wbieb "1 haft beeD ,0 ,,~ to mabataace f-
apea tunJ vpon ...... e. of development 8ppIwed by the GoveJ'llOl' Oeaeral ·tta· OonDlllll 
• .the ai'riceot. * B~ CoJurittee OIl. Bo.4J .t ~ C8DtJlBl ~",I' 

Sir, I do not propose to take up the· time of the House at anyp:reat 
lenriJt, but I would remind Hono~rable Members of the ·~lution 
whieh WaS passed by thi,s House on the 4tll",February, lWdO;"wtl~re~ 
certain arrangement8 were DiIlde fot' the· allotment to the j>roviBce8,· til 
the ratio of eoJxsumption of the amollnts t1f the '6tra petrol ttJ:. 'TJiat 
Resolution contemplated that these sums would be avaittr'&leas a block 
grant for e~pendit1Jl'e on r~d d. ev~lopme~t ... ,Aite, Po ~~, ~. r~ived 
applications fr.QJI). sev~ral ~ocalGollernmeJlts J181ring' tb"t Ul~ Dl,QJle;y 
~ght be made ayailable for m~intenance ~nd not me-r~lr for., co,Qltruc-
hon. We went Into this questlon very ~atefuny .and "e ~aine''!6 th~ 
conclusion, having regard to the financial' eircunlstances' df . the Local 
Govermuents, that itW.,w UDl'easonable to .• uggest 9J'~ .~n:-.slith8i they 
should build ~re roa~ :while. they .ere unable to.. ~~taip their 
existing ones. We were under the impreasiPn' in. .. th, S~l1d,i~, ,~0111-
mi~ee that we had ,po~er to dQ so UJil4er. ~he tefHlB. ~f~~J;l.es~lJltion 
8S it stands. We were however adViseCf thBf":\liis: 'Wils not lid azul 
therefore it has been necessary to come to tliiS House for an amend-
ment of the Resolution. The plain justification· fbr this amendment is, 
as, I have said before, tb,at it .is no use asking a Loc:wJ. GD:V8fJlJJWnt to 
construct new roads when it has nQt the mqney to ma~aiJJ. ita e~t­
ing ones. You will however notice that this diversion, or as some call 
it this raid on the Road Fund, is not to be a permanent one. First 
of 1111, the Standing Committee will have to· be satisfl.ed that the Lo"al 
GovemlfU'Ut has made Ollt a·' good ease ; seeondly' it· ~i8 to be 8' 'loan, 
Rnd thij loan is to be repaid 8S soon 8S the finanei«l cireutn8t~lnee8 Of 
the Local Government permit. ~ . . 
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I think. Sir, that the Resolution is one which should ctlmmend it-
&elf to the House. 

1&. I. G. Jog (Berar Representative) : Sir, it is really a very rart' 
phenomenon that a Member of this House has got to rise to support 
a Resolution moved by a Member of Government. It appears to me 
that an emergency adjustment of the Fund is neceB8ary and I have 
purposely risen to say that for all reasonable proposals even if they 
(lome from tht' Government side, .his side. of the House will give entire 
liupport. We have to show that we are reat:onable provided the 
Governmt'nt are also realllonable, and I heartily support the Resolution 
movt'd by the Honourable Member, Mr. Shillidy. 

Mr. B. D8I (Orissa Division: Non-Muhammadan) : Sir, in giving 
my approval to the Resolut.ion moved by my Honourable friend, Mr. 
Shillidy, I would suggeRt to him that every year, before the Standing 
Committee on Roads, he will bring forward a statement shewing the' 
sums t.hat the Local Govt'rnments appropriate for the .maintenance of 
roads fruj!j the Roads Fund, and also he will place statements befON 
the Standing Committet' on Roads from year to year showing that sums 
thus spent on rt'venue account are credited by the IJocal Governments 
to thE' capital account of expenditure on roads. If he does that I 
''I'ill be satisfied. I will only bring t.o his not.ice a local matter of the 
Kalka-Simla road for which the Standing Committee on roads granted 
a large sum of money to the Government of the Punjab. 

Mr. S. C. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural) : It is not correct. The Standing Committee on Roads 
did not grant allY money for thi!! road. It is a provincial road. 

Mr. B. D8I: It is not correct? I will draw the Honourable Mem-
l)~r 's attention to the fact that we live in the Members' quarters on 
the Cart Road, which is under the administration of my Honourable 
-frienel. Mr. Shillidy. M~' friend allows a large number of motor cars 
to pass ,t'ia that road and when Honourable Members coml' to this House, 
we come in a dust storm. Either be will stop the motor cars at the 
place where the medical examination takes place or he will grant 
sufficient money from t.he reserve fund accumulating to the Government 
of India, 80 that that road may be properly paved and there may be 
no dust storm wh('n we come to meet here and to reply to the Honour-
abi(ll Member on his Resolution. 

Mr. L. V. Heathcote (Nominated Non-Official) : Sir, this Resolution 
11118 all the appearance of being a harmless one. But. actually I am 
nfraid that I am not in love with it. The only justification that I can 
find for this Resolution is the sympathy which all of us feel in thiR 
1I0usl' for the hnrd plight of Provincial Governments. But I do think 
thai we should not allow our sympathy to run away with our reason. 
It is to be remembered that this additional annas 2 tax which was put 
on petrol for the purpose of finding funds for road dp'Velopment is n 
Central. revenue and it is the responsibility of this House to see that a 
tax whIch was enforced tor a particular purpose is used for that pur-
pose. We also have a ~urt~el' responsibility to the person who pays 
that tax, and the mo~orI8t IS taxed to a degree which I do not think 
mltny .Membe~s of thIS House realise. So the question arises whether 
t h~re.1s anythlDg that we can do which is going to bring it to the not.h'e 
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[Mr. L. V. Heatheote.] 
of the Provincial Governments that this money which is proposed to 
be given to mainteDance is to be regarded as a loan. I considered tht-
powbility of tabling an ameudment which would to 80me extent fix 
the time when the loans were to be rt"paid, but it was pointed out to 
me that wben the time camt" and conditions had improved 80 that we 
mill.'ht expect these loans to be repaid, the constitution is likely to be 
af' entirt"ly different one, and whatever cflnditions may be ~de now, 
they would not have an application several years hence, and 80 th~ 
question then ari8es, is it safe to put the provinces on their hononr, 
beC'I\USf: that is really what it comes to, and I am perfectly prepftl'ed 
to do so. In fact I prefer to do so rather than try to invent some formula 
roulIIl which the Local Governments might not be able to get. 
The of'ly reason which makes me to speak on this Resolution at aU i"l 
that in the Provinces, the local Legi$latures have not yet realised the 
real importance of roads. Roads i& the Cinderella of the transferred 
Departments. M.oney is spent on education and health, but it seems 
to me 1.hat little consideration is given to the possibility of impro\"in~ 
the roads leading to 8chQols, and sO enlarge the area served by the 
school. Large sums are spent on hospitals but what is the use if thl' 
poor villager coming to the hospital dies before reaching it on account 
of the jolts he receives. And so I would like an assurance from the 
Honourable the Mover of this Resolution that, in passing on the terms Ol 
this Resolution to the Local Governments. he will lay all emphasio;; bt> 
Cftn on the fact that tbis divenlion is a loan and that WI' rf'ly upOn tit(' 
pro\"inef's to repay it to the Road Deyelopment Fund. 

1Ir.1. A.. 8bi11idy : Sir, I would like to thank Mr. Jog for approving 
of the reasonablesne8l!l of my proposal and fOl' the prom~ that he is 
always ready to support anything reasonable from the!le Benches. But 
a8 an our proposals are entirely reasonable, I think he mift'ht ero"," the 
11001' at once. Then, Sir, turning to Mr. Dall, I am quite prepared to 
accept the suggestioD Mr. Das has made that we should inform the 
Standing Committee of sums which are spent by the Local Governments 
on ftlRintenance and that we should do so every year. Certainly I 
sban undertake to do it. As regards the Kalka-Simla road, we dis-
cussed it before. But tbl' Standing Committee of this Legislature I 
may say the Sub-Finance Committee eonsillts of Members of this Ho~e, 
and litey decided tbat it was a proyincial road, expenditure on which 
must he met from provincial revenues. I shall be glad to hear that 
lIr. Das has succeeded in his agitation. but I cannot hold out any 
very great hopes in view of tbe previoull decision of the Standing 
Committee. 

. .T\l~ing to Mr. Heathcote:s remarks, there is of course only one 
Jus~dicatlOn for the Resolution, I have proposed, as I said before. 
It 1.8 that ~ Go~ernments hav~ g?t no money at present. They 
cannot mamtam thell'. roads and It 18 not much use asking at lellst 
those Governments whIch cannot maintaia their existing roads to eon-
8truct n~w ones. !That is the full justification for my Resolution. 
I arr:a ql11te prepared to accept Mr. Heathcote'. suggestion that in 
pa8SlDg on !lur orders t~ Loeal Governments, we should empha~i8e, 
and emphaSise very heavily, that this grant or that this diversion to 
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maintenance is only a loan and that we do expect them to repay it 
as soon as possible. 

Mr. President: The question .is : 
•• That thia A.lI6mbly recommends t.o the Governor General in COWlCil tru.t. in view 

ot the prescnt lI.JUU1cial stringency, and notwithstanding anything contained in the 
BellOlution on roads which was adopted b, this Aaeembly on the 4th February, 19BO, 
tl&e 8J11HlrtiODllleDt made amoDg GoVlmlOrs provinoea and minor AdmiDlltrations in the 
roud devvlopment account, may, ill special cirr.umstanees, and upon the advice ot the 
Standing CuDlDuttec on Roads of the C:mtral Legialature, be made availablt', as a 
temporary measure, for expenditure OB tbe ordinary maintenance ot roads, on the con-
dition that the Local Government or Administration undel'tallet. when cooditiou ronder 
this pouible, to provide any sums which may have been so applied to mainteJUU1ee for 
expenditurll upon lehemes of development approved by the Govemor GeDeral in Couneil 
on the ad,-ice of the Standing Committee on Boads of the Central Leglelat1ll'e." 

'fhe motion was adopted. 

RESOLUTION BE PURCHASE OF THE BENGAL AND NORTH 
WESTERN AND ROHILKUND MU) KUMAON RAILWAYli. 

The Honourable Sir George ltaiDy (Member for Commerl1e and 
Railways) : Sir, I move: 

., That this Auembly recommends to the Governor Geileral in Couacil that, in 
accordance with the recommendations of the Committee appointed by the Aasembly on 
the lit April, 1931, to eouider what action &bould be taken when the opportullity to 
purehase the Bengal and Nortb Western and Bohilkund and Kumaon Hailw:ly systemll 
ooeurs on the lIllt of December, 1932 : 

(1) th(' Government should enter into ne~tiou with the two Compa.oi.es to 
obtain from them an option to pure the lines on the mOlit favourable 
terms on till' 31st December, 1987, mbjeet to one year's notice, or, if 
possible, on the 31st Deeember of any earlier year, again subject to one 
It'ar 's notice ; 

(2) the question whether the workiDe of the Tirhoot Railway should be entrusted 
to the Bengal ond North W8IItern Railway Company <luring the 5 years 
(01' shorter period), for whieh it is 8uggested that the option to pure .... 
the Bengal and North W8Itern Railway should be obtained, should' be 
determined by the terms on which it is possible to obtain this option and 
to arrange with the Company for workiDg the Tirhoot Railway d\lring 
shia period ; 

(8) the question whether the working of the Luclmow-Bareilly State Railway 
should be entruated to the Bohlllr.uad and Kumaon RaUway Company 
during the 5 years (or shorter period) for which it is suglr8Bted that the 
option to purchase the Bohillr.und and Kumaon Railway should be obtaill8d, 
should be determined by the terms on which it ia p0B8ible to obtain this 
option and to arrange with the Company for working the Luclr.now-
Bareiny State Railway duriDg this period ; 

(4) in the event of its proving impollsible to reach agreement with the &ngal 
and North W8IItern and Rohilkund and Kumaon Railway Companies on 
the terms recommended in (1), the Government should e][plore othor lines 
for reaching agreement which would ensure to the Government the 
opportunity to purchase on reasonable terms ; and the Government should 
again consult II, committee of the Assembly for the pllrpose of 
re-considering the position as regards the management of the Tirhoot and 
Luclmow-Bareilly Railways." 

This is a somewhat lengthy Resolution, but I do not propose that IIl1. 
speech should. be adjusted to the length of the ~lution, for I am ~~ 
in that case It would ibe a very long speech Indeed!. The Resolution J8 
the result of the unanimous report of the Committee appOinted by this 

'Assembly. and 8S the Report of the Committee has been in the hands Of 
",!! 
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Members for some time, it is not neoeesary, 1 think, for me to go into 
great detail on the question. As Honourable Members ~ow, we .can 
b~ _giving notice before the 31st of Deeember, 1931, e~erClse t.he right 
whiCh we have Under the contracts to purchase these r&1lways With effect 
from the 31st December 1932. The sum we should have to pay is jUBt 
over £ 10 millions sterling ~ the cue of the Bengal and North WeaterI1 
Railway, and sometliing less than £ 2 millions in the case of the B!>hilkund 
~ Kumaon Railwa.,v. And of course as Honourable Membel'8 already 
bow-and it is clearly brought out in the Report of the Committee-the 
great practical difficulty which exists in the way of our exercising . our 
option to give notic'e arises from the financial conditions now prevailing. 
As is pointed! out in the Report of the Committee, " The Finance Member 
emphasised the fact that in present conditions a very large sterling sum, 
J;learly ! 12 millions, required to purchase the railways could not b~ 
raised. without unduly straining India's credit with possible detri-

o mental effect on existing securities, (lr without reducin~ the power of the 
Government to finance new expenditure in other directionll". I think 
that every member of the Committee realised that the difficulty was a 
very real one and' that Government could not p088ibly, at the present 
stage, undertake to raise that Rum in London. 

Another point to which the attention of the Committee was drawn 
was this-that taking account of the terms on which the Government of 
India is in a p«iIition to borrow money, and taking into account alSo tht" 
probable increase of expenditure on the line which would result if 
Government took it over, and finally taking into account tht" existing 
depression in trade, it was not at all likely that as a business proposition 
the pIDJiliase of the line would ibe a good bargain. Tha·t in itself might 
not be decisive at ordinary times, but taken in conjunction with the 
practical impossibility of raising the sum required, the difficult~, becomes 
very formidable. The unofficial members of the Committ.f'(" however. 
beld very strongly that due account must be taken of the !rl:ron~ feeling 
en the subject in the areas served by the two companies that the lines 
ought to be purchaRed at the first possible opportunity. The Govern-
ment were in no way disposed to under-rate the force of tha,t line of 
a.rgtlIDent; and therefore t.he Committee came to the concluRion that the 
best C01lJ'8e we could recommend in the eircul'rultanceR WI rt"gards the 
purchase of the two lines WAs that we should endeavour to obtain from 
tbe companies an extension of our option to purchase for a. period of 
1i~e y~ in the hope that during that period the financial conditions 
mIght lmprove and that it might prove posaible to raise the money before 
t.he end of the period. The Government members of thr ('ommit.teP 
found it necessary to point out that all t.he probabilities pointt"d to thl' 
conclWlio~ that ~y private arrangement, and apart altogether from the 
contl1Bct, It was hkely to be possible to purchase the lines for 1\ consider-
ably smaller sum whan the time came when we had funds t.o Rpt"nd for 
tllatpurpose. On tne other hand, neither myseJf nor thl' Finance Mem-
-. f~ any difticuIty in concurring in the conrse reeomml'nded by thl' 
majority ,of th~ Committee, namely, that we Mould do our very ~st to 
8eeur~ this opho~. As Honourable Membe-rs, T thi,nk, know, if we 'dQ not 
e%~lae CY!Ir option now~ then we shan not be able to purchaRe compul-
80nly until the year 19~1, and although we believe that, when fnnd8 are 
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available, it would be p088ible by private arrangements, Apart from the 
contract, to purchase more cheaply, nevertheless we see no harm what~ 
ever in securing the extension of this option if the companies are willing ,to 
give it to us. Toot, Sir, covers the ~t clause of the RaJolution. 

The second andl tIie third claU8et! are concerned with the arr&Dge-
menU; to be made in respect of the two State-owned railways which are 
managed by the companies, that is the Tirhoot Railway &nd the Lncknow-
Bareilly Railway. As regards bo~h of these, we shall have a free hIPld 
after the 31st December 1932. The contract relating to the working of 
the Tirhoot Railway tel'lllinates on the 31st December 1932 whether·Gov-
ernment purchase the Bengal and North Western Railway or not. A 
new contract will therefore he necessary whether we purchase that rail-
way or not. The positjpn is not precisely identical in the case of lhe 
Luclmow,-Bareilly Railway; the contract does not terminate automati-
cally unless we purchase the Rohilkund and Kumaon RaU-lay line, but 
after the 31st December 1932 we can terminate the contract by giving 
I:? month8' notice. What the Resolution recommends about that is that, 
provided we can arrange satisfactory terms with the Bengal and North 
Western Railway and the Rohilkund and Kumaon Railway Company, 
then the management should continue with these Railways. It is im-
possible at the preRent stage to make a more definite recommendation, 
becaw;e the question of the terms will have to be discussed mth the two 
companieR concerned. TheRe two clauses, however, assume that w~ 
shall be able to get the option to purchase extended for a period of five 
yearR and they do not cover the future management of the two State-
(\\\-n('(l lines except for Huch period. 

l"inaJ:ly, we come to clause 4, which cont.emplates that it may prove 
impossible to reach agreement with the Bengal and North Western 
Railway and the Rohilkund and Knmaon Railway Companies on the 
tt'rml) about extending the option, and the Resolution recommends that 
in that case Government should explore other lines for reaching agree-
mrot which would ensure to the Government the opportunity to purehll8C 
on rea,sonable tl'rms, and in thl' second' place that the Oilvernment should 
consult the Committef' of the Assembly for t.be purpose of reconsidering 
the position wit.h regard to t.he management of the Tirhoot and the 
Lucknow-Bareilly Railways. I lay some little ,,"tress on the point that 
t.hese two recommendations are made on the Il&<rumption that we are un-
able to obtain an extension of the option. There is no diffieulty, as the 
Resolution stands on the paper from the point of view of Government, 
In recommending either or both of these rourses. We are quite ready 
to explore what other means may be possible for tbe purchase of the 
lines when financial conditionR improve. Nor have we any difficulty 
about comm.lting a Committee of the Assembly 88' rega,rds the future 
management of the Tirhoot and Lucknow-Bareilly Railways, beeau.se 88 
T have explained, after the 31st December 1932. we shall not be bound by 
any contract, and we AhaIl have a free hand. 

Perhaps it might save the time of the House if I were to refer here 
to an amendment wruch is on the paper and of which notice has been 
:riven. That amendment is to omit at the very end of clause 4 the words 
" 88 regards the management of the Tirhoot and Luckriow and Bareilly 
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Railways ". 1 am not quite lIure that I know fully what is in the mind of 
the Honourable Member who has given notice of that amendment. If it 
merely means that when in tht::· course of the year 1932 or later we should 
consult the Committee of the Assembly about the future management of the 
Tirhoot and the Lucknow-Bareilly Railways we should also be reedy to 
consult in 1932 about the whole position, then I have no objection. But 
as the ReBolution is drafted, if the amendment were adopted, it might 
very easily ,be read as binding ~overnme~t to consult the Assemb).y before 
our option to purchase the RaIlways expIres on the 3lBt Dec~m~ 1931. 
I oould not promise to do that because there is not sufficient time... The 
negotiations with the two companies will take up time, and I cannot give 
any promise of that ,kind. Bu~ I have no~ the le~t donbt that,. ~~oever 
may sit in the seats where we SIt to-day. thIS questIon of the p08fubility of 
pnrehaae on reasonable terDUJ will come before the Assembly at the end of 
two or thref years. So far as that is concerned, and! as regards future 
CODBUltation from 1932 onwards, if that. is what is meant, then I should 
have no difficulty in accepting the amendment. T have only mentioned 
this point as it may shorten the di~uss.ion. 

Mr. B. atta.ramaraju (Ganjflm cum Vizagapat.am: Non-Muham-
madan Rural) : Sir, that in clause (4-) the words "as regaMR the 
managemellt of the Tirhoot. and Lucknow-Bareilly Railways" be omitted 
:is the amendment I propose. At the very ontst>t 1 would like to em-
phasise once aga,in the defrire on the part of the OpJ>(fiition 88 well .. 
on that. of the country to terminate, as far 8A, and as quickly aA possible 
these' contracts with the companies generally, and in particular with this 
eompeny, in favour of State management. Having sakis that, I should 
like to draw the attention of the House to these words that occnr in 
clause 4- limiting the scoptl of the coniultation. I have heard with great 
relief the speecb of the Honourable Sir George Rainy that if it was my 
desire in moving this amendment not to handicap the Government with 
l'e8ard to the exercise of the option, ibut only that the A88embly should 
be consulted: .after toe end of 1931, he was prepared to accept my amend-
ment. I only wish to submit that the A88embly should be consulted a.C! 
~&rly 88 poBSible in view of the desire so keenly felt and so often ex-
pressed that the railways should not be left under company management. 
I realise of conrse the difficnltieR which t.he Committee had' to ·face when 
they had to recommend this five years extension on account of the 
financial Rtringency with which we are cursed. It is also a great relief 
to me to note that the five years ill not a period finally fixed but they 
have also provided that if it is p088ible, if the financial circumstances 
~rmit, at an ea.rlier date t.hese contrMts should be terminated and t.hey 
glVP po'Yer t.o the Government to negotillte on that basis. T f'ntirely 
agree WIth those conditions. T wish only to repeat once more that it. is 
not my intention to handicap the Government in their neg()t.iation!! but 
only that. the AH.'IeDlbly shonld he consulted on all theM! matt.ers. With 
thMe few wo)"c1"l J move my &mendment. 

Dr. Zia.uddiD AJunad (United Province!! Southern Divisions . 
. M~amm.ada.n. . Rural): The position about thege lines D()W under dis: 
C!nSSlon 18 thIs; we have four lineR (1 ) the B & N W line 
'lIeeondJy, the R. & K. R. line, thirdly, the Tirhoot lin~ and f~nrthly ~ 
J.Juclrnow-B81"ei1Jy line. A" reprd" the B. & N. W. li~e, the contr8~ it 
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that we ought to give notice by the end of this year. If we do not give 
any notice, then automatically the contract will extend' for another period 
of 50 years ; that is, up to the end of 1982. The Tirhoot line which is the 
mMt paying of all belongs to Uij, and we have handed Over its adminis-
tration to the B. & N. W. line. and it is open to us to take over that ad-
ministration at any time we choose. As regards the R. &; K. R. line, it 
belongs to the company, and the Lucknow-Bareilly line belongs to us 
which is given to the sallle COJnpany to run. Sir, if we do not give 
notice by the end of this ye&-, then the contract with the B. &; N. W. 
hne will automatically extend to 1982, and the same is t.he case with the 
R. & K. R line. But it will be open to us to . give the contract.· for 
mana~ing the Tirhoot and Lucknow-Bareilly lines to the same lines or 
we llldY undertake its management in our own hands. I tell you frankly 
what is at the back of our minds. We have got the very sad experience 
of the Assam Bengal Railway. Last year the Honouralb~ the Leader 
of the House brought. forward a motion that the terms of contract with 
thi!l line should be extended for another ten yean, in other words, that 
no notice Rhoulrl hI' /l'iven hefore 31st December 1931._ The .Assembly, 
on the motion of Mr. Faza1 Rahimtulla, resolved that the period of con-
tract be extended by one· year only, but we were told very de1lnitely by 
Mr. Pa1"9OD8 in reply to questions on the point tha.t the Government 
~ared nothing aibout this ReAOlution. The Govemment did not give the 
notice which·· they ought to have done on the 31st December 1930, with 
the result that automa,tically the contract has been extended for another 
period of ten yean, and this was done against the explicit wishes of 
the Assembly. We are afraid that the same thing may be repeated in 
this case also, that is, that the railway authorities, the Government of 
India and! t.he Secretary of State may ignore the fact and. take no notioe 
whatever of what we say, and automati~ally the contract may be 
extended by another 50 yean. It is against all the principles on which the 
r,ailway administration in India ought to be canied on. 

Sir, I sta,rt witli the fundamental prinCiple that we take the earliest 
opportunity to purchaRe each and every railway in India, and as soon 
a8 the contract of any company is going to expire, we should not let the 
opportunity slip away, but we should take into our own hands the 
administra,tion of all the railways in India. This is the principle on 
which I stimd, and! I ehaUenlle any person who may advocate any other 
principle contrary to this one, and I will give some of my reasons later 
on. (Mr. S. C. ltlitra: "Where to get the· money from' It) My 
Honourable friend, Mr. Mitra, asks where is the money to come from. I 
never cared for it.; if a thin/l' hAA to be done. it must. be done. Sup-
pORing there is a war to-mon-ow. then the Honourable Sir Geo1"/!e 
SchUMer win find money ~omt"how or ot.her. The qut'Stion where the 
money is. to com~ from depends very much upon the importance of the 
matrer, and we mUllt not lIit idle saying, ,vhere is the money t() abme 
from ~ 

Now. if we remained silt"nt, the Goyernment might allow time to 
lapse, and automatica,l~y t.he terms of tlie contracts will be extended for 
another 50 years. This iR 8 thing that we do not want; but realisiIW: 
the financial dlifficuRies of the country at the present time. the Com-
mitkee which was appointed by the Go"crnment from t.he various 
groups of thiFi House. considered this question very carefully, and they 
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a:eeommeDded that, owing to the finaJloial stringency, the utmost th&~ 
\hey could do was they might be :willing to extend th~ period of contract 
for & period of five yea.rs. If the B. & N. W. Railway compauy .. 
willing to undertjake the exteIiBion of this period and modify the terms 
of the contract 8Q90rdingly as they have already done mo1'!8 than half & 
dozen times, we on this side of the House, at least and the mambers of 
the Sub-C~mittee, see no objection to an extension for anotheT five 
years, but they do have great objection to extending the p~iod of 
another 50 years,-it is an absolutely impossihle problem. S~p08ing 
the B. &; N. W. Company does not agree with this oller of extenSIon for 
tive years, what are We going to do , 

In the first p_, I should ask the Government to consult the 
Assembly or a Committee of the Assembly immediately before allowing 
the option to lapse altogether, and in tha.t ease, I would advise the 
Government to immediately take possession of the Tirhoot and Lucknow-
Bareiny linef! imd manage them themseLvcs. If the compawe6 treat us 
indifferently, there is no reason why we should entrust the most profit-
able part of our railways into the hands of these companies. If they 3r.:-
not reasonable to us, I do not think we should be chBritable to them. 
That is the first thing that I would submit if they do not agree to our 
tenns. We should immediately take p<lIiItession of the Tirhoot line and 
the otller line which according to the contract you can do. 

One reason among many others for which I very strongly press the 
immediate purchaS(' of these railways is that I and prob~ly sODle other 
Hon()urablE' MembE-rs know the working of these lilies very well. I 
8pproaeh my constitueney by this mne, that is, thl' B. & N.W. line, and 
I know ihl working perhaps rn-tter than the .Member~ on the Tre$ul'IY 
Reonebes. incIl1din~ Mr. PaJ'80ns. I have trayelled extensiyel~· on this 
line, and it is impossible to describe the inconveniences of the p88&engel'fl 
even in the first and secondJ CUlS.'Je'>. not to speak of thE' third eM at 
aU. There is no light at night, there is no sufficient water to hE' had, no 
r('frl'shmentl> at st8tion~ aud no shed~ of any kind whatl>oever. 1 went 
to Cb.auri-Cbaura and made enquiries. The Station Master, there is paid 
Vl'ry little, p~haps not more th:1ORs. 100 a month. but his extra incomt' 
i» 1W. 4,000 a mont.h. I will ·be quite ~illing to re8ign membership of 
the A88emb\y if the Honourable Member in charge of the Railways will 
milk" mc Station Master of Chauri-Chaura. The reason why they run 
it l'conomicadJy is tliat the official pay is small but the employees make 
wry high incomes from back doors. They neither pay any taxes on th(' 
back rloor income nor iF! there any chance of retrenchment. That is really 
the root cause of the troubles of the p8Metql'ers. Though on paper they 
fihow that their working ratio is very small, the mone~' that comes out 
from the people'& pockets by the hook door, is really enormous, and tbiCl 
money ought to be debited to the working expendliture of that. particular 
railway. If the Government purc_s this railway. then a,L} the8t-
tro~les will cease to exist. . 

. TheN' is one other story T want to tell about this railway. If you 
~ve the guard two sugar oanes you 'Can have the train stopped, dn~ 
the sutlar c·ane 8e8l101l. This happelllJ in the Gorakhpur di'striet. The 
quickp,r this company adminilltra.tion i8 finished, the better. It is "really 
8 FlCllnd.11 and, a lIOurce of great inconvenienee to the people. There is 
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one other story which I may tell here. The ticket examiners on this ra.i1-
way do not know tho diiference between single a,nd return tickets. Once 
a ticket enminer punched. my ticket in the middle when I told him that 
it was a return ticket. He said, " HaJio, I did not realise this". This 
iii the knowledge and intelligence of the people who are employed on 
tbis line. I do noC! waste the time of the House by telling stories. I 
could write volumes. My point is that we should take immediate pos-
session of this railway. If the Railway Company is umeasonable then 
we sbotJld collect the money some how and purchase it at once. 1 can 
!;aggest ~wo ways by WhICh mopey can be obtained. The railway has got 
a 8ubstantinl sum in the Depreciation Fund. The DepreeiatiOl l Fund 
romt be invested somewhere, and I am given tG understand that thiil 
CODlpany is paying 19 per, cent. The Railway Administration will have 
a very good investment if the Depreciation Fund is invested in this 
particular railway. My next suggestion is this. If the Finance Mem-
ber raises a loan for this specific object, the money will be subscribed 
immediately. I see no difficulty if the dt'l;ire to pureba.se it is not 
wnnting. 

Mr. Ga.ya Pruad Singh (l\Iuzaffarpur cum Champaran: Non-
Muhammadan) : All (lne of the signatories to the Report of the Sub-Com-
mittee which was appointed b~' this HOUHe, I should like to make one or 
two observations. In the first place I should like to voice the feelings of 
the people generally from my part of thE' country that the entire B. and 
N. W. Railway !,ystem should be purchased by the State 88 soon as possible. 
The Acworth Committel' Rpport laid down the principle that, on the termi-
nation of the lease of a Company-managed railway, it should as a rule be 
~aJren over by the State. Thi<; HoulI(' also in one of its Resolutions has 
<:onfirmed that printiple. If the financial situation of the country had 
IJot interYl'lled, 1 would certainly havE' recommended the immediate pur-
ebas!' of this railway. As we dilwuHsed this matter at great length in the 
~ub-Committee which WHS appointed by this House, and as we had the 
advantage of listening to the argumE'nts advanced by my Honourable 
friend t.ht, FinancE' Member, WE' camE' to tbe conclusion t.hat it was out of 
1he question, howeveJ·. regrettablE' it may be, to .purchasE' this railway in 
the immediate present. TherE'fore. we unallimously gave authority to the 
Government to negotiate with this railway to purchase it within a period 
of five ~'E'ars at the maximum, and our recommendation has thE' support, 
I am g-lad to sar. of public opinion in my part of t.he eountry. The 
Indian Nation which is the leading org-an of Indian Nationalism at Patna 
in its issuE' of the 16th September 1931 observed as follows: 

" The RlIlI'lleation of the Committee appointed by the Assembly to go into the ques· 
tion that option should be obtained by negotiation with the companip~ to purchase 
the lmes on lnO!lt fllvourabll' terms within 1\VI' ~'eRrs hence seems a happy one. Th. 
('ompanillll should be given a year's notice which is only fair. We hope the 8uggestioll 
of tho Oommittee will be adopted by the Go,"ernment of India, and efforts will be made 
t,o secure its acceptance by t11e companies concerned, so thnt the purchase of the linea 
may not he deferred' to 40 yenrs hen~e." 

Now. Sir, there is one point about B. and N. W. Railway which I m,fi.Y 
mention. Its rates and fares are lower on the whole as compared WIth 
the rates and fares of anY' other t'xisting railway system in the country. 
From the Railway Board's Report for 1929-30, Vol. II, pages 97-98, I cull 
the following : 

" Th~ an'rage rate per mile it :-In the fil'1lt CluB it it 18.7 piel! flU thl' B. and 
N. W. Ballwav, while it is 16.1 on the Eastern Bengal metre gauge; (·n tho lleeond 
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dUll it is 8.01 on the B. and N. W. Railway and 9.72 on the Eastern Bi>ugal RailwRv ; 
on the inter elan it is 8.47 OD the B. and N. W. Bailwa,., and 8.90 Oil the Eastern 
Ben2al ; toll the third elalll it is 2.29 on the B. and N. W. Railway, "bile it is 3.11 011 
tile l:astorn BPnglll llajlway.'· 

So far 88 the goods traffic ill concerned, we find al80 that the avera!!!:' 
rate in pies per ton mile is 7.34 on the B, !.WeI N. W. Railway 88 against 
8.45 on the Eastern Bengal Railway. 

Mr. II. Daa : 'Vh~' discuss fares now , 
Mr. GaTa Pruad SiDgh: I would not have mentioned it hu\ 19l' the 

observation made by my friend Dr. Ziauddin Ahmad. I do not know 
whether all the observations that my friend madl' were pertinent to the 
present motion. HI.' might have reserved 80me for the Railway Budgt't. 

Dr. ZiauddiJI Ahmad : I have enough for that occasion. 
1Ir. 0&18 Pruad Singh: I rio not want thl' rates and fares 

to be increased in thl's(' hard times. When I signed the Report of the 
CommIttEe. I understood that, considering the extreme financial 
situation in the country. we wet'e giving the Government the option 
to nl'gotiate with the B. and N. W. Railway for the purchase of tho 
entire system within a period of 5 years at the utmost. We can 
purchase it earlier, but 5 years is the maximum. If the railway 
does not care for this extension, then the whole position ought to be re-
vie\ved b~ this Bouae and a committee may be appointed, not neeessarily 
the same committee, and then we might oome to whatever conclusion we 
like on the point. but we are definitely against the extension of the lease 
beyond five years. If we do not exercise our option, then the lease ~i11 
automatically extend to 50 yeal'S. We are definitely opposed- to this long 
extension. We are agreeable to purchase the lines within a maximum 
JM'riod of five years, failing which they should come to this House for 
~ry sanction in the matter. That is all I have got to say. 

Mr .•. O. Jmra, (Chittagong and Rajshahi Divisions: Non-Muham-
mAdan Rural) : Sir, all the three previous speakers who spoke on this 
Resolution from this side were members of the Select Committee. I "'&8 
not a member of the Committee, but I understand that the Resolution. 
tho~h worded in 80 many lines, simply means that the Government should 
try it'! best to get the best terms available from the Company, and that 
we should try to let them have a year or two's extension or at the 
maximum five years. All this had been pointed out at the Delhi Session, 
but what we now want to know is how these negotiations are proceeding. 
We kuow that the financial condition of the country is not such that the 
Government of India may be in a position to afford 80 much money as to 
purchase the whole line, but there are the other points brought out by my 
Hononrable friend, Dr. Ziauddin Ahmad, that there is every reason fol' 
the Company to become Te&80nable because two or three of the Govern· 
ment-owned branch lines are now being managed by the Company, and 
they are the most pitying-yielding very high dividends. But the learned 
Doctor is under the misapprehenSIOn, though he is a great matbt'matieiau, 
th&t we h;ave 1\ very big Depreciation Fund lying idle in the treasury 
for the railways ; I am rrure it is known to the House that the whole 
fund of Government reserves on different accounts is a consolidated fund,. 
so that if theTe is a deficit JDQney is drawn from the consolidated fund 
and the railways lU'av not always draw upon that fund as they desire. 
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T~e other question that the learned Doctor referred to was a\Y-Iut the fate 
of the Assam-Bengal Railway f But that was only an eX,1ienHion for ten 
years, and we can afford to let the Company have their. time, but here 
the period being a very long one, 50 years, I think we can expect that the 
Government will now tell us how the negotiations have been p.roceeding 
during all these months and, now that there are barely three ·months lett, 
whether there is any chance for the Goveqlment to come to any agreeablp. 
sett1em~mt with the Company. 

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: 
Muhammadan Rural) : Sir, as one of the members of the Committee, there 
are two complaints which I have to make as regards the position of these 
railways. The first is that this motion by the Government to acquire these 
railways eame very late during the last session of the .Assembly. The Gov-
ernment knew that if the contract!;; were not finished by December 1931, 
the contract .. would extend to another fifty years. I am making this ipOint 
that, knowing that this matter would have to come before the Select Com-
mittee and before the Assembly, and that it is such an important matter 
involving Rs. 12 or 14 crores, the Government ought to heve brought this 
matter up at least IlL'It year or year before last so that they might have been 
left some time to discuss this question and to examine it very carefully. 
Now on the eve of the pxpiry of the contract, the matter is placed before 
us, and we arp in a fix. The other point I make is that the deeds of con-
tracts which were madp and which were placed before the Committee were 
80 very much involved with one another and that for a vel'y long time 
different concessiOIDs were made to t,be Companies one after another, that 
the result was that it was very difficult for anyone to examine their full 
import. The wording of the contrRcts which were en,tered into, time after 
time be'tween the Gov('rnment of Iudia and the Company were amb~oU8, 
besides no copy of the full contract was given to us which eould gIve us 
the true condition in which we were at present in relation to the Company. 
Thus two facts were very prominent--one, that the Company was getting 
an income of 19 per cent. as dividend, and the other, that it was very 
difllcult to acquire it unless notice was given by the 31st December, 1931. 
There is another fact too that the Company has invested about £3 million, 
and they have got more than £3 million as Reserved Fund.. Looking to 
the income which the Company is making, if we ask the Government to 
go into the question earnestly, in t4e interests o£ the Indian exchequer 
and of the Indian people, I think we shall not be asking Government any-
thing which is very ('mbarmssing or to the detriment of the interests of 
the country. 

Now, Sir, the amendment moved by the Honourable Mr. Sitaramaraju 
is only this, that the Government should carry on ne~otiations with the 
Company and this House should be consulted. There should be an under-
taking given by the Government that some sort of settlement is sure to 
come out of these negotiations. and unless we are assured on this side of 
the House that some understanding is bound to come, we think it will be 
simply beating abou.t the bush. My Honourable friend, Dr. Ziauddin 
Ahmad, pointed out, and w(;' all know already, as to w~at wa.~ the fate of 
the A8S8m-Bengal Ranway. In case the contract term mates m December 
1931 and if the Company does not come to any understanding with us, 
it it'no use my saying that the 50 years' lease is bound to remain where 
it is. Sir, to say that there illl no m{)ney and therefore you cannot pur-
chase 1t, is not right. In the Committee we suggested that some sort of 
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arrangement should be made either by floating a special loan for the pur-
ohaae of these railways, or by means of debentures which may allo be 
Boated, by the Government of India. I think in that case, instead of these 
big and fat dividends going to Europe or to other countries outside India, 
at least the money will remain in my own country. So, although it is a 
matter for thoee peoplE' who know finance well, still these suggestions from 
laymen are worth considering, mz., that debentures or some sort of shal'e8 
may be doated, and the GoV'ernment s1rou.ld try to buy these railways so 
that they may become State railways. . 

JIr. O. I. Banga Iyer (Rohilkund and Kumaofa Divisions: Non-
}fnhMDmadan Rural) : Sir, I do not want to make a long speech; but 
coming 88 I do from the RohilkWld and Kumaon Divisions and knowing 
as I do all about that railway,-I have given expression to my opinion 
about It on previous occasions during previous debates--I think I must 
speak 8 word 'or' two now. I would, Sir, very stron~ly put it to the 
Honourable the Railway Member to exert all his inftuence with the Rail-
way Company aud to see to it that it agrees to his termK. As it is, the 
('ontraet expires on the 31st December. 1932 and during this period unless 
the Company agrees to sell this railway to the Government it might be 
open to it not to sell it at all in another 50 years. I think the Company 
will agree to the Honourable the Railway Member's terms and leave it 
open to Wi to buy the R. and K. Railw3Y withiu the lIl'xt five year::; Sir. 
it is absolutely ne-ceSRary that the Rohilkund and Kumaon Railway must 
be bought by the Government, and I need not give reasons for that be-
caure there is no difference between that side of the House and this with 
ugard to the relison". Xor need I go 111to the varioUb aspects touched 
upon by Dr. Ziauddin Ahmad in his criticism of the Railw~y. Many of 
them were exaggerated and wme of them were incorrect. 

The Honourable Sir George Ra.iDy : Sir. 1 have only a few words to 
say at the close of this debate. My Honourable friend Dr. Zitmddin 
Ahmad suggested that, before the option to purchase finally expired. Gov-
enUJMmt should consult the country. What else, Mr. President, have Gov-
ernl~lenl been doing for the last nine month::;! We got a committee of 
the Assembly to expre8H an opinion from the more central point of view, 
and we got ex:pressions of opinion from the Legislatu.res of the two I)ro-
"inees concerned from the more narrow local point of view. If that is not 
consUlting the country, I really do hot quite know what mE't.hod the 
Honourable Member would have lUI employ. . 

There are two small points I W8Ut to make plain. One is tbis : we 
cannot of course be quite certain,-we never can in these things,-whether 
the Companies will give us the extension of the option that we want or 
not. I hope the~' will, but clearly it is not in the power of Government 
to compel them to do KO. The other is. that as far 88 I can see, it is all 
certain 88 anything can be that we shall not be in a potIition to give notice 
before the 31st December. My Honourable friend Dr. Ziauddin Ahmad 
said that the Finance Member should try and collect money 8ODlehow or 
other from somewhere. That is the pursnit in which my Honourable col-
league is at present engaged, s.nd I have no doubt that if the reception of 
his etrorta in this HoWIe next month is cordial and appreciative, he will do 
his very best to follow out mr Honourable friend's suggestions. .nut 
still I must confellll to a remainmg doubt.-and indeed I am afraid T must 
say, a remaining eertainty,-:-that do what we will, it will not be possible 
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in the coming . year to get that sum of 12 million sterling iII. the London 
market. That is all I need say because I think all the speeches were in 
!lupport of the Resolution. 

I think, Sir, I ind4cated in my opening speech ~hat I was prepared 
to Ilccept this amendment. 

Mr. Pruident : The question is : 
.. That in eJause (4) the wordl ' .. regard. the managemeDt of the Tirhoot and 

Luclmow·Bareilly Railwa,.. , be deletec1." 

The motioo was adopted. 
Mr. President : The question is that the Resolution, as amended, be 

pused. 
The motion was adopted. 

RESOLUTION RE DRAFT CONVENTION ON FORDED OR COM-
PULSORY LABOUR. 

The Honourable Sir James Crerar (llome Member) : Sir, I beg to 
move the following Resolution : 

" That this Anembly, havinl cOl1llidered the Draft ConventioD Ilnd Rer.ommenda-
tioDi concerning Forced or CompulIIory Labour, adopted by the 14th _Ilion of the 
IDternational Labour ConfereDee, recommends to the Governor General ill Couneil that 
he should not ratify the Droit Convention." . 

Though this Resolution may at first sight appear to be of a somewhat 
formidable character, I hope, without detaining the House very long, to 
be able to convince it that the point involved, though important, is really 
a very simple one and that in the special circumstances which affect our 
case in Iudia it ill rea)]y impossible for us to take any other attitude than 
that which is set out in the Resolution. I do not intend, except in the 
moat concise terms, to go into the previous history of this question and will 
deal in a few words with that aspect of the matter. 

At the time of the conclusion of the peace when the Treaty of 
Ve·rsailles and the Covenant of the League of Nations were entered into, 
Honourable Members will recollect, certain territories, which ibad formerly 
heen in possession of the enemy powers, were transferred under the 
~is of the League of Nations to certa~n of the' allied powers under a .maD-
date,. These territories were called mandatory territories and they were 
for the most part inhabited by primitive race8 many of them in a bar-
barous condition ; anrl the practice of slavuy or of customs which prac-
tically amounted to slavery were either prevalent or were believed by 
the authors of these treaties to be of such a character that stringent. pre-
cautions Qught to be taken against them. . Consequently, it. was enjoined 
upon all the mandatory powers that they should, among other principles 
of administration, adopt the principle of supp'ressing the slave trade and 
slavery in all itR forms. I mention that because it is interesting and 
im.port.ant at this stage to observe that the Draft Convention which we 
have at present to deal with arose originally (lut of a consideratipn of 
something totally different ; that is to say, of OOIIlditions either a.ctuaUy 
IImounting to or apprnximating to slavery. A Slavery Commission ~.-s 
appointed and it reported to the. League in 1925 and among other recom-
mendations it made, one was that the principles which they themselves 
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arrived at with ntgard to slavery and forms 01\ compuJaory labour tanta-
mount. to ~avery shot1l~ be adopted 88 ~l1t'ral international principles. 
The dlscuSSlon was carrIed on for !!lome time on these lines Imd then was 
laid before the ] 2th ~ion o.f the Internatipnal Labour Conference, 8 
Report on Forced Labour prepared by the International Labour Office, 
cOILtaining a summary of the legislation and practice concerning forced 
labonr in all countries. A questionnaire was issued and finally the Con-
ference decided to plkCe the question on the agenda for the 14t!t Et!IlIion,' 
of the Conference and to consider a draft Convention. .> 

Now, Sir, at this stage the Government of India expre8l:!ed. its views 
on the subject. Our views were that we in no way objected to the main 
principles of the Draft Convention but f1rom our point of view it would 
be ne<'e8S8ry that the terms of the Drllft Convention should be very ca'l'e-
fnll~' 8Crutinised in order that they should not be made to cover thc kind 
of eom·pulsory labour Of work which is executed in such cases as the crimi-
nal tribes' settlement.-. 01', for instance, in the ease of reformatory sehoolB 
and certified training !K!hools to which ehildren and young persons are 
sent under the variOll.<i Children Acts in force in India. During ,the course 
of the d,iseu!t8ion. I regret to say that for some reason or other the views 
whieh the Government of India wi8hed to impress upon the Conference 
were not apparently sufficiently clearly expressed. Two of our delegates 
did indeed point out the eHSential faeta of the case as I have briefiy recited 
here. One of the Indian representatives, either had not completely 
studied his brief or had completely misconceived the !p08ition. It was, 
however. made clear that if the relevant portion of the Draft were adopted 
in the form proposed, our practical d,ifficulties would be SO great that it 
would be impo.ible for us formally to accede to the Convention. Now, 
Sir, the particular pusage in the D~8ft.. The only part w,hieh is immc-
diately relt'vant to tht' present dWcUJ;¥)on 18 as follows : 

.. • 4rttl,le .:.'.-DdnitiOJI of • foreed or eomp1l1.ory labeur '." 
1 shull rf;ad only the strictly rekvant words : 

.. For thl' purpose. of this ('.onvention thE' term • foreed or C'ompullory labour' 
lhan meaD aD work or eerriee wbleh Ii eueted from any penon UIlder the meDllcc of 
aay peIJfiJt~· aDd for wttieh the IIlid pellOD ball Dot ofrert'd himae)! voluntarily. 

Nevertheleaa, for the purpoINII of thi. Oonvntion, tile term • foreed or compullory 
labour' .ban !lot include : • 

(C) IIny work or Berviee exat'tcd from BDY penon a. a eonlM!Quenee of a convie-
tion in a eourt of law, provided tLat tile I&id work or eerrioe i. earrled 
out uncler the npenilion and eOiltro} of a publie authority and that the 
..aid penoD ia not hired to or placed at the diapotal of private individual., 
eompam.,. or aIIOCiatiou." 

I must point oot to the House at this stage that we mnst either 
ratify this ConventioD wholly or we mat decide not to ratify it at aU. 
It. is not open to U8 to ratify with any ~servation or qualification, and 
we must apply the actual terms of the Convention with the strictness 
of the terms of statutory law. I mnst, therefore, now ask the indulgence 
of the Bouse while I very briefty explain to them what is the position 
with refllrd to our main diftlculty, that is to 88y, the effect which the 
ratificatIon of this Convention would have upon the work now ca.rried 
out amlJDt criminal tribe& under the Criminal Tribes Act, 1924. The 
pOIition, Mr. President, briefiy is this. Under the Act to which I have 



already refel'red, section 16 empowers the Local QQvemment to " estab-
lish industrial, agricultural or reformatory settlements" and any 
criminal tribe in respect of which a notification has been issued under 
isi'ction 11 may be placed in any such settlement. The Act furth.er em-
powers the Local Government to 'c establish industrial, agricultural or 
reformatory schools for children". The rule-making power in section 
20 empowers Local Govemmt'nts to " make rules for the management, 
control and supervision of industrial, agricultural or reformatory settle-
-ments and schools " and likewistl for " the works on which, and the 
hours during which persons placed in an industrial, agricultural or re-
formatory settlement shall be employed, the rate at which they shall be 
paid ", and th~ li~e. ~ere is n fur~her provisio~ which ~ important,. 
section 22, WhICh IS obVIously essentIal for carrymg on thIS work. It 
imposes a definite penalty for breach of the rules on the part of a member 
of the criminal tribe settled in one of these settlements. . 

Now, Sir, it is quite clt-ar thut when a Local Government takes action 
under this clause, that is to !lay, when it. first registers .criminal trihes, 
when it institutell a settlement or :-\ reformatory school or the like, it is 
not taking penal action. That is to say, no sentence is passed on any 
person concerned. ConlJequently, though it is necessary that work or 
service should be exacted, it cannot be said in the terms of the Conven-
jion that it is exacted as the consequence of the conviction in a court of 
law. That is the legal position. But as I have myself always taken a 
grl:'at deal of interest in this work of criminal tribes the House will 
perhaps bear with me if I endenvour to give them a clearer picture of 
the facts than the recital of tbe provisions of law can possibly give. 
There are at present in India some 61 settlements which have been Het 
up under this Act. They have a population of something over 30,000 
people at the preHent timtl. In addition to. members Of criminal tribes 
who are in settlements formed under scctiolls 16 and 17 of the Act, there 
a1' I ', more particularly in tht' Bombay Presidency. certain free settlements, 
that is to say colonies which have been set up by the criminal tribes 
~ettlement organisations which are not in any. sense part of the settle-
ments actually coming under thc Act. This is a question of the reclama-
tion of the criminal tribes, and I hope the Houae will follow me a little 
vit closely when I endeavour to explain to them what the intention of 
this body of legislation is, how it is carried out and what the results 80 
far have been. In dealing with the stages of dealing with the criminal 
tribes, there are necessarily in the first instance measures of registra-
tion and restriction. The second I!ta~e is that of institution of settle-
ments, reformatory schools and the like. The third is a very important 
development, that in which free settlements are formed which pass oui 
to the normal and useful occupation .of citizens-a large number of 
persons who have passed through the previous stages. When I speak 
more particularly of the work ,vhich is being carried out in the Bombay 
Presidency, I hope that will not be interpreted as any disparagement of 
the work carried out in the other pr,ovinces. I merely wish to give my 
personal experiences to the HOUle of that which I myself have seen 
and observed. In the upland plains of the Deccan, as you ride on past the 
normally settled habitations, you will come across the encampments, 
large or small, of one of those b·ibes, may be the Haran Shikaris, the 
Mung Garudis or the like. They wander about and practise their only 
means of subsistence which is the habitual commission of crime. Some 



LJlGISLATIVE A88B1OiLY. [SB» Garona 1931. 

[Sir James Crerar.) 
of them mainly make their living by such offences as COinIng. It is 
rather an extraordinary thiqg that primitive tribes of this kind should 
practiSe an otren0e of this character. Ntwertheless, it is true. Others 
make their livelihood by hOUl~e·bl'eaking, theft and ordinary depreda-
tions. Most of them however hllvt' some particular form of crime which 
they have inherited and which they carry on. In these circumstances 
they wander about, themselvelli in the deepest depths of misery, penury. 
squalor and immorality, committing depredations upon the peaCeful in-
habitants of the country, making themselves an intolerable nuisanee and 

,'danger to thtllr feHow-eitizens and living in the greatest misery them-
selves. Nothing is m~re striking, having seen the raw material. than to 
go to one of these large settleoments, at Bijapur for example, or Hubli, and 
see the results. Instead of filth, instead of crime, instead of immor8lit~·. 
you see people passing through the pha!1e8 of l't'clamation whi~h I have 
mentioned. In these settlements they are taught agriculture and "srioll§ 
useful trades; th03e that are settlf'd near industrial towns in process (If 
time take their place in the ranks of free labour and carryon the ordi-
nary work of a labourer in conditioWl very different from thost" from 
which they have emerged. What is perhaps an even more beneficent 
part of this great work are the schools to which the children art" Io;ent. It 
is the invariable practice to attach 8choolo; to these settlement!; : some-
times for obvious reasons children ar~ taken away from tht'ir parents 
and are sent to separate !lChools. These schooll> contain provision for 
tbe treatment of ailments ; boy soouts and girl guides aSHooiations art' 
instituted and what is rather a r(>markable fact, a.q thoRe who have had 
personal eontaet with this work can testify, is that the chil<;lren of these 
unhappy parents very frequently in these schools show an adaptability 
and intelligence and quickness to I(>arn a d{'gree grl"ater than the normljl 
population of the country. 

I do not wish to weary thl" House for I have alrt'ady spoken at Rome 
conaiderable length. But I think that I have said enough to convince 
Honourable :Members firstly that work of thi" kind mURt necessarily he 
carried out under conditions of discipline. What i~ the real remedy 
if we are to reclaim these criminal tribeR with their long traditions of 
oenturies of living by preying upon the community! You wi1l not 
do it HOlely by police work, by convictions in courts of law, by long 
terms of impri80nment. There if! one way by which you can rt'claim 
these people permanently and profitably both to themselves and to tile 
COUDtry as a whole. You must edueate them; you must for that pur-
pose place them under some meaHure of diRcipline ; you must teach them 
useful arts and crafts ; you muRt enable them. to takt', 88 useful and good 
citizell8, their proper part in 'Wciety. By that process ~"011 will not oni~' 
add to the number of useful citizens, but you will reduce the number of 
those who are a danger and a nuisance to the comlPunity 8H a wholf'. 
The results on the actual criminal FltatiFitics (,f ihose province!> in which 
the work has been carried on most inteno;jYely are very striking. I do 
not wi8h to weary the House with lengthy statiHtics, but I hope that thf')' 
will accept it from me that the result of the work now goi'ng on in these 
criminaltribe8 8ettlements is to pau out from year to year large numbers 
of .. meb, women 8lld children who are really qualified to take a ulteful 
part in the body politic. The stati&tics of crime, more particularly of 
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the kind of crime to which these criminal tribeil.ar~ addicted, have fallen 
very. e1fectively, more particularly in the Punjab andBombay~ i 

. But it is perfectly clear that 88 th~e ar~ obviously the onl~' Bound 
and sensible and human methods by whWh' tmB work can be earned out, 
it must be carried out. Wlder discipline. There mUBt be in the last re~ort 
,ome means of enforcing discipline. Consequently we cannot accept the 
express provision8 ,of this Convention: Either ~e have to refu~ t~ adapt 
this Convention., 01' we have to abollsh all thI8 great humamtatianand 
philanthropic work; the most 'important work in my humble opinion 
of that character which is now.be:ulg carried out in India. 

J could 8peak at very much greater lenfrt:h on tle subject of criminal 
tribes and their methods, but I do not propose to do so as I think I have 
established my point. -It will be apparent to the House that a strict 
application 0.£ the tel'DUl' of this Convention would operate equally des-
tructively u.pon the work which is now being carried out in reformatory 
schools. ~vi8ed for children anll youthful offenders. lI'he provisions of 
this Children A~t are designed P.1pressly t(l avoid the passing of a sen-
tence. Theseehildrenare sent to reformatory schools; they Bre 
subjected :to discipline and so forth ; but the applicatiOn of the strict 
letter of the Convention would similarly prevent this work' ~from being 
carried out. Therefore it is qujt~ impoR!'libie for us to ratify this: Con-
vention without the most ~erioU8 consequences on all benefiemt activity. 
J sllOuld m.t to aSI>ure th~ Hous~ that except SO far as work of this kind 
would be interfered with or .l'ompletely stopped, we have no objection 
to the general principles involved in the Convent,ion. We are quite 
prepared to adopt them and to apply tht'mso far 8S possible provided 
that our position with regard to these 'Various forms of social enter-
prise and beneficent acti"ity iR left untouched. 

Mr. Gaya Pruad Singh (Muza1farpur ;cum Champaran : Non-Muham-
madan) : Sir, I beg to move that the word" not" occurring between 
the wordl'; " should" and " ratify" be deleted. The Resolution which 
my Honourable friend the Home Member has just moved relates to the 
Draft Convention and Recommendations which were adopted by the 
Fourteenth Session of the International Labour Oonference. 

(At this stage lIr President vacated the Chair which was taken by 
Mr. Deputy PreAident.) 

The other Resolution which stands lower down in the list in the namr of 
my Honourable friend, Mr. Shillidy, also relates to a Draft Convention and 
Recomrnellulitio;u of the same se!lSion of the International Labour Confer-
ence. My UanouraWe friend Mr. Shillidy brought his Resolution in" the 
Delhi Ses8ion,~nd on my motion; it was adjourned to this !'lessian. I should 
like in the first place to ask my' Honourable friend the HOine Member 8~ to' 
wily this Resolution was not brought forward in'the. Delhi Session aU:iIlg 
with the Resolution of Mr. ShiIlidy. I will attribute to him no motive that 
this Hesolution has now been brilUg~t forward in view of the ,thiuness of 
the HOlll!t'.' . 

I regret that those of our Honourable Members who took part in the 
International Labour Conference at Gt'neva are DOt here with us to give 
11S the benefit of their views on the subject, like ,¥r~ Joshi. I find tbat 
Mr. Joshi an'd Sir Henry Gidney oppo9~d the Resolution of my Honourc 

able friend Mr. Shillidy wbe,p :it WfIA brought forward before the HOUl!le 
r.g7TI.AD D 
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in the Delhi Session. But confining myself to the present. 'Resolution, 
I should like to poiDt· out that there is no reason why we should not ratify 
the Reeommendatiorwadopted by the International Labour Conference. 
Inc'lia, Sir, is an original member of the LeaguP of Nations: and on 
humanitarian and other ~unds of practical utility, I am of opinion 
that the draft conventions concerning foreed or compulsory labour adopt-
ed at the 14th session of the International Labour Conference should 
be ratified by this HouRe. With your permi88ion, Sir, I should like to 
point out some of the Artieles dealing witJa the subject. ), 

Article I recommends that each Member of the International Labour 
Organisation which ratifies this Convnntidn undertakes to suppress the 
use of forced or compnlsory labour in all its forms within the .hurtelt 
possible period.. Now, forced Or compulsory labour has been defined to 
mean " all work or service which is exacted from any person under the 
menace of any penalty and for which lIuch person has not offered. himself 
voluntarily". There are certain exceptions to the employment of 
forced or compulsory labour, and theRe exceptions WIll go a great way 
to lDef't the objections which. have been raised by my Honourable friend 
the Home Member. The foJlowing services have been exempted from 
the operation of thii Convention : 

.. <a) A..y werk or aernee exaeted in virtue of eompullOry military aervje~ Ja .... 
tor work of a purely military claaraeter ; 

(.) uy work or IeRice whieh fOrDlll part of the nonnal civie obligatioJ18 of tile 
d~J18 of a tuDy aelf-co..-ailll eountry ; 

(0) .ay work or aerviee eueted from any pereon 81 a eonaequence of 11 eonvietioa 
in a eourt of law, provided that the eaid work or aerviee it carried out UJlder the 
npervision and eontrol of a publie authority j, 

(d) Blly work or aerviee ended in ealeB of emergeney, that is to MY, in the event 
of war, or of a calamity or threakDed calamity, lueh u Ire, Good, famine. earthquake, 
Yiolent epidemie, or episootie diaeaaea, inva8ion by animal, inaeet or vegetable pelta, 
atld I!O on." 

Now, Sir, these are very exceptional occasionR on which forcl'd or com· 
pulsory labour may be utilised, but we find that in many Indian States 
as well as in BritiRh Inctia forced or compulsory lahour which is known 
8S the begar system is in vogue on very common occasiOD8. I a8ked 8 
question on this subject some time back, and 1 understand that when 
His Excellency the Viceroy travels by train, villagers are taken out of 
their homes and are compelled to lilt-and aud guard the line, for which they 
nre not paid anything. I «10 not kntlW whether the visit of a high ofHcial 
could be deacribed as faHiJlg in the "arne (Iategory aA the visitation of 
a flood, fire or other calamity. I am of opinion that the use of forced 
or compulsory labour on an oceasion like the one I have described, 
BOd to which I drew the attelltion of the House two or three years ago, 
should he immediately stopped. 

Then, Sir, another Article in these Draft Conventions proviuell that 
there should be no imposition of forced or compuh.ory labonr for the bene. 
fit of private individuals, companies or RRsociatiomi. Before the employ-
ment of forced Or compulsory labour. thf' followinll' points will ha\'p 
to be carefully looked into, Damely : 

" (a) that the work to be /tone or the &emu to be rendored i4 0.1 iwport-.t dir_ 
interest fin' the eomman!ty mUed upoa to do the work or render the It'lTlee ; ... 

(b) that tlae work or wmee it ~t Jtreeent or immlnent.nee..t\y ; .. 
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(c) that it hal been impo .. ib1e to obtain voluntary labour for ealf1iag ollt the 

work or rend erin, the aervice by the offer of ratea of wap and eonditioUl of labour 
aot lea favourable than tbOle prevailiD&' in· the area eoaeeraed for eimilar work or 
I81'riee ; aad 

(d) tlwt ~e wok or aerviee will not lar. too hea~ a bardeR upon tbepreuat 
pepujatioll, haYlJl~ reprd to the labour avallable aDd lta eapaelty to wadertUe' ~he 
work, and ao ft.' 

It has alao been provided in one of the Draft Conventions that only 
adult able-bodied males, who are of an apparent ,age of not less thaa 
18 and not more than 45 yearH, may be called upon for forced or oompul-
BOry labour, and that ordinarily t1~y \vill have to be examined by a medi-
cal offieer to find out that the persons concerned are not suifering from 
any infectious or contagious disease and that they are physically fit for 
the work required and for the conditions under whieh it is to be carried 
out. There is also exemption provided for school teaehers and pupils 
and of officials of the administration in general. Exemtio.n will also 
apply to the maintenance in each community of the number of adult 
able-bodied men indispensable for family and soeial life, and res~ct 
for conjugal ana family tieR Sir, I do not find in any:o£ the' Attlcles 
to which I have referred any tiling to which any legitimate exceptioll 
could be taken, and my Honourable friend: the Home Member haa not 
taken exception to any of the Articles provided in this Draft Convention. 
Then again the maximum period for which any person may be taken 
for forced .or compUlsory labour of all kinds in anyone periQCJ of twelve 
months shall not exceed sixty days. Now, Article 18 of the Draft COD-
vention provides that forced or compulsory labour for the transport of 
persons or goods, such as the labour of porters or boatmen, shall be 
abolished within the shortest poasible period. What legitimate exception 
ean be taken to a provision like that unless we concede that it is the 
rifZOht of It Government servant, or of any officer for the matter of that, 
who goes tq. villages to exact forced labour for carrying his own lug-
gage and other belongingH 1 

The Honourable Sir James Crerar: I am very reluctant to interrupt 
the Honourable Member. I think his present argument is somewhat 
be~ide the point. I pointed out th!' particular difficulty arising out 
of the ~iminal tribes settlcm~nts ano the analogous caRe of the Borstal 
schools. We do not take exception to the other provisions of the Con-
"ention though we could not ratify that. because we must ratify either 
all or. none at all, but the other provisioJls we are prepared to accept 
a~d glY<' d'fect t{) them. where necessary, as far and as speedily as pos-
foible. My Honourable friend haR misrepresented my position. 

lWr. Qay& Prur.d. liDp: J am glad to have thia assurance from the 
Hon?ura~le Member for which I thauk him ; but what I want to point 
~lIt IS thiS, that the objections he has mentioned are for the most part 
lllusory, because some of the objectioJls are covered by some of the 
Draft Conventions to which I have referred. 

Article ~5 provides for the illegal eXllction of forced or compulsory 
labour and It shall be punishable as a penal oifence. In view of the 
f!'et that the Honourable Member generally speaking has not taken objec-
tl0~ to the J?raft. c.~nvention. 88 it stands, I will PMS on to the objection 
~blCh he thmks IS ll~superable in the way of our ratifying this Conven-
tion. He referred, Sir, to th~ existence of ('ertain criminal tribes sett1e~ 
menta in solDe of the pravinces in India under the Criminal Tribes Aet. 

»2 
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~ .. w the total number of .per8l)ns on these settlements is about 32,000 or 
~5todo, but how much forced labour affects the vast millions of pel'8ons 
who have to undergo that. I will DGt refer to the numerical strength 
of these people who have settled on these areas in different parts of the 
country, but I will merely refer to the opinion expressed by the (,Timinal· 
Tribes Settlement Officer in the Bombay Presidency, and which has been 
eactorsed by the Bombay Government themselves, and it is this. ThiB 
oftleer say8 : 

.. I do DOt bow if the WsteDt'e of"the IiettJementa is the Dilly diftlp.ultr ~~. 
waf of tile Govemment of India ratif1ing the ConY8lltiOD, or the alBouaf of pr .. uze 
which wiD be exereiaed upon it to ratify the. eGnV8I1tiOll regardJ.eu of d.Ullc:ultiea. , 

If t:lte .l!r_ure is serious and if the esiatenee of the CrimiDal Tribel t5ettlement II: 
tile ODly (Jij!jcuhy .m the -I or ratitlcation it i. pouib1e that JRo4ifillatioa' in tile 
CrlDdwd Tribe!; A~t mi(ht be made to b~ the Criminal Tribes Act withiJl till; terDlB 
of tile eonvemC!D.'; 

~ ~o1ll'&ble Sir lamea Orera.r ~ That is not po~ible. 
1It'. Gay&. PNad SiDgh : I will go a little further into the details. 

What do the Goovernment of Madras say in their report on tbe lJettlementB 
ill !that PJoeaidei:tcy f They say this : 

.. lB ptae'tiee; h'dwevet, the measure of rompuleion is very IIIIUlU. 
In thr tlp-ee Iettlemelits mana«ed by the Salvation Army the conditions of labour 

are hardly' different from thoee unCler which ordinary tree labourers work....... The 
wap paid"y tile 8alYation Anny are· what are UIIually paid to lebourers in tht" 
Higbbourbood. . . . • •. They tel their uaual ciaily wagee like any other )attooror outaide 
and aocompllJeion or force il ueed." . 
In the circumstances, may I know whatdiffieulty there is in our ratifying 
the Convention f The Criminal Tribes Settlement Offieer· of Bombay 
has made the f.ellowing remar!' : 

" If it be agreed that the spirit of article 2 (c) would include persons rletaiued fa 
sehooll eetal,lilhed under Children'8 Arts or Borstal Acts eaDllot it also b4f'orguerl that 
uttlements too are meant 88 tmining grounda , " -

The Inspector General of Polir.p. in th(· United Provincefl has made this 
remark: 

" The settlerl e&IUIot be Kid to be forced to work ; the work is there tlir them 
to do but they ea.n if they wiah take a ' day atI. ' and luiter. 10 .. of wuges R8 do 
labourers elsewhere....... The work in settlements is not regarded 8B foreecl labour 
111 the eettwn themeeIYe •. " 
The Government of the Punjab say as followli : 

"In thlJ opiDion of the Governor in. Ooulleil the term 'foreador eonaplilltOry 
labour' is mil!leading when applied to the conditions which. obtain ~ t!l~ »ettlOlJl.ente 
eetablisht'd for the reclamation of criminal trib ... :TIIe'lAbe1Ir wbit-h l.'mmc is not 
for ,~~e poouuiary bendt, of the I'mpleyer." 
The opinion which my Hbnourable friend the Home' Member has expressed, 
on this point is somewhat at ,'arianee with the opinion exprt'Ssed by. the 
Government of the Punjab. Tn BihsT and Orissa there is only one little 
pl&c~ .in .c.~amparan. where there is a small settlement. With regard to 
the maintenance of these. ~ett~eJUentl! lIlId the. WOl·lt which they are doing, I 
have nothing, but commen~tjQn,but I find th~tthe workis1lDdel' the 'super-
Y~sion,ot tlte Salvation Army, I do not know whether the SRlvationArmy i, 
an o~g~~~l~n of Christians. U jt ,is .n~t, I h~:v!"notbi~'m?re flo say. 
But If It ~~~. part ap.qparcd of the. Christian l'ehglOD,' I objoot In the first 
place ~o;O~ people, wbether they are HindU8 or lIU8881maDIorbelong 
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. to any '6ther cotttmunity , being 8ubj~ted 'ro itke discipfind! of r.t. pro-
pagandist Qrgatlislttion of a different d!'nolJllinational' charactet l like the 
Salvation Army. Ther~ ftre so many other in gt itutions , philanthI-opic 
institutions, maintainPrl by th!' Hindus and MU8R8 I Dl&Il9, and' members 
of the other communities, and 1 obj!'ct strongiy' that llnder tbegar\) ·of 
humanitarian work. . . . . . , . " 

Mr. President: Order, order. TbeHonourable 14mber's tj,ne it 
up, but having regard to the importance of the subject, l will allQw h£,m. 
fiveminute8 more. 

lIIr. Ckya Prasad Singh: Thank you, Sir.' As I was saying, there 
are so many otht'r orl!'anisations belonging to different religious communi-
ties. I should like at this stage to record my protest against the fact 
that insidious proselytizing influence should be brought to bear' upon 
our people under the' gal'h of training them to be gOOd citizens of the 
country. 

Sir, criminal tribes are not confined to India alpne; there. are 
criminal tribes in other parts of th!' world a.<J well, but if there is no i:lle,h 
difficulty for the other Governments to ratify this fQfCed labour Conven-
tion, I do not know why the Government of India should experience any 
insurmountable difficulty. India is, a~ lhlive said, an. ori~l .member 
of the League of Kations .. She ",'88 a signatory to the Treaty of Versaillea, 
and we are always told that India should not be thought to ,be laggiq 
behind any other country in the matter of international obligations. So 
far back as 1921, Sir Atlll Chatterjee, in llddrt'seing the Council of StaA:e, 
stated 8.8 follows : 

II We have just entered upon a new conltltutional era in thia country. The eyM of 
the "orld, of the demoeraeiea ot every country in the world aro ·at the moment Od ut. 
I am ('oD"illl'ed tbat thl' C.ouncil has a full 8Cnle of rcsp'onsibility tor the good name 
an.! the dignity or India in international councils. We do not wnnt to be cODllltlered 
a ba~kward nation al"'IIYI! Rnd tor ever." 
It would look rathE-I" awkward if India as an original member of the 
Leagu(' of Nations fails to ratify thi::; labour Convention on the sOle 
ground that there is in existence in this country a ::;mall ~.cattered popula-
tion whicb has been tf'rmpd as criminal tribes, I think tllat the Criminal 
Tribes Act c01l1d be Ruitablv modified so as to bring it under the terms of 
the labour Convpntion. 'Vhh these words, I move my amendment. 

Mr. Preaident: Amendment proposed : 
" Thllt the word' not' oerurring betwl'cn .the ":C\Fcl&,'."lIou11l, 'lUld,~ T4~- , be 

deleted.'" ' . " . " " , . 

Mr. 'S. DU (Orissa D,iyision: Non-Muhammad"~) ': I heg to 
move ...... . 

"f·Mr. President: I am not astrirla the flono~rable' Metnbe'1' tOUlo~e 
his'amt'ndment' now. The ~procedl1pe 'I h8Y~ SUf;!'gefo1tf'n i~ thiR. Mr. Gaya 
Pl"ISad. Sin-p:h 'M'llmendment is to'ratify the ('onirention,' Th~ origm~l 
Resolllltion-.is not tomtify it.' y.,,,-m pllt aftl"r rl'!l'Ic\'1SA;6n'M'r. Gays'Prasad 
S~h's :amendment to the ,"ote. If ·the House decides to ratify the 
Convention; then' both the ll~ndmattS' of, Mr. Das aod Mt:" Silaramaraju 
fail. If that ampndment is l'ejectoo'. 'then I will 'call lip on MJ:,:D8~_tO 
movp his amentlment, and after that. if ne<\essa:ry;l\t:r. Sitarattta'rajU w'nr~ 
callecl to m6ve .bis amendmenT. ThM I'll the onlY''fIr<meout('i''-pieh lthffik 
will be suitable in thiM ~aSf'. ':, " .' . . ,<t v, 
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1Ir. B ... : Theil I will only say a few words on my Honourable 
friend Mr. Gay. Prasad Singh's amendment. I thought he would not 

his amendment because under the Convention of the International 
Cur Conference no Convention could be ratified if it was to be 
modified by the I;egislature of any partieular country. 

Mr. Oaya Pruad Singh : I do not want it to be modified. 
Mr. B. DU : My Honourable friend does not want it to be 

modified, but 1 find my Honourable friE'nd thE' Home Member and the 
Government of Indis want it to be modified. Sir, I was a membe.r of 
the International Labour Conference at Geneva in 1929 when the prob-
lems on Forced Labour were discussed in the first liIes.'lion and when these 
questionnaires were drafted. Mr. Shh'8 Rao and myself were on that 
particular Committef', and Mr. Clow represented the Government of 
India. .At that tim!' I npVE'r thought nOr did Mr. Clow think that the 
Government of India would raj",€" objections which would not be included 
in the exceptions to Article 2. But I find in the Fourteenth Session of the 
International Labour Conference thst hoth Mr. Shiva Rao, who reprE'-
Nnted the Indian workers, and Mr .• J. K. Mehta, who represented the 
Indian employers, ,,'ent against the Oovernmenj" of India'R sngg'PStion for 
eertain exceptions. The Government of Indis's reprt'st'ntative pointed 
out that they could not recommend thp AR~hly to ratify, rn-cause there 
were still la1l'S which were at work, and if my Honourable friends Me88n. 
Mehta and Shiva Rao thoup.oht thut thmlt' laws should hf' rppt'aled and 
thereafter Government of India shonld ratify the Convention, their 
proper eourse would have been to accE'pt these things therE', and thro~h 
their representatives hert', proce£'d to r£'peal the el1actm£'nts. WithIn 
eighteen months after a Convention is adopted at the International 
,Labour Conference, the Government of ,.ach m£'mbcr body must bring 
it up before its Legislature. To rept'al these two E'nactments, whether 
through our efforts or £'fforts on the other side-I know the Government 
are not willing to rept'al those two or thr('p o;ocilll ('nactments-it will 
take a long time and in th£' meanwhile tht' Draft Conycntion on Forced 
Labour wiJl hi' shelved. Althongh I ha"e a good deal of sympathy with 
what the Honourable the Home Memher said, T think eyen if w£' ask tht' 
Government of India to ratif~', they will not ratify because they want 
certain special exceptionH under ArticlE' 2 of thE' Draft Convention. I 
would rather co-operate with the Government so that certain pOllitivt' 
action is taken on this Draft Convention and Recomrru>ndations. 

Dr. Zia1lddiD Ahmad (United Provinces Southern Divisions: 
Muhammadan Rural) : Sir, I support the original motion, though for 
rtMOll8 quite different from those advanced by the' Honourable the 
Mover. I am sure that neit,her the 1rIembers on the Treasury Benches not 
the Members on this side will sympathise with me in some of my argu-
ments. I stand by myself. A few yean ago I took a very great intenJlt m the work of the League of Nations. I thought at one time that perhaJ.?4 
the League of Nationa would be able to find out a solution of the minoritY 
problem which is troubling the mind of every politician in India I 
took a very great interest in the work of the League of NatiOD1J Union 
~OD and its Secretary, Dr. Garnett, who happened to be a c10ee 

• of mine, introtiueed me t.o ita literature. I had a long talk witIi 
&ad hE! I also gave me references to various organi"lltionl at Gene'\'8. 

I went to Geneva and spent three weeks there, not as representative of 



DUP'!' cOnBNTlON OIr:lOBCZD 0& COIIPVL90&Y LABOURo 1619 

the Government and not in any official capacity but purely in a private 
eapacity and since I could speak French, Germ&ll and Italian, I had no 
diftJeWty in taikiug with people of all nations from all countries, and 
I found that the League of NatiollB was the greatest humbug going. 
They are trying to do a thing which they are not capable of doing. They 
have not. got the powt>r behind them. Really speaking, thert> is one 
good work before the JJe&gue of Nations now and that will be the test 
whether the League of Nations is really useful or not. And it is this, at 
present, America and France have cornered aU the gold intended for 
eirculation and left all the nations of the world to look after themselves. 
If the League of Nations is to be a reality, they o'Jght to have 8 small 
authoritative currency oommittR-e and it should announce " We don't 
care anything about gold. We ourselves have made a CODvention, that 
for the value of the paper money, there must be so much gold reserve 
in the bank". We should then say good-bye to this Convention. 1 
think the exchange value of the paper money of each country ought to 
be fixed by the League of Nations, so that all the non-gold countries of 
the world may combine together against the gold countries 'of the world, 
i.e., France and America. 1£ the League of Nations will come forward 
and do a thing of this kind, then I say that is a thing on account of which 
they can justify their existence. About this particular labour question, I had 
a talk with the representatives of labour and capitalists, and I found 
some representatiYes of labour were r('ally sincere in their efforts. They 
really wanted to give some relief to labour, but the position of the 
majority of the people who represented the Government and the 
capitalists was very different. What they wanted was that the people 
in other countries should not do sufficient work, 80 that they may not be 
able to compete with the countries which manufacture articles. For 
instance if labourers in Germany did more work than other countries, 
they would be able to produce articles at a cheaper COMt and tbe other 
countrit's would not be ahle t.o compete with Germany, and therefore 
they said that this should be forced on all countries. I went to Germany 
three timt's after the war and since I had been a student in German 
universitit>s I bao t>wry facility to enter into the details of this question. 
Germany was required to pay 175 crores a year for an indefinite period 
alll war illnt'ntnity after the war. I asked, their rcpresentatives h1 various 
walks of lift' how they ,vould be able to pltV nnd they aU told me that, 
by doing mol'l' work, . for 10 or 12 01' even '14 hours °a day, they would 
product> lIufficient wealth to pay the ,"ar indemnity. The result WIlH that 
they wt're able to produce articles cheaply and the other countries were 
not able to compete with them. India, they all know, is a cheap country. 
Y'e ap know ~hat. we have got no mlLC!hinery, that our labour is not 80 
JDtelligent as III Europe. If we really want to produce articles at a 
cheapcr cost compared with other European countries, we should not 
be bed down to 7 OJ' 8 hours. 'rhi" is all well on paper. This movement 
is started by capitalists who uo not want India to compete with other 
countries.. ~his movement is not a philanthropic movement. If 
these ca,pltalists were really maDere, if they had the beaedt of labourers in 
their mind, they ought to have moved an amendment that the labouren 
should derive proportionate benefit from the wealth whioh" they help to 
produce. The profit should not go exclusively into the pockets of the 
capitalists but should be shared bv the labourers as well. I told tile 
representatives if labour at that tim~ in Geneva. I ~ll the ohampienl ,of 
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labour now' that if th~: 'Wabt eOiltertfec:I labour, they should pay a, bonus 
: from the profit' to every 'person e-ngaged in 8 particular trade OJ; factory. 
It all the p1'Ofit goes into tIle pocket·of· the capitalists, then it is but 
natural tha.t Iabour;8howd b~\1e SODlf'Tesentment. Tbe~' will not be in-
clilled to do the same amount of' work, as they would'be if they gol 
benefit for the extra \\>'01'11:: they did. 

Mr. B. Du.: My frien!i seems to be speaking on the next motion 
to be m9ved by Mr. Shilli«:b'. '\ 

Dr. ZiaaddiD Ahmad : As m~' friend seeDlli to be anxious to Speak, 
I mall s\op here and reserve my other remarks for the Hecond Reijolut~on. 

1Ir. B. Sitaramaraju (Ganjam cum Vizagapatam : Non-Muhammad 
an Rural) Mr. President, I,am afraid that the Moyer of this amend-
ment, the Honourllble gentleman from Muzzaitarpore. has not appre-
.(·iated thE' diftlculties in thE' wa~ of ratifyi~g Ii Convention like this. 
Honourable gentlemen ~e aW8"ie that under Artiel~ 405 of the Treaty 
Of Yersailles, a condition, has been laid do\\'n ' that in proposing theile 
Conventions and trying tb apply thE'm to coulitrie,H other than European 
countries, due regard shouJd be had to the conditions of those countries. 
In spite of that direction, year after year. Convention after Convention, 
haa been passed without, doe regard w the conditions of certain countries 
whose 'conditions are different from thf> Enropf>al\ standards. 'l'he 
representatives of both the worltmcn and the employe1'8 ,rno 888emble year 
after year at Geneva made it abundantly clear t.hat the Conventions as 
drafted at Gflleva could not apply in toto td the conditions in India. 
But the nile is that when a Convention is passed, it should be ratified 
either in toto or it should be rejected ; we cannot ratify it' half and 
half. ~Under these circnmstances J was surprised "ery much to listen 
to my Honourable friend, Mr. Gaya Prasad Singh, asking us to forthwith 
ratify this Convention,. not knowing what condition..o:; We are going to 
legislate upon, and what :those conditions actually are, and what are t.be 
difficulties in our way. 1 understood the Honourable the Home ME'mber 
to say that, 80 far as the principle of compulsory or forted labour if! 
concerned. he was entirely at one with us in sayinll that theJ'(' !'Ihould 
be no slav€'l'Y of any kind 01' df'.J!reeor fonn. J must also E'Dlphasize the 
same view; not only to thisltudienee but alRO to the world outside, that 
we on this side of the House as well aA the Government on tbe other side 
are at ODe now in sayiDRthat there shall be no fonn of IIlaw'ry in this 
country. (Hear,hear.)' So fara.s the principlf> underlying the Conven-
tion is concerned. Wf> agree that 1t filhould be ~upporterl. The Honourable 
the Homp Member ·81lid that the definition in Article 2 is linch that it 'is 
possible to bring under it conditions of service ;,bieh the Government of 
India are not prepared 'at the present stage to Ilive effec.t to. particularly 
in ,view of the fact that the Criminal Tribes Aet and other legislation has 
to"be enforced in thilt eo'I!'fttrv. I am not verY' ttfuehconcerned "'ith 
the Criminal Tribes Aet; but I am concerned' 'With the language 'of 
Artieif! '2 'which 8~1'8to bt" lOO!le. I shlill n9t be"a party to the ratifica-
tion . of .th~iJ CMJvemion' nnletJ8 I Rm etearty· given! '''to underStand .h,t 
exactly It 1'1 going to do ~nd' what elilliS' of lfl~uri't· is going to etTver. 
Ttiede~tion, so far as 1" eftn see, i" ,this, .that forced arid compulflOi'y 
~a~iri"!ililillinetln all WOtT,~t Mertice which iH exacted'from any peilsbn 
Unde":~',rllf'n"(!E' of Any JlPnatty'or·fur which tht> said;, pt-i-Mnhas1iOt 

• 



offered him~lf voluntarily. Now the difficulty is this; tbat iiol'1*l or 
~ompl1:lsory labour, as I u?derstand. it~nd a~ 1 ~so , believ~,.,W!l~)~e 
mtentlon of th~ reJ?re.sentattves who. were, partIes, to, this C"nvention" IS 
sl&very similar to tpat,which was' .pr~y~.l~nt in, some colOnr~" wl,ere 
labour was exacted hv force and without b~ing paid for. There are 
forms of ,~l'vice ill tliis' (,ol.lI\try which ('snnot be strietly called C C forced. 
or comTlltlsorr " labour" but if thit; definition i~ allowed to stand as- it is, 
in its present form; it is very difficult to exemrlt them from the operation 
of this clausf'. Takf', for inl;tance, thr practice in vogue in the villages 
in the south, where there arc, C(,ltam communities "']10 are expected to 
do a part.icular kind of service without being paid for it. Tradition and 
cust.om demands that service. There is a penSlltr for non-service attached 
to that custom. It cann~t be . said that it isa I!ervicl' which t.he pensou 
liable to perform it ha'l hiriu,wlf voluntarily agreed to do. It has been 
from time immemorial, the custom for them to cIo, that par~cular kind 
of seryicc without being 'paid for it. For instance, in the so,uth there 
are in the villagM a ,certain claSR of persons w.h.ose duty, it is, if they 
belong to a particulllr community, to drag the cart of the yillage god 
through tlle streets on particular occasions without, bei.ng paid for it. 
That is labour whieh they are bouOO to do and for which they are not 
paid. If they do not do that servicf', th~n the" arc liable to suffer the 
penalty of being outcAsted in the vID8ge.) Tben; ·!thtire ·:are ce+tai-ri' kinds 
lind forms of labour performed by the agricultmists in Our part of the 
countrY,on tbe farm of the land-owner during certain periods of the 
~ricultural se88l)n in a year. It is no part ,af their written contract, 
to do that service. Tlte said person esnnot be said to have voluntarily 
agl't'{'(1 to do it. It i.s incidental to .,~ t~n~lJ)try... If he does not, dl) it, 
tben there is also a renalty attached tcithlll' in 'thut he., would be liable to 
lose the land. Therefore I am afraid tbe definition as it is drafted 
would apply to them also.' It is clear to my .mind ',~at. this kind of 
sl!I"'icf' should not be treated a~ compulsory 'or forced .labour. That kind 
of service would not amount to an abrogation, of the' liberties of men. 
I do not tltink it il'l the intention of the fr,amers Qf,this conyention to 
bring in that kind of 8er\'ic~. which, is not the kind' of slavery prevalent 
in som .. colonies \vhich they, wcre anxious, to Su,pprE.:liS. We arf' all ~t 
one with them in their desire to suppreSs'thai. },lut the diffioulty is ~9at 
we do not know to what ext;nt til: operatio~ lof sttch ~ .c,lans," dIS tlds can 
be wnrkl'cl and what practIcal rhfflculties It, w()uld' t:rn'e rlSt' to:' Now 
that the IIullouraLle the Home l\fembt'r. hll.H ~iY{'n HS the a~SUNmce that 
he support.s the principle on which this Convention is based and that he 
will do his best to giye efff'ct ·fo as IlIany ,r~on1mendations. as pos.'lible 
uuder this Convention, J do not see any , reasol.l :w!ur my }Jot).ftltrable 
frieud, Mr. Gaya Prasad Singh, should think that this Corivell'fiori"sllould 
be ratifi{'d forthwtth regardless' '(If consequences. There was no question 
that these exemptions 8'hould not be exemptions,' but the diffieulty is, what 
else shonl'dbe ti'eated 8.'1 exemptions; anc;l . therefore I say that this 
.amendmNit ,"shoulc;1 llot be suppprted. . '. 

The Honour.ble 8b,- J'..mu crerar : Sir, r .wili only sa~ Ii \'~i'Y fe'''' 
words in I"eply .to tbe, amendJIlel'!-tm?ved ~y' :n?-Y.lJo~(}ura.?lfJ.i,o~, ~fr. 
Gilyn Prasa(\' Singh.' ,r thfnR h19 !"mendm#dt' 'Shows 'SOllie 11l1~()11(!t'ptJon 
of the position, and I am afraid hf' ba<;; not donI:' me the' honom' ot f01low-
ing'my 81'gwuenta at all ;elns6Iy, T:It> J't>f~rS', to th{',merits GNhiloll.""other 
prmisionlt of ,the Coaventioli. L. ,do ,not disagree with him, there. He 
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al90 suggested that th«> l'xCel>tions under clause 2 were of a character which 
would enable thl' work of reclamation and reformation to be carried OD. 
But hfl entirely failed to realize the cardinal point on tbis issue which 
had bet>n emphasised by tbf' Honourable gentleman who has just resumed 
hi:i seat, viz ... that we cannot accept this Convention pieeemeal. ff then 
wc a~pt it as a whole, Wl' accept deftnitely Article 2 ; and if WI' accept 
Article 2, we must to a large extent Cflase our work amollg the criminal 
tribes' srttlt'ments and the yarjons other schemes. It is quite impossible 
to amend th£>Sf' Acts-unleR8 the Honourable Member. suggeHh that in 
Ol'dfll' t(\ brinf( work of that kind within the scope of the Con"entioJl, ,,,e 
should pas..~ " law requirin~ Magistrat~s to pass convictions cith('r upon the 
persons confined in the criminal tribes settlements or upor. thi' (:hildren 
tIleTf'. while thfl "cry 6bj~t of our legislation is to enable them t.o escape 
the penalti£'S of a ('on\'iction nn<iflr thf' law. The HonOUTilblf' .Member 
has ent.i1'('ly failed to grasp both thf' If'gal and tnf' practicai part of t1te 
question. 80 far indeed from disapproving or \\;thholding npproval from 
other provisions of the Convention, I am perfectly prepared to necept the 
amendment of which notict' has been given by my Honourable friend, Mr. 
B. Das, in subRtitution for my Resolution. 

111' .• , K. ShaDauklaam Chetty (Salem lind Coimbatol'c cwm North 
A!'eot : ~on-Muhammadan Rural) : On a point of information,-,v8s any 
atte'lllpt made bytbe Government of India delegates at Geneva to lay 
before the Conference fully the special conditions in India and to have an 
exemption I'JaUBf', 88 they did in Hlf' case of thf' Washington Con':tmtion , 

fte Jlonourable Sir .James Crerar : Yes, Sir,- as regards thi. parti. 
eular question, the particular points which I have explained '''ere put by 
the Indian rf:presentativCii, but not I fear with sufticit'nt. clarity or sufficient 
force or sufficiently elaborately. Moreovt'r certain other Hl·gUIlN'.ntl3 were 
u&ed., bltsed on an entire misconception of the facts which Aeem to have 
misled the Conference. I think they were labouring under fin entil'~ mis-
conception a8 to what we had in mind, what conditions w(' had to contend 
with ; in fact there prevai!ed much misconception from beginning to t'nd, 
and it is very unfortunate that the view!! of the Government of India as 
expre88t'd t.brougb their representatives did not prevail. 

1Ir. Pruiclent : The que!!tion is : 
" That tbe word ' not ' occurrini between the wordl • IIhould ' aud • r,;&tity I be 

c1r.leted. ' ' 

The motion 1\'88 negatived. 
1Ir. B. Du : Sir, I beg to move : 

,. That for the oripal BNolution the following be aubititated : 
, While ('oDaideriq that the Draft CoaV8JItioa ou forced labour eallllot I.e ratitM 

lIDtiI .\rtit'lt' 2 thl'reof ia medHied MI U to e:a:elude labour euetecl UDder th.> CriaWlal 
Tribe. Ad, the Good Conduet Prieonera' Probational Belue .let aDd otber tdmllar 
eoeial legillntion in force in India, thil AlHmbly reecmimeudt to the Goyl'tJlmeat of 

.:uuJia that they proceed to ta~ aeUou on aU o~her proviJ,iou. aQIltaiDed in tile Draft 
CcmYE'IItiou and the Beeommeac&tiOu III .eon at may fie' p'i"ltC!tieable t. ' , . 

. TIle BoDOUrable IJr I ..... Crerar : Sir, I am prepared to accept tlUII 
8lIleDdment . 

. • r.B. Du : But I want Itill to say something about thia .Re,.;ollltiGD. 
I 'wIlH present at Geneva along with my Honour_It! friend :Mr. CbItflr. 
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We both took part in these debates-and we found that the I]overnRlcnt of 
India did not help us properly in the matters that we raised at the 
Internatiollai J .. abour Conference at Geneva and we were contradicted. 
And becsuse the Government of India had the right of reply I\t the eud 
we c(luld noL give them a reply. I then told a delegate of the Govern-
mfni of India, Dr. Paranjpye, that I reserved my right to reply to them 
two 01' thrce years afterwards on the floor of the Assembly. I have got 
that opportunity to-day and I will do it. 

Sir, I wilJ first quote an extrac" from my friend Mr. Cht'tty's speech 
where he ntad(' a dE'claration on' behalf of the Indian employers nbout our 
attitude to forced labour and also 10ng-tenn contract 'labour und about 
things prevalent in the Indian States. My friend Mr. Chetty said: 

" It is n question of national importanee beeaW!e It "ery wae J1.um~r' of (lur fellow 
Indian Btlb.if't'ts find employment both in Asia lind in Africa often Imoler ('onditioDs 
ot slave l:tbour. Indian employers therefore stand unretervedlv for th~ complete 
abolition al! soon as p088ible of every kind of slave labour in the world. We therefor. 
heartily support the work of the InternationRI Lllbour Organisation'lind of tbf.l Con· 
ference in this matter. for we are anxioul to see labour plR~ on a f!oee balli, throughout 
tht' world at the earliest poBSible moment." 

Sir Atul Chatterje who was the leader of the Government del~gation 
refuted that, and subsequently Dr. Paranjpye refuted a similar statE'mt'nt, 
made by me and Mr. Shiva Rao at the Intt'rnational Labour Conference. 
I wiJI q1lote Sir Atul Chatterji'8 speech ; 

., 'l'ht're is one IIDlIlll point to which Mr. Chetty referred and to which r IllWlt make 
very brief allusion. That is the question of the position of Indian States in r('!CaM 
to t,he Draft Conventions and Recommendations paue4 at this Conference. I think 
lb. Chotty has overlooked the fact that this is a matter whieh hal ree~ived very 
amlou. and prolonged consideration from the Indian GOTernment, and the potitiOJt wu 
tully expllJineci in a eommuniration made to the Secretary·General of the J..eagne of 
l'Jations about two years ap." 

And J wiJ) give you the reply which the Director Mons. 'rhomas made 
to thi", statement of Sir Atul Chatterjee : I 

., Fint of all within the framework of the organisation itself there i. tb~ problem 
of the Indian Native States. Will the work partially, but still considerably, al'('om-
plished in British India for the protection of labour survive if eompetitive indultria 
exempt from all social charges develop uneontrolIed in the Native State.' Mr. Chetty 
has expressed the concern of the emplolers; Sir Atul Chatterji has explained the 
dlffteultiell eonnected with the introduction of prott'Ctive legislation in the Nati"e 
States. He reealled the dilemma with which Lord Birkenbead wished to confront u. 
in 1927. Either the rntifieationa will apply to British India only or we lball not rutity 
at all We ('onnot believe that this will be 11 final solution." 
I want th~ House to note this carefully. MODS. Thomas say~ : 

" We esnnot believe that this will be a final solution. We believe that we ;Ihall 
reeeive h!'l)) from all quarters in tbe necessary endeavour to obtain a .. eraDaation of 
juet and buulnne working conditions in the immense commlUlities of India." 

Sir, while I am grateful to the Honourable the Homc MembPr for 
aC('epting every Article iu the Draft Cotlv~ntio'l except Article 2 as to work 
connected with the Criminal Tribes Act and similar social legislntion and 
also thl' RecommE'ndationa, I want a statement either from him or from the 
representative of the Department of Industries and Labour preStmt as to 
what steps Government have taken since 1929 to bring the Indian Statel 
into harmony with India and whethf'r the Indian States have flllflJled the 
txpllctntions that the Director of the International Labour Conferenoe 
upreMf!d. I should also lift to kn"' what fUl"tber 'negotiations have taken 
plllt't! between the Government of ]ndi&, the Higb Co.nmissioner And the 
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office of t.h<> Inrertlational Labour Confetenee'; :in' tlik~atter.. Sir, at 
. GeneT. J did pOint out that I strong'lv resent that lndian Prince!> flhould 
rep~nt. India' at th~ League' of Nations and I did: iniggest that a relll'e-
sentatiw' or Indi*~flho!ttld ehll.llenge their' 'eredential~ becauiole they do not 
allow COJlWlltionS that are passed in the International Labour Conference 
t~ bt' ratified in their States. Of Course. ','e know tllat. 'in 'thl; prcsent 
clreumsbuwes the Government of India have special power and they have 
l'e'Se.rved P?"'er to deal with t~ Ind~ States, but I cannot a~pt any 
Ind.uUl Prmce or, ruler 8$. my ~U81 .. or 88 my representative lJl .inter-
nabonal p!'QbIems when he caQJlO,t. accept the conditiona ofWOl'k dlat. are 
laid down at the International tabour Conference. Sir, I hope I "",ill 
get a i"<'ply, or if the Government have !llept over it sinl~e 1929 I hope 
tht>y will proceed funher in the matter before the reforms are settllid at 
the London:Bound Table. Conference. . 

Sir~' J did mention at the beginni.qg that 1 told Dr. Paranjpye t.hat I 
would chaJJenge him on the floor of the Assembly-although he would 
not be preYent hert>--bt>cauSt> he was th~ month-pieoce of the Trp.1t9Ur~· 
BenehclI at the International Labour Conference and. tried to mislead the 
nations of the world. gathered there. My iliend M,r. Chetty, Mr. 8hh"a 
Rao and myself all alludl'ld to the long-termQlMltraet labour to "hich 
Indians nrc subjected not only in. Aesam , .lM1~ in the M.Wt.y States, in 
('{'yIon. in Africa and othe-r places i and I made a statement that IIIc1hms 
thus employed ~ not find humane conditions of living or proper wnges. 
Dr .. Pnral'ljpye .made a statement lthich s40wed that he was not properly 
'coached by the Government of India. Coming from t.hl~ province of 
Bolllbay,-I know it isYOUl'pl'rmncae, Sir.--end being. 88 ht> ha~' hf.en .. II 
hi,; life. Mlga,ed in educational activitiH. he did not know tht> conditions or lahour to which millions of Inqians are still subject though these m:f> not 
under penal condition!!. 1 can nt"vrrNY that these wel'~ under penal 
conditions. But I know these long term ~ontl'8Cts bv which thoutiRnd~ of 
Oriya labourel'lj JlO to Assam and spend all their life' their in poverty and 
WlWt and they caDnot Mve Mufficit'nt money, to COOle back cven to th .. ir 
11.)(Jle8. I knowWsso tboUluands of laoonrel"lJfrom Southern India leavt> their 
native plac('!C and -gu outtride India and cannot return to thdr home-s Rnd 
Dr. Pal'nnjVyt> mowed an amount of ignorance by picturing glowing (·ondi-
tious of labour, and I will ask the Government of India to be more eardul 
in their future choicl' of delegates. They should not IWlect me-ll who ar£' 
l10t prop{'rly cOllv{'rsant with Indian conditions. Dr. Paranjpye twitted 
th •. ' .A!lsem Illy and: spoke .•. ,a Mt'mber of the Treasury Benches in that 
International Labour Conference. He .stood up to refute what J !!laid. 
11 C . rcil!r)'ed to me and .HlUd : . 

" HI' sala thut tile Indbin workers are vitally intereeted in this problem t'I'rflUlle 
.there &l'CJuiUion.s of w<!rJu'llI affected by iLin IDd"" ill the ltl$,. States, in (ko~'lon, 
and iII.Soutl\ A1r~('a, and in other partll oJ ~e. il>o~ion •. w~r~ their ('onditious of 
wort art: 'not human.. I do 'willh that fill had _n more acC'urate itl hie 8fato:menU. tor, 
10 far .. Afflkm lUIiI 8011tla' Africa are ccin('emed, there ate DO "'dentures at f\ftII8fIIlt, 
and ~l Mnm""" 1Ia"l'. been ~aIJed ;far leven}. "dar.,' , •••• _ . .: " 
1 ditl not'speak' !:1find~~'nOr of l)I"nal.actionR :'; , . 
,. aDd .. .iA:fnct there' i, . iao~~itrent now,; .~herll iano. l~' ter~ reenrltmen,t, i~ 
So 11th ,Attica at aD. Inth!' eD'M'O ~lon and 'Mala'V8~ thet'e are no mdentures nnder 
peailJ' .iaaetfon*, but emlgrationb, alfuwed 'by the Govt'l'ltmetlt ·of India anty on the 
adrict •• j,Witb ,the 1Il~1I «Ctile LePlalive A_ably,.f -whieh:1Df 'trlead ·.Mr. paa 
-if • prom~t ~8IIl~r. III; ,fart, the Legi.ll4ti\'e, .\~1fltJ,l7 iI ~. \on, N4tinr .tba~, ~Ily 
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~ountry to wUieh emigration from India il allow.ed treat. ita la.bourera in DO jnh1lDlu 
way, hut keeps them in decent and tolerable circumstances." .. . 

Sir, these are matt~t:S Qlopinion. OpUtionli cliffer, and Dr. Paunjpye 
lmf'w that it is a huDUlp functio~,.I JIlust ask the Government. of India 
not to !lend their representatives on internfltionaJ w~rk who are Dot pro-
P(~rly acquainted with facta. I think, 8U~h choice does defiuite harm to 
India. I do 1I0t want to quote Dr. Paranjpye's speech any further. 
Gut I hit ve one request to make to the Honourable Members of the Treasury' 
Benches. In future, I dO.not mind the H~gh Commissioner being 1.he.leadel" 
at the. Iaturnational Labou!," Coufel.mce. But his advisers, both Indian 
and J.;ul'opean, HhOllld be persons who are acquainted with· the actual 
conditions of work in InWa. Otherwise they make statemc£lts· which at 
tiDIes J'Ps~mble the bureaucratic observations coming from the Treatlury 
Benchetl. I lip! glad that the' Honourable the Hom~ Member accepto; this 
amendm(~nt. It will'8ave Oull face before the world and 8how~ that we are 
lJriuging hUJ,Danising .conditions to oQr.' work~J,'8 alld.llreprepared to ~bolish 
slavery or forc~d labour iB. all forms both in Bntish Inf,lia. ¥d Indian 
States. . 

The Honourable lit Jamn Orerar: Iaeeept this ameildment and J 
have no fiirther ohservlltionl! to make. ; . 

1Ir. Preliclent : TAe.·que~tion is ; \ 
" Tbat far the origiJlal BeaolutioJl, the following benbstituted : 
• That whil(!~on8idcring that the Draft Convention on forced I8bour'e8nnot be ratified 

until Artillic 2 tbl'l'eaI ill modified 80 a, to eD!ludelabour exacted under tile Criminal· 
Tribes Act, the Good Conduct Prisonen' ProbatioJlal. Beleae9 Aet and qtJ,er lIimilal' 
social lcgililation in force in. India, this ..... sellJbly recommeDIl .. to· the. G1lverllment of 
India that they proceed t{) take action on all other .provisions contained in T.he Draft 
Convl'Jltion und the Rc('ommendatiolI!I as 800n 88 mllY be practicable '." 

The motion was adopted. 

R]C~SOLUTION RE DRAFT OONVENTION REGULA'rlNH HOURS 
OF WORK IN OFFICES, HOTELS, ETC.--cont(l. 

lIIr, President: Further discussion of the following ~esolu1ion 
moved h_v Ml'. J. A. Shillidy on the 1st April, 1931 : 

" This Atlsembly, having ('onsidered the following Draft ConYention Ilild Recom~ 
mendation" adopted by the Fourteenth Sessioo of the IateruatiODol Labour Con· 
feren.ce : 

(J) Draft Convention concerning the Jle&,ul.atioQ of 'hopra .1Xf work in Oommtilrce 
and O~cea; 

(2) RooolUDIendation oolleerning the regulation of houl'll:. of. work 'in hotels, 
ll"staurant/l and sintilar establishments ; 

(3) ReeomDlIlIldati,on concwning the tegul.ation.of.,IIonrl of work ill theatre!! aDd 
other, ,p}a.c(>1\ filf publie amu~emeW; ; and, . . .', 

(~) Re('ommeBdation concerniBIl the regulation of houl'S of work in 8f.tabli8hmcDtIt 
for the t,J;elltllloDt or ~e, e&t:e. of thll sick, intirm,.ueBtitute or tllontally 
unfit, I :, ., I' '. i ' 

reeoolUlcndB to the Governor General in. ~ci1. that. he ehquld, ,Dllt l:atify the Draft 
Convcotion nor accept the RecolI?<mendationl.r' . ' . ' . 

't- ;. . , ," ',.! ," f 

. lb. ,B. 'Sitar&lP&l"aja (Ganjam o",m Viz~~pa~Jn ,; N,I,l\fl-l!uhaJD; 
madan Rural) : At the very outse,t,Ji deaiJie to say ~~ J.. ;y~etd W. none'. 
in my desirE' to ,see tlW tJu, f'mploy~ g~ tha.t n~ce~~:rr~ wlUch we . 
all d~9irc that, thcysboulci bave 8.Jld"jWhieh. iii 80 .fI8$. .' ,to theirw~]) . 
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being. But this Convention, in~te"d of providing fIJr any gre3.t relief to 
the t'mployees, has provided for a maximum control by Government and 
minimnm relief to the employees.· . It is not the fault of the IntRrnational 
Labour Office that the Convention is as it is, because the origiDllI draft 
which was prepared by them 'Was such that it would pos-"IiHy, without 
altPration, have benefited fbe employees. But the delegates who were 
representing the Government, as \VeIl as the delegates of the employers, 
hal".! cumbined together and ~·hittlprl down t~ provisions of this Conven-
tion to sucb an exte-nt that we find that this Convention, which provides 
for sorue rp-lief to the employees, in fact does not provide such relief as we 
wish them to have. On the other hand, it provides for tht' fntertainmpnt 
of at large iURpeCting staff which must be a great burden to the countl')o to 
maintain without giving adequate relief to the e.mployees. The number of 
e~eeptions are so many that one is tempted to believe that they !lave 
become the rule. You know, fUr, that In this country most of thE' labour is 
8gl"icultural and there is very little labour mpfuyed in commercial oftict's. 
Added to that, we have in this Convention the provision thnt all offtces 
of the Govt!~ment ue exempt f1"8ll1 tJte operation of ~i!i Convention, 
that is to say, all Govt'rnment otHees including quasi-Commercial offices 
like the Posts, Telegraphs and tht' Railways are aU exempt from the opera-
tion of this Conventio.n. Then again. Sir, intermittent WM'nl'!J 'Ire ex-
eruptt'rl from this Coll'Yellticm. It Blust be nmembered that when we puaed 
the ~ihr8Y Act, 1931, we provided for the intermittent workf'1'8 ~, but 
under this Convention even the intermittent workel'8 are exempt. Not 
only the oftlcefi of Government are exempt but also o1ftces in whieh the 
staff is engaged in connection with tht' administration of p'lblic homes, 
sur.h as lUunicipalities and local bodies. Then the third exemption is 
family hll1liness which forms the major portion of commereial businpss 
in thiN country. Then confidt'ntial st'rvants who work in trade, and in 
cOlnmereial workshops are likfwise exempt. Having made 110 many exemp-
tions to this COnVeJltiOll. it remains to be seen what is the inrention of the 
fralflt'l'S of this Convention 8Jld what are the cl&8st's of emploYPI'!! wllich 
thi" Convention is expected to eO\,f'f. Tht' Jlonollrabl .. tht' Mon'r of the 
amt'udment, lfr .• Joshi-l am ,-ofry hI" i!4 hot pr~nt h .. re to-d"y-m~itt' nn 
orn.p.ryation in the course of his I'Ipeech, that the Oovernm/'nt whit-h is 
given ,.190 the power to elrempt certain clall8etl of private offices, stll.tt.>d that 
OftiC('H which do not contain mol'(' than 50 employees need not bt' brought 
under thil> Convention Hnd that Government have got tht' llOWf'I' to exempt 
them. T would like to knOll' to what ofRCt'8 the Hononrab1t· gentlemall 
meant the Convention should be applied when he said that IlS it is possiblt' 
under the Convention for tht' Government to exempt 8mall oftioos they muy 
Jo ~G where employees less than fifty in number are employ~d. I would 
like to know how-many oommereial otIices there are in this country whidl 
have got more than 50 employees in their otHees. Therefort', if we take 
the said ex~eptioD8 and if we take alllO the advice of Mr. Joshi, and exempt 
ottict!s where less than 50 employees are employed we find that the number 
of ofHces to which this Convention can be applied will be so slD811 that it 
would not be worth while to ratify a Convention !IO limited in it!! scope. 
In this Convention overtime is not prohibited. It appeal'8 th8t it is almost 
im~lt by legislation to prohibit overtime. Then tMioei,:; the quettion 
of theaninimum wage, a subjeet which is closely allied with this hou" 
ConwntiOlt. Some time back there was tile mmmmn wage Conve14tion 
which ~'88 ~ brought before the; !Aalemb11. On tile motioll· of . Mr. Kunun 
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it was po"tponed for consideration till the Whitley CommiS'Jion Report was 
published. I do not know why that has not-been brought before the Hoase 
now beeause' the Whitley Report has boon published. Thl'lt Report has 
stattlll that it is not posaible for this country t.o fix any minimum wage. 
When we hne the authority of a commiBSion to Htate that it is nl)t pOSfJible 
under the present conditions of this country t;() fix a minim1un wage, it is 
very difficult tt' see how we can fix a Conv~ntion for hours, oocan8ewages 
Ilnd hours of work f!:O together. If the option is given the employee 
pretE-rN more cash even if he hll8 to work for an extra hour or two in the 
ahtence of a wage Convention. UnJer these conditions it is very difficult 
to pass any legislation fixing hours of work which can be effeetive in their 
ClIP.. It is It known fact that, even in European countries where there are 
pnwerful combinations of employees. it is always found possible to· pur-
chuc from tbem these rights by the employers. Here in this country 
when our labour orpnisations are in their infaney it is very difficult if a 
convention of this description is brought into existence to give ~«ect to such 
lqilllation. Fu.rther, if we ratify thil Convention, we have t;() employ 
a staff very much like the factory staff, which means a heavy expenditure. 
In the l,relJCnt cireumstances of the country it is Tery diftic..'1.llt to find tM 
uecetllNlry Bloney to employ such a big staff. Mr. Shillidy, the Mover of 
the Resolution, remarked that village officers may be requisitioned for tht>8e 
purposes. But I am afraid the question of village ofticel':1 does not arise 
iD this ease at all. because as I have already stated big con1.Dlcreil11 houses 
whAre JQore than fifty men are employed which are to be covered by tbi'l 
Convention will be 80 few in the country and none in the villages for anY 
in.spootor to go and check. He has al80 stated that the lcx>al bodies should 
give their help. I do not think it is poIIBible for the local bodieS to give 
any help of this description. I venture to submit that under these cir-
cumstances it is very difficult for us W ratify the Convention, which gives 
us only GoV(~rnment control without giving any relief to the people. for 
whom it iF; intended to legislate. With these few word~ I oppo~ the 
anumdment and support the Resolution. 

Dr. Ziauddin Ahmad (United Provinces Southern Divisiolls: 
:\Iuhamnuulnn Hura]) : Sir. I support the original motion; and ctmtinuinlo! 
my I"peech in connection with the last motion, in the first place, 1 'would 
recommend very Rtl'ongly to the General Purposes Sub-Oommittee that 
they ought to retrench substantially if not altogether our subvention to 
the IJNIJ!'uP of Nations, because aR ] said it is a society whieh is not doing 
Y~ry useful work, and the one work which I just .suggested I am sure they 
would not do. As I said in my last speech, the sympathy for labour is not 
based really OIL humanitarian grounds, but it is really on account of trade 
cOJopetition. 1 am really convinced of that from my conversations at 
Goneva with the people who proposed to represent labour interests. India 
hI R country where living comparatively is very cheap, where people are 
accust.omed to hard labour. 00 to any village and you will find that the 
farmer and enltivator in India is really a very hard working man. Nobody 
e\'er came forward among the sympathisers of labour to say anything about 
the (.(mdition of poor cultivators. They spoke about labour in factorie\! 
and l'Bilways, but not a single word has ever been said about the lahour 
emplo;ved in agricultural operationa, in spite of the fact that they form 
the preponderating majority. The thilql: is that if you give an optiOYI to 
any laboUl'el' in India and saYi ~, Would YOD like to have eight honrs' 
work and rest, or !Would yon like to do more work and get a bonus for the 
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extra work you do ,\'.'~ I am positively certain that in India almost eent. 
per cent. will ." •• We are williag to do more work and 10U will pleae 
pay 11& the bonus", The really serious objection. is this; that the poorer 
people are required· to do the extra work not for tbeir benefit, but for 
capitalists and themonet which they earn goes into tlle pocket of the-
capitalist. That is the trouble ; but if a portion of the money which these-
poor people earn also goes into their own pockets, then 1 am cert&in that 
the question will Bever arise from the side of the labourer. I think the 
International Conferenct's at Geneva aDd elsewhere will do 'J'eaU, a very 
grcat service to the world if instead of taking up the caUst of ' labour from 
the point of view of comfort, t h-ey pre&8 the labour problem from the other 
side, and insifit that the capitalist should be allowed to have 8 profit not 
great~r than tb~ bank rate of interest in that particular couDtry j and 
any profit which is earned over md above that hank rate of interest ought 
10 be shared proportionately by all who help to produee the wealth-the 
capitalist will have a share, the manager will have a share abel the labouring 
people will have their shares. This if! really tbt' point ""hich the people 
there ought to press and thi8 is the only way which will induce the labourer 
to do hard work with 'conti!ntmf'nt and try to produce things cheaply in 
order to stand the competition (If the world. If we merely stop the labourer 
doing full work in ODe place so that 'another country may be able to' 'Pro-
duce cheaper in tile world's market; it will be no ~elp to the country and 
no help to the labOur. It is a very s~l1l8h thing to uo j and from wllat 
I bave seen I strongly oppose it. We' have seen this question of the Labour 
ConventioD applied OIl the railways ; it has cOst enormom sums of mCin~r 
to the railways ; and I think if they had distributed this sum of money 
whi<"h we' are spending OD account of the Convention among the people for 
whORe benefit it is made, they would appreciate it better. -

1Ir. I. G. IOJ (Berar Representative) : Sir, I am very thankful to 
the Chair for giVIng me an opportunity to speak, but I ~h811 not detain 
the House '\"ery long. I am rising under a certain pledge given to the 
Honourable the Mover of the amr.ndm('nt, otbi-rwise 1 would '(lot have inter-
wmed in thi~ debate at all. On the last occasion when the Resolution was 
heing discl1.ll8ed,--tmd I must point out that it was discuBfled at the fag 
end of the session-there was no proper di~cussion, and it was thought fit 
tlJat the matter should be discussed at the Simla Session. The Honourable 
the llt""er of the amendment, Mr. N. M. Joshi, has left thilii nil 11 sort of 
leg'8<'Y.' I know that generally legacies are left by tIle dead. but I do not 
view thie legacy in that sense. Mr. Joshi, who is busy with Ilther important 
't'ork at the Round 'fablJe Conference, w.aa very anxious that his IImcndmernt 
should be passed, lind in that I feel that a certain SaBctity attaches to the 
:lfo,"cl' of the Itmendment. On this side of the House we must !lee that his 
caU!ie does not suffer in his. ab&ence. 1 am surpriaed to find that tbe 
Government Member should bring &rward s1lch 'a Reaolution as this and 
that he should not be prepared to give etrectto the Recommendation& of 
the I;elUl:u(> of Nations. What are theRecommendabons1 .. The ·&Com-
lllt'ndations are .really very small matters.. Tbe R.ecommendationsflsk 
GOVl!rnmrnt to make investigation. into th. conditions of life and work as 
regards hours of work in the 'case of employees ot ,hotels and restaurants. 
1 n t'net. I feel th~re. sbonld . have been two. Resolutions, but. 8ODiehow both 
the ~.oluf;iQns have beeD. eombined . into one, anddt baa eauied lOUIe con· 
fURion.· lJowever, I am cQneemed. Qaly with ¢he BeeommendatloDS, aDd' 
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they are that investigation should be made within a period of four . long 
years-there is no particular hurry about it. It is not a thing which is 
to be reported withm two or three months; I know the Government have 
iot a big agency at their disposa,l,· and if they· are really serious, they can 
certainly collect the material. The difficulties which my friend Mr. Shillidy 
referred to are in my opinion somewhat exaggerated, and that is done 
with a view to shii-k responsibility. The Government agency is very strong. 
If they want to find what, articles there are in my house or in 
the house of any villager, they can certainly find all tlJ.at, out if { they 
really want to do SQ, but if the.}' dun 't want to do anything they can create 
all sorts of. di1Iiculties in your way and say that @uch and such a thing 
cannot be done. I do not see any reason why the existing agency should 
not De utilised for collecting such information which the League wants 
before taking any further action. This is only spade work, a sort of pre-
liminary or preparatory work ; we are only to collect information before 
any aetion is taken. This in short is the recommendation of the Conven-
tion, and I see no reason why the Government Member should bring 
forward any difticulties and lower the credit of India in the eyes of other 
nations. WheJl we make recommendations there, when OUI' representatives 
sign the Conventions, they are in a way morally bound, and even the 
(}oyernment of India are morally bound, when their representatives attest 
their signature to the Convention, and so I think the Government of India 
should at least make an honest effort to carry out the Recommendations. 
This, I think, iii the position which the Government should ordinarily take. 
IuRtead of that, I am surprised to find that some obstructive methods hav.e 
bet.\n adopted by the Government. I believe the Government have taken to 
Swarajist ways. 

1Ir. I . .. lbiDidy (Secretary, Industries and Labour Department) : 
Sir, I do ;got think it is Decesfl8l'Y for me to make a long speech at so late 
an hour in the session. I can summarise very briefiy the objections to the 
Convention. They are tl;lat the Convention is so wide in its terms, that it 
eomprises a gJ;eat many different kinds of businesses working under different 
~onditions and that it is not really practicable to devise a convention liO 
widl' in its tel'lIlli which will be practicable in application. The next 
olijoc-tion iij that it recommends a 48-hour week for those p~icular ot1ices 
which are covered by the Convention. Now, in India, 80 far as factories 
arc concerned, there is a OO-hour week, !Illd for mines a 54-hour wiek. The 
IJabour Commission dter most exhaustive examination have suggested. ,a 
54-hour wttelt f~ factories. Is it reasonable for us to go straight into .a 
48-hour week for commercial offices when we may still have a 54-hour week 
for factoriea f 

Thea I 8QDle to the dUro point. If we accept this Convention we 
should have to put up a very 1'-16 inspection std. That point has already 
heen tnad~ by my friend, M.r. SitarlUDaraju. ae -howev~seelDs to have 
misunde1'l1tood me in one remark. He seemed to argue as if I advocated 
inspection -by vi~ offieen. Itf he will look up my apeeeh, he will find that 
I said rather the opposite, that unless Government were going to use village 
officers for 4Ibis, ,tJaeY would have to employ a very large new inspectorate, 
but I asked the House if they eo:nsidered village oMcers would be a suiqrble 
inspectorate for work of this kind. That I think was somewhat di1ferent 
to what he thought I said. 

I wm:i1Ult tn!'b.tooJie.furtlaer point. "MT. log ~jsedthe questio~pl 
the Recommendations, and laked wnr did we not in'luite ~W the 4i«e~.t 
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professions to which· the Recommendations relate. I think he rather mL~­
understood the question. The Recommendations are to inquire into the 
professions named in order to see if the Draft Convention can be applied 
to them. But if you do not accept the Draft Convention, then what is the 
usc of making an inquiry to find whether that Draft Convention should be 
applied to other professions or not. 

111'. 8. Q. Jog: Where is .the objection to aeeept it , 
111'. J. A. Bbillidy: The reasonable and practicable obj~tif.u that 

we have decided to take no action in regard to the Draft Convention. 
There is only one other point I would like to make before I sit do'Wn. 

In thtl course of the debate in the last session, one of the speakers said that 
the Goyernment of India had been very backward in ratifying Conventions. ' 
Now it may interest the House to know that India, with the exception of 
one country, has ratified more Conventions than any other overseas 
country-Australia, Canada, South Africa, Japan, China-these are the f~w 
names that occur to me, and it give!; the pride of place only to Cuba. And. 
Sir, if anything further has to be said as to whether our work has been 
nppreciltted or not, I would just like to read out a few remarks which have 
b<>en made about the work of India in this connection. The Director of the 
International Labour Office wrote: 

" I should be mueh obliged if you would oonvey to the Government 01 lIIdill the 
'eratitude of the International Labour organization and its great appret!iation ot the 
manner in whieh the GO'l"cmment of India is ful1llling ita obligatioDl and ot thc con-
spil'uoul l'xampJe of social and labour progress which ahe is thus showing to the ,·:orId." 
(Applause, ) 

This ill; a somewhat old report I may say, but I can carry it to a later 
flate. The Director's report further recognises the efforts of India in tlle 
following paragraph : 

" The action tabn by the GOTernment ot India with rejtard to the ratification of 
the Washington derisions may be regarded a8 the jUllt tangible reII1llttl in the F:aRt of 
the ideals inspiring paragraph 13 of the Treat,. ot Peaee." 

The Beljlian workers' delegation in 1927 in supporting the nomination 
of SiT Atul Chatterjee said : 

" I have another reason for lupportiDJ b.U eaDdidature namely that he reprl'sents 
a distant country which from the begiDD.lDg ot the wolk of this orpniution hllli 
taken a great interest. in it. His countn hal rat11led many oon'YmtioDl, and I see in 
'hill nomination I;. sign of rollaboratlon wbll'h already eneta between European eoontrietl 
aDd eoulltriNl in other parte of the world." 

The Italian representative also supported him because he was the 
1'epresentative of aD important overseas country, and .. the first oversell!! 
(lonntry, I believe, to ratify the Washington hours of labour ". 

Mr. Oaya Prasad 8iDgh : Any other testimonial , 
Mr. J. A.. SbiJUdy: I have got another testimonial. MiRa BondBeld 

in ] 926, speaking at Geneva, said: 
" We do plaee on reeord with great thanktulD_ the illlplOYemmta whitlh hnye 

already taken place in Ind1a and Japan aa a l'W1Jlt of the work of the Iatemntional 
Labour Conferenee." 
..And she went on to say later: 

" I wJ~h to join with thoIIe who h.". alreadl .II~ t9 the Gpwmment (If J aplln • 
.Tap~ Of'eUp'je8 a middle position. It iI bekin4 wlaathae beeD ¥OOmpUahecl in' India 
ud ie ahead of China." . .. 
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She says again : 
•• I truat India in tile ume way ud I feel very relieved to 1ln4 tlaat lDelia haa 

aot let me doWlL" 
1 merely make theBe statements because it has been said from time to time 
that the Government of India have been very slow in ratifying the Conven-
tions. Here are statements made by impartial people about our work, and 
I 'Would only remind this House that at the last Geneva Conference the 
representative of the Indian employers sounded a word of warning that 
wc were going far too fast ; at th',. same time, the representative of the 
workers said that we were going much too slow. Sir Atul Chatterjee not 
unnaturally said to the Conference, that the Gov~rnment of India was 
attacked on both sides, and probably it was on the whole fairly well 
right. 

Sir, I have nothing more to say. 
111'. Prelident : The question is : 

" That the word ' not ' oecu~ between the words ' ahould ' and • ratify , be 
deleted nnd the word • and ' be substituted for the word • nor ' occurring between the 
words ' Convention ' and ' accept '." 

The motion was negatived. 
Mr. Prllident : I now put the original Resolution. The question 

ll:i : 

" 'fhis A88l'mblv, having considered the following Draft Convention and Recom-
mendations udopted· by the Fourteenth Session of the International Labour Con· 
terence: 

(1) Draft Convention coneerning the regulation of hours of work in Commerce 
lind Oftices ; 

(2) Rpcommendation concerning the regulation of hours of work in hotels, 
ll'staurnnts and lIimilar establishments ; 

(3) Recommendation concerning tbe regulation of hours of work in theatres and 
other places of public amU8ement ; and 

(4) Recommendation concerning the regulation of hours of work in establishments 
for the treatment or the care of the sick, infirm, destitute or lOontally 
nnfit, ' 

recommends to the Governor General in CouDcil that he should not ratify the Draft 
Convention :lor acc<'pt the Recommendations." 

The motion was adopted. 

Mr. President: The only thing that remains now is to consider to 
what date this seMion should be adjourned. Honourable Members are 
aware that the Finance Bill remains to be considered by the Assembly, and 
Hovernment have given an assurance to Honourable Members that they 
will agree to the session being adjourned to meet in Delhi, on such date ItS 
would enable the Assembly t.o go through the procedure legally nf'ces~ary 
in regard to this Bill. 'l'ht' mlltter hal'; formed the subject of very careful 
considerlttion, and the Chair has tried to consult some of the Honourable 
Members on both sides of the House. The problem of fixing the d:ltf~ is 
complicated by the fact that the Diwali holidays intenene. It ha:o; thl'n'-
fore been suggested that the Assembly should adjourn to the 4th Nm·ember 
and take up first the consid('ration stage of the Finance Bill, which may 
tuke three duys or perhaps four. Then, there should be a short adjourn-
ment. for DiUloli holidays and thf' ('onsideration of the Bill, clause hy 
cl8.use, should be taken up either on the 10th or the 11th, in order that 
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lIle whole'process .QU"y b~ ~ompleted within the time allowed. Honourable 
Members are aware that, as 'soon as a Finance Bill is introdueecI, certain 
taxes bt>gin. to be eollt"cted, and unless the Central Legislature sanctions 
such taxation within sixty days, the amount collecte<l would have to be 
refunded. It is therefore essential that both Houses of the Legislatur!" 
should arrive at decisions in regard to the Finance Bill, within 60 days of 
its introduction. If consideration of the Finance Bill, clause by clause, 
begins, saYt at the lates~ on the 11th, then there will be only a very few 
days left to deal with it by both the Legislatures. It is therefote pro-
pG.Sed that when once consideration clause by' clause begins, the ~ouse 
should lIleet if necessary· during all the six days of the w~ and if tbnt is 
not sufficient, to meet for ionger hours during some days. I am sure 
Honourable Member.:; are a(Z:reed that there should be no delay in coming to 
a definite conclusion ont" way or the other in tilDe to obviate the risk of 
being called upon to refund thE' taxes collected. l··tberefQre. ~e j.1; that 
the House agrees with me in the programme which I have suggest.ed and 
that they further a~ree that I should adjourn this Assembly, to the 4th 
November, 1931, to meet at Delhi. This sessiCQl ia now adjourned to .tho 
4th Kovember, 1931, at 11 o'clock at Delhi. 

The Assembly then adjourned till Eleven of the Clock .m Wedll(.eday ~ 
the 4th November, 1931, at Delhi. 
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